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• Chowdhury, Vice.Chajrraan. 

The Hon'bleHr. S.K. Hajra, 	c 
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Heard Mr. R..9. Maurya.the 

applicant in person. Mr. M.K. Mazumdar 

• learned counsel for the respondenteT 

stated that he is filing writtn"state 

ment by Monday. The app1icant"nay fiLe 
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rejoinder, if any, The matr may now 
be poted for hearing 

ç Mnber 	7" 	7ViCe..Chajrnan 
mb 	 / 

30,1.2003 	Present:- )he Hon' ble Mr.Justice D. 
N.Chokdhury, Vice-Chairian 
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Member 
	

Vice-Chairman 

Putup again for hearing on 

4.2.2 003. 

Il
e  

Member 	 Vice-Chairman 

' 

Heard the parties. Judgment ' 

delivered in open Court, keptin 

separate sheets. 	
t 	..•,. 

The applicatior is allowed in 

terms of the order. No costs. 

Me N~m 	 vihairma 
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3: Whether their Lordships wish to see the fair copy of the 
I judgment 

4' Whether the judgment is to be circulated to the other 
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Judgment delivered by Ho t ble Vice-Chairman. 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH. 

Original Application No.38i1  of 2002. 

Date of Order : This the 4th Day of F.ebruary, 2003. 

THE HON'BLE MR JUSTICE D.N.CHOWDHURy, VICE CHAIRMAN. 

THE HON'BLE MR S.K.HAJRA, ADMINISTRATIVE MEMBER. 

Radhey Shyam Maurya 
S/o (Late) Ram Kumar 
Post Graduate Teacher (P.G.T.), Chemistry 
Kendriya Vidyalaya, Khanapara, Guwahati-22.. . Applióant. 

The applicant appeared in person. 

- Versus - 

Kendriya Vidyalaya Sangathan 
Represented by the Joint Commissioner (Admn) 
and the Appellate Authority 

18, Institutional Area, Shaheed Jeet Singh Marg 
New Delhi - 16. 

The Assistant Commissioner 
Kendriya vidyalaya Sangathan 
Maligaon, Gauhati - 12. 

Sri D.K.Saini 
5/0 Sri C.L.Saini 
The Disciplinary Authority 
Kendriya Vidyalaya Sangathan 
Guwahati-12. 

4. Mrs.J.Das Basu 
W/O SriA.K.Basu 
The Principal 
Kendriya Vidyalaya Khanapara 
Guwahati - 22, Assam. 

By Mr.M.K.Mazumdar, Standing Counsel for KVS. 

Respondents. 

- 	ORDER 

CHOWDHURY J.(V.C.) 

This application under section 19 of the 

Administrative Tribunals Act, 1985 has arisen and is 

directed against the order dated 1.5.2002 removing the 

applicant from service as well as the order passed by the 

Appellate Authority dated 15.11.2002 dismissing the 

Contd .72 
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the 	ppeal. in the following circumstances :- 

1. 	 The applicant, at the relevant time, was 

working as Post Graduate Teacher (P.G.T.), Chmistry in 

the Kendriya Vidyalaya, Khanapara. While he was serving as 

such the applicant was placed under suspension vide order 

dated 1.6.99 under Sub-rule (1) of Rule 10 of the Central 

Civil Services (Classification, Control and Appeal) Rules, 

1965 with immidiate effect. The Article of charges was 

served upon the applicant vide memo dated 9.8.99. The full 

statement of Articles of charges framed against the 

applicant are reproduced herein below :- 

ARTICLE-I 

That the said Shri R.S.Maurya, while 
funtionirig as PGT(Chemistry) Kendriya 
Vidyalaya, Khanapara, Guwahati during the 
academic year 1998-89 went to Kendriya 
Vidyalaya, Dinjan to conduct practical 
examiniation of CBSE, Chemistry for Class 
XII (Sc.) on 15.02.1999 without 
permission/relieving by the competent 

authority. 

This act on the part of Shri R.S. 
Maurya constitutes a misconduct, and thus 
violated Rule 3(1) (i), (ii) & (iii), 
Rule 196 as extended to the Kendriya 
Vidyalaya Sanngathan employees. 

ARTICLE-IT 

That 	Shri 	R.S.Maurya, 	while 
functioning as PGT(Chemistry) Kendriya 
Vidyalaya, Khanapara had not conducted 
the practical classes of Class XI till 
January'99 and during the cumulative Test 
1998-99 examination all students were 
awarded 30/30 marks in Practical 
examination of Chemistry. 

Thus, Shri Maurya has acted in the 
manner of unbecoming of KVS employees and 
thus violated Rule3(l) (1), (ii) & (iii) 
of CCS (Conduct) Rule, 1964 as extended 
to Kendriya Vidyalaya Sangathan 

employees. 

I 

Contd./3 
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4,  
ART I CLE - III 

That during the session 1998-99 Shri 
R.S.Maurya 	while 	functioning 	as 
PGT(Chemistry), 	Kendriya 	Vidyalaya, 
Khanapara, has refused to take Practical 
examination of Chemistry of Class XI 
(1998-99) and asked the students to bring 
chemicals for Practical. Shri Maurya also 
refused to take CBSE (IssCE) 1 99 
Chemistry Practical 	examination for 
Private students. 

Thus, Shri Maurya has violated the 
code of conduct for Teachers as laid down 
in Education code for Kendriya Vidyalayas 
in chapter VI and Rule 3(1) (i), (ii) & 
(iii) of the Central Civil Services 
(Conduct) Rules, 196 as extended to the 
employees of Kendriya Vidyalaya 
Sangathan. 

ARTICLE-TV 

That Shri R.S.Maurya while working as 
PGT (Chemistry) in Kendriya Vidyalaya, 
Khanapara during the academic year 
1998-99, had not submitted session ending 
question papers in the stipulated date as 
notified by the Principal. 

Thus Shri Maurya, PGT(Chemistry) has 
violated Rule 3(1) (i), (ii) & (iii) of 
Central Civil Services (Conduct) Rules, 
1964 as extended to the employees of the 
Kendriya Vidyalaya Sangathan. 

ARTICLE-V 

That the said Shri R.S.Maurya, while 
working as PGT(Chemistry) at Kendriya 
Vidyalaya, during the period 1998-99 
never attended assemblies, staff meetings 
called by the Principal thus Shri 
R.S.Maurya had not obeyed the orders of 
the Principal. 

This act on the part of Shri Maurya 
constitutes a mis-conduct which is 
unbecoming to teacher (employee) of KVS 
in violating of Rule 3(1) (i), (ii) & 
(iii) of CCS (Conduct) Rules 196a, as 
extended to the employees of Kendriya 
Vidyalaya Sangathan. 

RTICLE-VI 

That 	Shri 	R.S.Maurya 	while 
functioning in the aforesaid capacity at 
Kendriya Vidyalaya, Khanapara during the 

Contd ./ 
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academic year 1998.99 had tompered the 
Official documents. 

Thus Shri Maurja, has violated the 
Rule 3(1) (i), (jj) & (iii) of Central 
Civil Services (Conduct) Rules iqicñ as 
extended to the employees of Kendriya 
Vidyalaya Sangathan." 

The charges were accompanied with the statement of 

imputation of misconduct or misbehaviour in support of the 

rticle of charges as well as a list of documents. The 

applicant prayed for time to submit his reply to the memo 

of charges. Instead the respondents proceeded with' the 

enquiry exparte and the applicant was removed from service 

vide order dated 29.5.201)0. 'he applicant assailed the 

said order of removal in O.7.20 of 2001 and by judgment 

and order dated 28.6.2001 the order of removal dated 

29.5.2000 was set aside and the respondents were directed 

to start denovo enquiry by appointing new enquiry officer 

by providing him a fair opportunity to defend his case. 

The applicant thereafter submitted his written statement 

on 19.9.2001 explaining the charges and denying the 

allegations. The respondents conducted the enquiry through 

an enquiry officer and on consideration of the 

representation of the applicant by order dated 1.5.2fl2 

the disciplinary •authority accepted the findings of the 

enquiry officer and found the applicant guilty in respect 

of five of the charges, exonerating him from charge No.5 

and accordingly removed the applicant from service with 

immediate effect. The applicant moved this Tribunal again 

by way of an Original Application which was numbered and 

registered as O.7.219 of 2002. By judgment and order 

dated 17.7.2002 the Tribunal thought it fit that since an 

Contd./.5 
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appeal was preferred before the appellate authority the 

appellate authority need to dispose of the appeal at the 

first instance and accordingly directed the respondents to 

dispose of the appeal within specified time, if not 

disposed earlier. By order dated 15.11.2fl02 the said 

appeal was also disposed of confirming the penalty of 

removal from service by the Joing Commissioner (dmn) & 

appellate authority. Hence this application assailing the 

action of the respondents as legally unsustainable. 

The respondents contested the case and 

submitted ttm written statement. According to them, the 

applicant was given a fair opportunity to defend his case 

and on analysis of the evidence of record the authority 

rightly imposed the penalty of removal upon the applicant 

and therefore there is no scope to provide any relief to 

him. 

We have heard Mr.R.s.Maurya, the applicant in 

person as well as Mr.M.K.Mazumdar, learned standing 

counsel for the KVS at length. 

We have given our anxious consideration on the 

matter. We have already indicated the nature of the 

charges. Mmittedly, in the departmental proceeding no 

witnesses were examined. The enquiry officer referred to 

some documents which ---- relied upon, but on perusal of 

the materials on record submitted by •Mr.iLT<.Mazumdar, 

learned counsel for the KVS, we do not find any materials 

indicating the fact that applicant was confronted with the 

said documents and an explanation was recorded from him in 

Contd./ 



that regard. At the first instance a document and for that 

matter a content of the document ipso facto can be relied 

upon as a piece of evidence against the delinquent 

officer, unless the officer concerned is given an 

opportunity to contest the same by way of cross 

examination. The enquiry officer as well as the 

disciplinary authority and appellate authority fell into 

error in relying upon those materials by infringing the 

rules of natural justice. In this context it would be apt 

to recall the following observation of the Supreme Court 

of India in M/s. Bareilly Electricity Supply Co.Ltd. -vs-

The Workmen and others reported in AIR 1972 SC 330 

it 	The application of princeiple of 
natural justice does not imply that what 
is not evidence can he acted upon. On the 
other hand what it means is that no 
materials can be relied upon to establish 
a contested fact which are not spoken to 
by persons who are competent to speak 
about them and are subjected to cross 
-examination by the party against whom 
they are sought to he used. When a 
document is produced in a Court or a 
Tribunal the question that naturally 
arises is, is it a genuine dociment, what 
are its contents and are the statements 
contained therein true. When the 
.ppellant produced the halsnce-sheet and 
profit and loss account of theCompany, 
it does not by its mere production amount 
to a proof of it or of the truth of the 
entries therein. If these entries are 
challenged the 7ppellant must prove each 
of such entries by producing the books 
and speaking from the entries made 
therein. It a letter or other document is 
produced to establish some fact which is 
relevant to the enquiry the writer must 
be produced or his affidavit in respect 
thereof be filed and opportunity afforded 
to the opposite party who challenges this 
fact. This is both in accord with 
principles of natural justice as also 
according to the procedure under Order 
XIX Civil Procedure Code and the vidence 
ct both of which incorporate these 
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general 	principles. 	Even 	if 	all 
technicalities of the Evidence Act are 
not strictly applicable except in so far 
as Section 11 of the Industrial Disputes 
lct, 1947 and the rules prescribed 
therein premit it, it is inconceivable 
that the Tribunal can act on what is not 
evidence such as hearsay, nor can it 
justify the Tribunal in basing its award 
on copies of documents when the originals 
which are in existence are not produced 
and proved by one of the methods either 
by affidavit or by witness who have 
executed them, if they are alive and can 
he produced. again if a party wants an 
inspection, it is incumbent on the 
Tribunal to give inspection in so far as 
that is relevant to the enquiry. The 
applicability of these principles are 
well recognised and admit of no doubt." 

5. 	 The enquiry officer in his findings nowhere 

took into consideration the explanation of the applicant 

cited in the written statement. The enquiry proceeding 

also indicated as to some objections raised by the 

applicant and it also did not take note of some documents 

mentioned by the applicant in writing before the enquiry 

officer. the enquiry proceeding also mentioned that the 

applicant infact submitted applications dated l.l.2fl2 

(Annexure- 13 (ii) & (iii) in order to prove the 

genuineness and authenticity of the documents to be 

relied on. The enquiry officer endorsed that those 

applications were received on 19.1.2002 but no ostensible 

reason was shown as to why those witnesses were not 

called for. The conduct of the enquiry officer was 

seemingly one sided. He only took into consideration the 

point of view of the departmental authority without even 

considering the plea of the applicant. The findings 

arrived at by the enquiry officer also seemingly 

Contd .,8 
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perverse. The findings of the enquiry officer was made with total 

non-application of mind and lacked fair consideration of the case of 

the aplicant. The disciplinary authority in its turn mechanically 

accepted the report of the enquiry officer. It seems that the enquiry 

officer also recorded the evidence of one Dr.C.B.Dwivedi and one Sh. 

mulya Narzary as D.W.I & II. The order sheet does not show as to why 

those two withesses were called for, at whose instance. Even in the 

copy furnished to the applicant in respect of depositions of 

Dr.C.B.Dwivedi 	& Sh. 	Amulya. Narzary the signature of the enquiry 

officer was not discernible. It also appears to us that to a large 

extent there are even similarities in the reports of the two enquiry 

of ficers. It also appears that the findings of the enquiry off icér t,u-

contrary to the charges levelled against the applicant. The 

disciplinary authority, as alluded, passed the impugned 

order of removal without application of mind and 

mechanically accepted the report of the enquiry officer. 

6. 	 An appeal is provided in the statutory 

scheme. The appellate authority is required to consider the 

appeal on meitit and also to see as to whether the 

charged officer was provided with the procedural 

safeguard. The appellate and disciplinary authority also 

requires to consider as to whether the delingquent 

officer was provided with the procedural • safeguard in 

the enquiry, whether the same was concucted by adhering to 

the procedural propriety, whether the findings arrived at 

are based on materials on record and also the punishment 

imposed was 	proportionate 	on 	the 	facts. 	The 

appellate authority in the instant case rejected the 

appeal 	without 	recording 	and 	considering 

Contd ./9 
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the pleas raised by the applicant. tn the departmental 

enquiry the authority is to provide fairness in action 

and take into consideration the explanation submitted by 

the charged officer. An enquiry proceeding is not a 

empty formality. It is to conform to the principle of 

natural justice which also means that the plea of the 

charged officer is to be taken into consideration and 

thereafter only it would reach its own conclusion. 

7. 	 We have already indicated the nature of the 

charges. In 1rticle-I the applicant was charged for 

contravention of Rule 3(1) (i), (ii) & (iii) in 

conducting practical examination of CBSE in Chemistry for 

Class XII Science on 15.2.1999 in K.V. Dinjan without 

permission/relieving by the competent authority. 

dmittedly, the applicant went to K.V., Dinjan on 

assignment to conduct practical examination. The T.A. 

D.A. was also seemingly paid to the applicant. What was 

the requirement of a reliever in conducting practical 

examination was not discernible. As regards rticle-II, 

the applicant in his written statement explained that 

marks were alloted as per the direction issued by the 

Principal in the practical examination. In the facts and 

circumstances of the case the applicant even prayed for 

production of the witness, the Principal concerned. But 

no such steps were seemingly taken. At any rate, in the 

findings of the enquiry officer the defence of the 

applicant was totally brushed aside. No materials are 

discernible to hold the applicant guilty of chage Nos.3, 

4 & 6 on analysis of the materials on record. The 

Contc ./1r 



disciplinary authority reached its decision based on 

conideration wherein the authority manifestly accorded 

inappropriate weight on the materials on record as well as 

the explanation submitted by the applicant. Similarly, the 

decision arrived at by enquiry officer and approved by the 
-V 

disciplinary and appellate authority are not supported by 

any materials on record and reasons cited by the authority 

in 	holding 	the 	applicant 	guilty 	°IS 	seemingly 

incomprehensive on the basis of the materials on-ecord. 

The findings arrived by the enquiry officer uphe1 by the 

c-. 
disciplinary 	and 	appellate, authority 	d.n..L. legally 

unsustainable in law. 

For all the reasons stated above, we are of the 

opinion that the impugned order of removal on the basis of 

enquiry is not liable to he sustained and accordingly we 

set aside the impugned order of removal dated 1.5.2002 as 

well as the appellate order dated 15.11.2002. The 

respondents are directed to re-instate the applicant 

within a month from the receipt of the order with full 

back wages. The applicant shall he deemed to be in service 

and entitled for the consequential benefits. 

Subject to the observations made above, the 

application is allowed. 

There shall, however, he no order as to costs. 

. KHJR 
	

D.N.CHOWDHURY 
DMINISTRTIVE MEMBER 
	

VTCF CH7JRMAN 

RM 
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IN THE CENTRAL ADAUNISTRATIVE TU1JNAL GiJkiATI BENi : :GiliATj 

ASSAM () 

( An application under Section - 19 of the Aurnii.strative - 

Tribunal Act, 1985 ) 

. . . . . . S S S I S I I • S S I I • I • I I • • ./ 2002 

BETWEEN 

Radhey Shyam Maurya, 

S/o.(Late) Ram Kumar, 

Post Graduate Teacher (P.G.T.)Chemistry, 

Kendriya Vidyalaya , Khanapara, Gauhati 22. 

Applicant. 

1., The Kendriya VLdyalaya Sangathan, 

Represented by the Joint commissioner (P4mm) 

and the Appellate Authority, 

18, institutional Area l  Shaheed Jeet Singb 

Marg, New Delhi - 16. 

2. The Assistant Comm issioner, 

Kendrtya Vidyalaya Sangathan, Maligaon, 

Gauhati - 12. 



Sri.D.K. Saini, 

/o. Sri. C.L.SaLnL, 

The Disciplinary Authority, 

Kendziya Vidyalaya SangatLian, Gauhatj, 	12, 

Mrs.J.Das Basu, 

W/o. Sri.A.K. Basu, 

The Principal, 

Kendriya Vidyalaya, Kbanapara, 

Gauhti - 22,(Assam). 

.......... Respondents. 

DETAILS OF APPLICAT 	;.. 

RUWLSoFTiEoRDER(S) 	 THE  

IS  JDE 

1.1 	 Order No.F.14/2001-KVS(GR)/6692-94 dated 

1.5.2002 (Annexure A 20) passed by the Disciplinary 

Authority , Kendriya Vi.dyalaya Sangathan, Gauhati - 12 where 

by the service of the applicant was terminated by imposing 

the penalty of removal from service with immediate effect. 

1.2 	 Order No.F.3_73/2002_KVS(Vtg.) dated 15.11.2Q2 

(Annexure - A 23)passed by the Appellate Authority, .Kendriya 

Vtdyalaya Sangatlian, New Delhi 16 whereby rejected the 

Appeal. 

JUiIS)ICTION :- 

The applicant declares that the subject matter 

of the order against wbtcb he wants redressal is within the 

jurisdiction of this ffon'ble Tribunal. 
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3• LIXTATION :- 

The applicant further declares that the 

application is within the limitation period prescribed 

in ction 21 of the Administrative Tribunals Act 9 1985. 

4. FACTS OFT CASE :- 

4.1 	 That the applicant is a citizen of India and 

was working as a Post Graduate leather (P.G.T. in short) 

Chemistry, in Kendriya Vidyalaya,Ithanapara and as such be 

is entitled to all the rights, privileges and protections 

guatanteed to an Indian citizen by the Constitution of 

India and other laws of the land. 

4.2 	 That the applicant after passing LSC. and M.EWN  

Examination was apinted as a Primary Teacher (P.R,T.) in 

Kendriya Vidyalaya Sangat ban duly selected by the selection 

committee. He joined his duties in Kendrtya Vidyalays (K.V. 

Rupa, Arunachal Pradesh. Thereafter, he was selected as 

Trained Graduate Teacher (T.G.T.) in 1993 on merit. The 

applicant was subsequently also selécted as Post Graduate 

Teacher (P.G.T.) in Qentstry in the year 1995 turough 

the aforesaid process and joined his ducties on 33.11.95 1. 

Kendriya Vidyalaya, Kbanapara, Gaubati - 22(Assam). 

4.3 
	

That the applicant respectfully states that 

since the date of his joining in Kendriya Vidyalaya 

Sangatban as a teacher, he has been rendering services 

for the all round development of the K.V.S. in order to 
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bring academic excellence. There were occasions when his 	- 

services were appreciated and the certificates as well as 

remarks were given to the applicant by his superiors as 

a token of appreciation for his good performance & services. 

The applicant craves the leave 

I 	 of the lion'ble Tribunal to produce the 

said certificates and remarks at the time 

of hearing of this application. 

4.4 That the applicant respectfully states that 

be Respondent No.-4 joined as Principal on 16.12.98 in 

Kendxtya Vidyalaya, Khanapara. Just after sometimes a 

otLce dated 16.12.98 was served upon the applicant by 

the Respondent No.-.4 to submit the requisitions for 

purchases of Chemistry Department and accordingly the 

applicant submitted requisitions dated 22.12.98 to the 

espondent No.-4 with a request in goodfaitb to make 

purchasés from the Government approved Shops. The request 

so made by the applicant was with a view to obtain go4 

quality of chemicals as per his past experiences the 

appiLcant knE'w that the chemicals purchased from Shops 

other than the Government approved shops are of inferior 

quality,at higher rates and were of no use for chemical 

analysts for better, accurate and precise results, The 

afores aid request made by the applicant was disliked by the 

1Respondent 	..4 and the Respondent No...4 became ill disposed 

and took this request as a reprisal and as such planned a 

istartegy to take action against the applicant and conSe 

q 	stopped the payment of the Special Duty Allowances 

.(S.D.A.) to the applicant Since, January'1999 witlioMt any 

genuLne reason. 
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4.5 	That on receipt of a letter dated 8.1.99 from 

the Assistant Secretary, Central Board of Secondary Education 

(herein after referred to as C.B.S.E.),Gauhatt for completionc 

of Class )I Chemistry Practical Examination'I99899 on/before 

15.2.99, the applicant vide an application dated 23.1.99 

followed by Reminder dated 2.2.99 made a request to the 

Respondent 	for the sanction of the sm of advance 

Rs.5000/... (Rs .Five Thousand only) to purchase Some urgently 

required chemicals etc, from the Govt. approved shops for 

conducting Class XII Chemistry Practical Examination on 

9,10,11 and 12 Feb.ruary'99 respectively in a fair and 

efficient manner. Thereafter, the Respondent No...4 alongwit 

one Mrs. J.Borab (T.G.T.Maths) made some purchases from 

Appichem Enterprises without any intimation to the applicant 

and submitted a Bill, of purchase dated 3.2.99 for immediate 

stock entry at 3;10 p.m. on the Same day. The applicant 

returned the said Bill to the Respondent No.-4 by recording 

his objections and sought for guidance/instructions from 

the concerned end in order to incorporate the entry of the 

'aid Bill in the Stock Register. It is stated hereinthat 

1 the said Shop is not a Govt. approved shop. It is also stated 

tbat the applicant being the liead of the Purchase conmjttee 

ofK.V,Kbanapara as well as P.G.T. Chemistry and I/C of the 

ChemLstry Laboratory/Department was totally unaware about 

the aforesaid purchase of the stores of Chemistry Department 

and thus illegality is apparent from the face of the records. 

The copy of the Bill dated 

3.2.99, the notice dated 7.1.99 are 

annexed as Annexures - A I andA2 

respect ively. 
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4.6 	That on receipt of the aforesaid Bill alongwtth 

recorded objections seeking written guidance in the matter 

the Respondent No.-4 tutored several documents against 

the applicant ,dictated students, teachers anc parents etc. 

to write corLplaints against the applicant in a pre-planned 

manner. It Is also stated Liereinthat the Respondent No.4 

prevented the students from attending their Chemistry 

Practical Classes during Basant Mela pericd as well as in 

xamLnattons at several occasions. This led the applicant 

to believe that thereafter the Respondent No.-4 approached 

the Respondents No ....J. and 3 respect ively and recommended 

them to start Disciplinary Proceeding against the applicant 

in order to fulfil her personal grudge . It is stated herein 

that the Stock Registers were with the applicant and the 

same were handed over to the Respondent No.-4 on 24.4,1999 

and 7.5.1999 respectively in sealed covers. However, in order 

to make payment to the supplier a false endorsement was 

made on the duplicate copy of the Bill to the effect that 

the Stock entry has been made on 3.2.99 but the same could 

not get favour in the Mdit Report. 

The copies of the docurnts 

substantiating the aforesaid facts are 

annexed as &nffiXLLres  

(i.it)(i) and_gsctiveyi. 	) 

4.7 	That the applicant whUe servLn4 as Post Graduate 

Teacher (hereinafter referred to as P.G.T.) Chemistry at 
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Kendriya Vidyalaya, Khanapa.ra (hereinafter referred to as 

K.V.) was placed und,r suspension pending Disciplinary 

Proceeding contemplated against him vide order No.14-5/99-

KVS(GR)/209193 dated 01.06.99 passed by the Assistant 

Coiiinissioner (Respondent No.-3) 9  Kendriya Vidyalaya 

Sangatban (Uereinafter referred to as K.V.S.).Thereafter, 

vide IViemo. No. 14.5/99_KVS(GR)/5251-54 dated 09.08.99, the 

Memo. of Charges was sexvëd upon the applicant by the 

Respondent No..-3. 

The copy of the Order dated 

1,699 and Weno. of Qarges dated 

9.8.99 are annexed as Mpjures - 

A 6 andA7 respectively. 

4.8 	That since the applicant was not furnished with 

the documents listed in innexure - III of the said Ivmo. 

alongwith the Iviemo of Charges dated 9.8.99, 1e applied 

for the same alongwitb some Additional Documents while 

denying the Charges levelled against him. The aforesaid 

enquiry proceeded ex-parte against the applicant without 

furnishing him the documents. Thereafter, an Inquiry Report 

was submitted against the applicant which ultimately led 

to his ren,val from service vide order dated 29.5.2000 

and subsequently the applicant was forced to vacate his 

official accoiunodation within 10 days by Respondent No.-4 

and since than the applicant is in a rented accommodation. 

U 
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The copy ofthe ex-.parte 

Inquiry Report and order of removal 

dated 29.5,2000 are annexed as 

Annexures 	8 and A I respectively. 

4.9 	That after preferring a statutory Appeal to the 

Appellate AutLority , the applicant approached this lion'ble 

Tribunal against the Order of removal from service and 

vide judgeffent and order dated 28.06.2001 passed in O.A. 

No. - 20/2001 this Uon'ble Ttibunal was pleased to set aside 

the impugned order of removal from servbce and directed the 

Respondents to re-start a fresh Inquiry after furnishing 

the documents etc. to the applicant and also directed to 

complete the Inquiry Proceeding within a period of four() 

months. It is to be stated that the Hon'ble Tribunals 

order dated 28.06.2001 pas sed in 0 .A. 20/2001. was Lmmedlately 

sent to the Respondents for implementation and the same was 

duly acknowledged by the Respondents No.-3 vide his 	ro. 

dated 05.07.2001. 

The copy of the Hon'ble 

Tribunal order 28.06.2001 passed 

in O.A. 20/2001 is annexed as 

Annexure - A 10. 
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4.10 	That in pursuance of the aforesaid judgment 

and order dated 28.06.01, a Imo. dated 7.9.2001  was 

issued to the applicant for submitting his Written Statement 

which was submitted by the applicant on 19.09.01 denying 

all the Charges to the Respondent No.-3 and request was 

made to drop the proceeding. 

The copy of the Written 

Stat enent dated 19.09.01 

annexed as Annexu re j 

	

4.11 	That thereafter for starting a fresh enquiry 

as directed by the aforesaid judgnt and order dated 

28.06.01, Mr.N.D. Josbi, Principal, Kendriya Vidyalaya, 

Srikona (Assam) and Mr.P.V.S. Ranga Rao, Principal, 

K.V,Tejpur No.1 were appointed as Inquiryofficer (1.0.) 

and Presenting officer (P.O.) respectively. 

It may be stated that the enquiry proceeding 

was conducted on 19.10.01, 29.11.01, 19.1201 0  18.01.02 9  

19.01.02 and 22.02.02 respectively on the basis of the Mzo. 

of Charges dated 09.08.99 supplied to the applicant. 

	

4.12 	That during the In4uizy Prèceeding the applicant 

was denied the inspection of the original d.ocunnts having 
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direct bearing to the Charges. It is also stated that the 

applicant was not furnished the copy of list of documents 

relied by the 1.0. and P.O. and therefore the applicant 

was prevented from making his proper and effective defence 

docunnts/statementS. In this connection the applicant 

made several representations to the Inquiry officer and 

some are being annexed heEe with and collectively marked 

as.ánnexureS 	A 12(L),(ti),(iLL),(Lv),(v),(VL),(Vii)&(viii). 

4.13 	That while the learned Inquiry Officer was delibe- 

rating Charge No.-1, a document bearing No.F.39/KVD/98_99/ 

3163 dated 03/02/99 was relied upon by the Presenting officer 

which is a letter addressed to the Principal,Kendrtya 

Vidyalaya,Kbanaparà by the Principal, K.V,Dinjan informing 

the former that the applicant was appointed to conduct the 

t he Chemist ry Pr act i cal Exami.n at ion at K .V ,D Ln an and a 

request was made to relieve the applicant or 14.02.99.An 

endorsement made on the said letter by the Principal, 

K.11,Khanapara,7-i. is as follows :- 

- " C.13.S.E. letter not recd. 

Phone call with choudhary 

directed not to relieve him." 

The applicant immediately requested the Inquiry 

Officer to call for. Mr.K.K.Choudhary, Assistant Secretary, 

C.B.S.E.,Gauhati and Mrs.J.Das Basu,Principal,K.V,Kbanapara 

for cross-examination as it was made to appear by the 

Presenting off icer that the aforesaid appointment by the 

K.V,Oinjan cannot be teated as an appointment order,which 

was refused. 
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The copy of the letter,  dated 

/O2/99 and two letters dated 19.1.02 

are armexed as AnnexureS - A 13(i) , (ii. )& 

Ui) respectively. 

	

4.14 	That the 3pplIcant also submitted his defence 

documents in respect of this Charge to show that for 

conducting Chemistry ractical Examination at K.V,Dinjan 

be was paid T.A. and A. alongwitb other places Where 

he conducted the Chemstry Ptactical Examtnation.Further, 

it is also mentioned hat the said examinat.on was taken 

into cognisance by the C.B.S.E. in order to declare Class )I 

results. Further, the applicant also annexed a letter 

dated 31.3.1990 on being appointed by the Prtncipal,Sainik 

cbool,Goalpara. Though these documents were accepted by 

the Inquiry officer but the said Inquiry Officer has not 

even whispered these documents in the Enqulrry Report. 

The copy of the letters dated 

26/5/99 and 31.3.1990 are annexed as 

Annexu res - A i4 (t) & i i) res oe ct Lvej. 

	

4.15 	That it is also mentioned herein that your 

buthle applicant also raised objections on the admissibility 

of the photocopy of the documents without proving the 

original ones and also made a request to call the witnesses 

for Cross-Examination in order to prove the contents of the 

documents but to no avail. 

The copy of the objection dated 

19.1.02 is annexed as nex4e-A15. 
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4.16 	Ibat on 22/2/2002, the learned Inquiry Off icer 

read over the remaining Charges contained in Articles II, 

III,IV,V and VI respectively which the applicant denied. 

The applicant also raised objection vide his letter dated 

22.2.2002 regarding the documents as well as the violations 

of the proviSionS of Rule 14 of cCS(A) Rules,1963(The 

applicant craves the leave of the ilon'ble Tribunal to 

produce the copy oftbe said letter at the time of bearing). 

Thereafter, the proceeding came to an end allegedly for the 

d ay. 

The True Typed copy of the 

Proceeding (Daily Order,  rneet) dated 

22.2.2002 is annexed as Annexure - A 16. 

4.17 	That during the course of Inquiry the prosecution 

did not examine a single witness and utterly failed to prove 

the Charges.It may be stated herein that the learned 110. 

also did not even receiver the Defence Documents in respect 

of all the Charges except Charge No.—I. 

Thereafter,tbe applicant was served With the 

Presenting officer's brief vide letter dated 26.02.2002 by 

the Inquiry of ficer to be relied on an unknown list of 	
11 

documents for submission of Written Brief and subsequently 

the same was submitted on 11.3.2002 to the said Inquiryofficer. 

It may be further submitted that by the aforesaid letter 

the applicant was also informed about the clsure of the 

Inquiry Proceeding without passing any order in the daily 

Order Sheet dated 22.02.2002 9 but vide Order dated 1.3.02 

the applbcant was informed by the Disciplinary Authority 

about the closure of the Enquiry Proceeding on 20.2.2002. 
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The copy of the P.0.'s brLe, & 

its reply as well as order dated 

13.3.02 are annexed asexurej..A 17(1), 

(11) &(j.)Li)  resøective.ly. 

4.18 	That subsequently the Disciplinary Authority 

(Respondent No.3) sent a copy of the Inquiry Report to 

the applicant on 22.03.02 wheeein all the Charges under 

Articles - I,II,III,IV & VI were stated to have been proved. 

The copy of the Inquiry Report 

is annexed as Annexue- 

	

4.19 	That on receipt of the aforesaid purported 

Inquiry Report, the applicant submitted a representation 

dated 11.04.02 to the Disciplinary Authority, challenging 

the validity and legality of the said Enquiry Report as 

well as the alleged findings of the 1.0. and further 

requested the concerned authority to drop the charges. 

The copy of, t he Represent at !.on 

dated 11.04.0 is annexed as Annexure 

A 19. 

	

4.20 / 	That thereafter the Disciplinary Authority 

(Respondent No.3) vide order dated 1.5.2002 imposed the 

penalty of rernDval from service with immediate effect upon 

the applicant. It is to be stated that the Disciplinary 

Authority is the Same person who bad also imposed the Said 

penalty upon the applicant in the year 2000 which was set 

aside by this Eon'ble Tribunal. 
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The copy 66 the rerioval order 

dated 1.5.02 passed by the Respondent 

is annexed as Annexute A 20. 

	

4.21 	That the applicant unable to get any relief 

preferred an Appeal dated 8.542002 containing 1-99 pages 

to the Appellate Authority (Respondent No.-1) for interim 

as well as prayed to set aside the impugned order dated 

45 .02 • The a ppli cant also sent a copy of the af oreS aid 

Appeal to the Disciplinary Authority (Respondent No.4) 

for onward submission to the Respondent No.-1 by Speed Post 

( The applicant craves the leave of Hon'ble Tribunal to 

produce the said Appeal at the time of bearing this 0.A.) 

The copy of the forwarding 

letter9dated 8.5.2002 are annexed 

as Annexures- A 2J. 

	

4.2 	That thereafter, the applicant filed an O.A. 

219/2002 challenging his removal from service and the 

HoiVble Tribunal was pleased to direct the Respondents to 

dispose the said Appeal dated 08.O6.2002 within one (01) 

month from the date of the receipt of the order dated 

17.7.02 passed in O.A. 219/2002. The applicant iimedtately 

took step and sent a copy of the order,  dated 17.7.02 passed 

in O.A. 219/2002 to the Appellate Authority which was 

received by him on 22,7.2002. 

The copy of the order dated 

17.7.02 passed in O.A. 219/2002 L5 

Annexed as Anne xu re - 22. 

---ø* : 
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4.23 	That tile Learned Appellate Authority (Respondent 

No.-1) though called your buüble applicant fox personal 

hearing , except for asking him to tell vex1y as to 

what were defects in Inquiry, he dèd not even allow the 

applicant to refer to his Appeal Memo. and the documents 

annexed tIreto . Therefore, the personal bearing granted 

to your bumble applicant did not solve any purpose. 

Thereafter, vide order,  dated 15.11.2002 the 

Appeal oftile applicant was dismissed (rejected) without 

a speaking order 

The copy of the Appellate 

order dated 15.11.2002 passed by the 

Respondent tb...l is annexed as 

Annexure - 

	

4.24 	That the applicant demanded justice which has 

been denied to him and on being aggrieved by the impugned 

ordezs,tbe applicant is approaching the ffon'ble Tribunal 

for seeking Spustice. 

	

4,25 	That there is no alternative and equally 

efficacious remedy except this ApplLcation before the 

on'ble Tribunal which is filed bonafide on the following 

grounds amongst the others. 
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5. GROUNDS OF REJ.dIEF WITH LEGAL PHOVI&ONS ;- 

For that the findings of the I.O.(Inquiry officer) . 

as to the Articles of Charges — I,II,III,IV and VI respect i-

vely being perverse and are not based on materials on records. 

ThUS, the Disciplinary and Appellate Authority conmitted a 

SeriouS error of law in relying upon the sai.d purported 

InquLry Report and its findings and as such the impugned 

orders dated 1,5.2002 (Annexure — A 20) and 15.11 .2002(Anne... 

xure — A 23) respectivelY are liable to be set aside and 

quashed. 

5.2 	For that the impugned order dated 1.5.2002(Ann.. 

passed by the Disciplinary Authority imposing the penalty 

of removal upon the applicant and the Appellate order 

dated 15,11.2002 (Ann A 23) are per se illegal,arbttrary, 

malafide and viOlative of the principle of natural jUS6ce. 

5.3(i) 	For that the Inquiry off icer conmitted grave 

error of law in holding that the Charge cont ained in 

Article I against the applicant is proved without there 

being any basis for arriving at the said finding. 

(ii) 	For that the finding of the Inquiry off icer that 

the letter written by the Principal, K.V,Dinjan dated 3.2 • 9 

appointing the applicant as External rxamLner for Chemistry 

Practical at K.V,Dirian cannot be treated as Appointment 

order is totally perverSe. 

I;v 
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For that the Inquiry officer act6d illegally 

and in gross violation of the principles of natural justice 

in denying the request made in writing by the applicant for 

calling the Principal, K.V,Khanapara (hathely Mrs.J.Das Basu) 

and •Mr.K.K,Choudbary , the Assistant Secretary,Central 

Board of Secondary Education.(C.B.SE.),Gauhati for 

cross..exarnination who allegedly diectéd the Principal, 

K.V,Kbwapara not to relieve the applicant for conducting 

Class XII Chemistry Practical Examination at £injan, 

For,  that the Inquiry officer as well as the 

Disciplinary Authority wholly ignored the fact that the 

applicant conducted the Practical Examination at K.V,DLnjan 

of Class )I students as otheriise they could not have 

questioned the Appointment order made by the Principal, 

K.V,Dinjan for proving the Cbares contained in Article - I. 

For that the Inquiry officer,Discipltnary Authority 

as well as Appellate AuttiorLty also wholly ignored the 

fact that the applicant conducted the Practtcal Examination. 

at K.V,Dtnjan by furnishing pror information to the Principal, 

K.V,Kbanapara vide letters dated 10.2.99 and 15.2.99 jespectL..

velyand as such on this ground alone the said Charge is 

unsustainable in law 

For that if the Principal, K.V,Dinjan's letter 

dated 3.2.99 appointing the applicant as External Examiner 

for Class XII C.B.S.E. themistry Practical Examination cannot 

be twated as Appointment Order, it is surprising as to why 

the applicant was allowed to conduct the Practical Examination 

in K.V,Dinjan, and as to why the said Chemistry Practical 

Examination was taken into cognL,nce/considerat ion in 

2 
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order to declare Class )I result of K.V,i)injan students. 

ThUS, the Inquiry officer accordingly failed to apply his 

mind and reach the finding which could not have been 

arrived at by any reasonable and prudent person. Tbeiefore, 

the entire Inquiry Proceeding is vitiated and the impugned 

orders dated 1.5.20 and 15.11.2002 respectively are liable 

to be set aside and quas bed. 

(vii) 	For that the applicant submitted his T.A.D.A. 

etc. Bills for going to K.V,Qtnjan for conducting Chemistry 

Practical Examination alongwLth other plateS where be 

conducted the Chemistry Practical Examination during the 

year 1998 - 99 and, the Same was paid to him vide Cheque 

No.-334018 dated 26.5.99. If, the conduct of said Chemistry 

Practical Examination at K.V,Uinan was unautboriSed then 

T.A. & D.A. etc. in respect of K.V,injan would uave not 

been approved and paid by Regional Officer, C.B.S.E., 

Gauhati. The 1.0., i)isciplinary Authority as well as 

appellate Authority failed to consider the aforesaid 

circumstances and thus the impugned orders are accordthgly 

ii able to be set as ide and qu as bed. 

5.4(1) 	For that the Inquiry officer acted illegally 

in relying upon the alleged Practical Note - Books of the 

four () students selected by the Presenting off icer by 

refusing to call for the Practical Note - Books of all the 

students of Class XI together with the attendance Registers 

as well as result registers etc. 



eb~ 

—19-i 

For that as per the list of documents mentioned 

in Annexure— III to the Memo. of Charges, this Charge 

was to be proved " by the Practical Note - Books of the 

students of K.V,Khanapara " but the Presenting off icer 

chose to produce only alleged four (04) Practical NoteBooks 

and for Such act and omission the entire proceedLogS is 

vitiated,, 

(iii) 	For that out of the four(04) students two are 

Primary Teacher's ward who are 111 dLspsed towards the 

appiicant and they were also not called as a witness in 

the proceedings and as such the entire proceeding was 

conducted against the principle of natural justice denying 

the applicant the opportunity to cross—examine the aforesaid 

students. 

(Lv) 	For that the Inquiry officer not only refused 

to examine any witnesses but also refused to call for all 

the Practical Note - Books of students of Class XI together 

with Attendence Register as well as Result Registers and 

also refused to look into the documents annexed alongwith 

the Written Statements pertaining to this cuarge, while 

arriving at the findings that the applicant did not conduct 

ClaSs XI Practical Classes till January'99 and thus the 

entire proceeding is cnducted in gross violation of the 

Principles of Natural Just ice. 

(v) 	For that in So far as awarding 30 marks each to 

the students is concerned the Inquiry Officer totally ignored 

ON 
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the statements made by the applicant in Written Statements - 

that the marks were giUen to the students with the consent 

of tbe then Principal, Srt.N.D. Bbuyan and 1.0, refused 

to call. SrL.N.D. Bbuyan as a witness. Sich act and omission 

on the part of 1.0. has the effect of vitiating the entire 

enquiry and thus the impugned orders are accordingly liable 

to be set oside. 

(vL) 	For that the documents annexed with the Written 

Statement aily established that the required chemicals was 

made available only in the middle of Novenber'98 and therefore 

the Chemistry Practical Examination could not be conducted 

before half . yearly (Qrnlative Test) Examination. Maxtraim 

marks Were allotted to each students with the consent of the 

tn Principal. The learned Inquiry Officer ought to have con-

sidered the fact that there was nottnplatnt or disagreement 

regarding the award of marks, otberise Qmulativg Test 

being an Internal test the Principal could have asked for 

fresh test by cancelling the earlier marks when the chemicals 

became available. 

(vii) 	For that the Inquiry officer, LsciplLnary Authority 

as well as Appellate Authority wholly ignored the facts 

that the said marks awarded to the students were taken into 

cognisance in toto in order to pass the Class XI students 

to Class XLI by the PrLncipal, K.V,Kbanapara and as such 

on this ground alone the said charge including the impugned 

orders are liable to be set aside and quashed. 



-21.. 	 - 

For,  that the findings of the Inquiry officer ,  

that the applicant refused to conduct the Chemistry Practtca. 

Examination of Class X1 is totally false and baselesS in as 

rnicb as the P.racti.cal Examination was conducted on 24.3.99, 

25.3.29 and 27.3.99 respectively by the applicant. 

For that the Inquiry officer,Disciplinary Authority 

as well as Appellate Authority without going into the f acts 

and circumstances of the case, were wrong in reaching their 

conclusions that the applicant asked the students to bring 

chemicals for Practical Examinations • For conducting 

Prqct ic al Examinat j. cns cert sin che micals like, Methylated 

Spirit, distilled water,  etc, are required , and the last 

purchase of Wethylated akpkx spirit was made on 15.12.98 

which got exhausted while the Practical Classes for Class XI 

and X11 were conducted . Therefore, the applicant made a 

airnber of representations to the Principal for ,  procurement 

of said chemicals, which was not acted upon and as such 

the applicant was cénstratned to request the students to 

bring the chemicals since the applicant bore the sincere 

desire to conduct the Practical. Examination in a free, fair 

and efficient manner as per the prescribed curriculum of 

the C.B.S.E, 

(iii) 	For that the applicant being unable to procure 

the said chemicals inspite of his Sincere efforts, conducted 

--4 
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the Practical Examination by using the ordinary tap water 

and With whatever little anount of Methylated Spirit was 

left. The applicant devided the students into three groups 

and some bow conducted the examination. 

For that the Cbarge that the applicant refused 

to àonduct the Practical Examination of Class XII Private 

students contaihed in Article III of Wemo. Of Giarges, 

by no stretcu of reasoning can be s aid to have been proved 

without oral evidence. The Inquiry officer therefore acted 

against all canons of fair play and justice, recomending 

that the aforesaid Charge has been proved. 

For that the applicant was reaiy and willing 

toconduct the Practical Examination of Class )I Private 

students, but since the chemicals were not available , he 

informed the Prinàipal vide his letter dated 31.3.99 and 

requested to sanction 1000/ for purchase of chemicals. 

Thereafter, the applicant was not informed as to what has 

happened. Incidently in the previous ex-parte inquiry, this 

Charge was held to be not proved, 

 For that in Order to prove this charge , 

documents were Sought to be relied upon by the Dep.rtment 

kM;Mx but,tbe Inquiry Officer has relied on08 documents 

allegedly . Out of these documents , the document dated 

22.3.99 addressed to the Assistant Commissioner written by,  
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Principal, K.V,Khanapara was not Shown in original. Documents 

dated 22.3.99,23.3.99,26.3.99 and 9.2.99 are with /wthot 

names and the contents of aforesaid documents were not 

proved by calling the authors of the said documents for 

cross-examinat ion and as such the aforesaid documents have 

no evidentiary value. Therefore, there is nothing on record 

to show that the applicant tias guilty of misconduct as 

alleged and acoordingly this Charge inclting the impugned 

orders areliable to be set aside and quashed. 

.6(1) 	For that the reliance placed on the documents 

written by the So called Examination in.. Charge namely 

Sri.U.N. PdhikarL is having no evidentiary value as because 

the prosecution failed to produce him yool to prove the said 

contents as well as for cross-examination and as such the  

Inquiry officer, Discipli.ary Auth..ority as well as Appellate 

Authority allegedly proved the said Charge and accordingly 

the said Charge is unsstatnable in law and accordingly 

t he ent ire proceeding is vitiated 

ILL) 	For that the applicant in order to avoid any 

malpracttces like leakage of Question Papers etc, honestly 

decided to submit Question papers only a day before the 

examination and also because no stipulated time as alleged 

in the Charge was brought to the applicant's notice that 

the Question Papers were not submitted before band. The 

aforesaid decision about the submission of queStion Paper 

was informed to the Principal, who in turn did not object. 

However, on Principal's order dated 26.2.99, the Question 

Paper was immediately submitted to the Examinatioti I/C 

namely Mrs.B.P. Goswami by the applicant. 
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For that in order to prove this Charge 03 

documents were also sought to be relied upon by the 

Department as mentioned in the Annexure - II under Article 

- IV of Memo. of Charges. Out of the three doctmnts the 

document at serial No. 3 of Article - IV of the Charges 

was not even shown or relied upon. Document namely first 

notice dated 3.2.99 was also not relied upon because the 

same was entirely tampered with and forged signature of 

the the applicant was also made on it to implicate the 

applicant in false accusation. Therefore, there is *tt 

nothing on record to show that the last date of Submission 

of Question Paper was 15.2.99 and that the applicant was 

guilty of insubordination as alleged, and thus, on this 

ground alone the entire proceeding is liable to be Set 

aside and quashed. 

5.7(i) 	For that the finding of the Inquiry Officer 

that the applicant taaexed with the documents was without 

any reasonable basis. 

(Li) 	For that the applicant conducted the Chemistry 

practical Examination for Class )I students in K.V,Narangi 

on 5.2.99 and 6.2.99 respectively. On 6.2.99, the applicant 

conducted the said Examination and concluded it by 6:30p.m. 

and mentioned the said time of departure in the relieving 

order. 

(iii) 	For that the Inquiry officer failed to apply 

his mind to the facts that 6.2.99, being a Saturday, the 
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Answe.r - Scripts and Award List could not have been 

submitted because the C.B.S.E. office remains closed on 

Saturday. 

(Lv) 	Fér that the conclusion of the Inquiry officer 

that the applicant tampered the relievtng order in order 

to cover up his late arrival in the schcl on hbnday i.e., 

on 8.2.99 is totally perverse, in as nuch as 6.2.99 being 

a Saturday the AnSwe.r Scripts etc. could have been submitte 

in C.B.S.E. office on Wohday only i.e., 8.2.99.afld according. 

this Charge LS unsustainable in law. 

5.8 	For that the impugned orders dated 1.5.2002 and 

15.11.2002 respectively are based on extraneous matters and 

non..existence of facts and as such they cannot stand in the 

scrutiny of law and therefore they are bad in law and liab 

to be set aside and quashed. 

5.9 	For that the applicant was denied the assistanc 

of Defence Assistant and therefore, there is a clear violat 

of Rule 14(8) of 	S(00A), RuleS 1965 and thus there was 

total deniel of the principle of natural justice and on 

this ground alone the entire proceeding is vitiated. 

5.10 	For that there is no evidence on record to 

prove and substantiate the alle gat ions/ charges against 

the applicant and as such the entire proceedLng including 

the NEmO. of Charges, Inquiry Report and impugned orders 

are liable to be set aside and quashed. 
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5.11 	For that the applicant was denied the reasonable 

opportunity to state his defence, to submit his defence 

docuuents, to produce and his defence witnesses and their 

lLsts,to examine bLaelf as a Defence Witness before closing 

of the Inquiry by the Inquiry Officer and therefore, the 

entire proceeding is conducted in clear violation of the 

provisions of Rules .14(1.l),14(I6),14(17) and 14(18) 

respectively etc, and thus there is a flagrant breach of 

principle of natural justice as well as the entire 

proceeding is unknown to law. 

5,12 	For tat the reliance placed by the 1.0. to the 

documents mentioned in the articles are wholly illegal 

and unsustainable in law1 	mebody who has dealt with these 

documens or have authored them must prove them in the 

course of the Enquiry Proceedings to enable the applicant to 

cxss examine such persons and thereby challehge the 

leg a). it y, aut hent i city and contents of t he said documents 

without which the documents referred cannot be relied upon 

to prove the allegations and such documents have no 

evLdntLary value and theEefore there is clear violation of 

the principle of natural justice and thus the entire 

proceeding including the impugned orders are liable to be 

set aside and quashed, 

5.13 	For that the said Enquiry Proceedings was not 

coipleted wLthin the specified time and was wilfully unduly 

prOlcnged and as such it smacks of malafide and therefore, 

tb entire proceeding is vitiated, 
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5.14 	For that the penalty imposed is grossly 

excessive, disproportionate and did not conxecsurate to the 

alleged misconduct and as such the entire proceeding 

including the impugned orders are liable to be set aside and 

quashed. 

5.15 	For that the Inquiry officer allegedly found the 

applicant guilty of misconduct under Rules 3(1)(L),(tt) and 

(iii) of 	 Rules,1965 in utter disregard of the 

rtLcle 55 of education Code and for such act ot omission 

the entire proceeding is vitiated. 

5.16 	For that in any view of the matter whether in 

fact or in law the impugned orders are passed in clear 

contraventions of the ArticleS 14,16,19 and 21 of the 

Constitution of India and therefore the same are liable 

to be Set aside and quasbed 4  

5.17 	For that the learned Appellate Authority as well 

as Disciplianry Authority acted illegaly by wholly ignoring 

the documents submitted by the applicant alongwith his 

Written Statement dated 19.09.2001 as well as Written 

Representation dated 11.04.2002 and as such the impugned 

orders c aneot s us t a in in law and t lie same are liable to 

be set aside and quashed. 

5.18 	For that the day to day proceddings recorded by 

the Inquiry off icer ,ttself disclose the manner in which 

the Inquiry was conducted The Inquiry officer didnot even 

allow the applicant to give his statement in ordebring 
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tl the documents on which the applicant relied for his 

defence such irregularities has the effect of vitiating 

the entire £nSuixy Proceeding and accordiogly the impugned 

orders are liable to be set as ide and qu aS bed. 

6. DETAILS OF REMEDIES SDUGHT
, 
 RR :- 

The applicant declares that be has availed all 

the remedies available to him under the Service rules and 

now there is not any other alternative and efficacious 

remedy except this application seeking iediate and urgent 

remedy. 

MAT1BRSN)TpEN)I13 BEFORE ANY OTHER COURT :- 

The applicant further declares that be has 

I, not filed any other case in any Tribunal or Court against the 

Impugned Orders dated 1.5.02 andAppellate Order dated 1.11.02. 

LIEFS UGHT FOR .. 

Under the facts and circuntances of the case, 

the applicant prays for the following reliefs :- 

(I) 	 The order of remDvaj. dated 102 (Ann A 20) 

passed by the Disciplinary Authority be set aside and quasbed 

(Li) 	 The Appellate Order dated 15.11.2002 (Ann A23) 
be Set aside and quashed. * 
(ILL) 	 The applicant be reinstated in his origindl 

post in Kendriya VLdya1aya,Kjanapara 

a 

Gontd/ 
I. 
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The applicant be paid /granted all past 

consequential service benefits including monetary benefits 

with full backages. 

Cost of the Application. 

Any other reliefs to which the applicant is 

entitled to and as your Lordship may deem £U and proper 

for the interest of justice. 

9. 	This application is filed  

JO. PARTICULARS: - 

I.?.O. - 57037 

Date 	- 28.11,02 

(iLi)Place - Gauhati 

114  LISf OF 000JMENTS :- 

As stated above. 
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VERIFICATION 

I. Radhey Shyam Mau-rya, S/o.(Late)Ram 

Kumar, aged about 42 years and res ident of Six Mile, 

Lhanapara, Gauhati 22 do hereby verify that the  

contents of paxa . t)... .7T.. 

are true to my personal 

knowledge and paras 	1.• 	
•' '•. ''! 

are believed to be true on legal advice and that I 

have not suppressed any matertal fact,. 

iIate ;.- o'. )2oo2 

N 1 r 
naturof 	e 

Place  :- Gaubati. 
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I Phone : 57179, 511 798 
.. 	

Fax : 57179 

91T f[TT 
KENDRWA VIDYALAVA SANGATHAN 

Reqional Office 

W 	 ui'il1; ;2i1ki) 	Maliqao,i ChriaIi ,••. •.••O 	

:781012 	Guwahati :781 012 

CT5?i 	J 	 fii 
No.F. : 145/99-KVS(GR)/2O/'<" 	

01.6.99 
• 	

0 	ORDER 

i 

 

VO IIHI I'aoiscipllnarj pr edinq aqainst h ri R.S.Mauryi, 
PGT(Chem), KV, Khariapara is contemplated. 

• 	 NOW, THEREFORE, the undersigned In exercise of the powers 
conferred by Sub_rule(j) of Rule 10 of the Central Civil 
Servlces(Classificatjon, Control and Appeal) Rules, 1965, 
hereby places the said Shri FLS. Maurys, PGT(Chem), KV, 

• 	.. Khariapara under suspenoion with immediate effect. 

It is fuxther ordored that during the period that this 
order shall remain in force the Headquarters . of Shri R.S. 
Maurya should beKendriya Vidyalaya, Khanapara and the said 
.Shri R.S. Maurya shnii not leave the headquartec without 
obtaIning the previous permission of the undersigned. 

3 
• 	 ( Dr. Lal1t-1shore) 

Assistant Coninlssjoner oShr i •R.S. Maurya, 
PGT(Chem), 
Kendriya Vidyalaya, 
Khanapara. Guwahati 

• 	• . 	Teachers qrs •NO.4-B(Top floor). 
Copy to : 

• 	The Principal, Ky, Khanapara, 
2 0 	The Deputy Commissioner(Admn), KVS(Hrs), New DelhI. 

y 

0 	

0 
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KENDRIYA VIbYk'/TSANGATr 

	

0 
Datorl : oCc.3) 

! 	1 	IL 
The uncersigne d  prop 	to hold an qu Iniry against Shri R.S. Maurya,PGT(Chemjstry) Kendriya VI'Iyalaya, Khanapara 

	

ndr 	e—l4 	the Central CiY. Services(sicitj0, Contro'. nd Appeal) fluies,196. The SUbSto of the imputations of mjscondtt or misbehaviour in :Iespect of rihich the inquiry is proposed to be held is set out in the encJoserj statement of . artic1es of .charge(ANNExuRE_) A statement of the imputations of miSCodct or misbehaviour in support of each article of 

	

:.charge 	
A list of d(icuments by which, and 	list of witnesses by.who, the artjcle of charge are proposed tobe sustained are also enclosed(ATINEXtjflEI1I) and IV).. H 

	

(2) 	Shrj FLS. Maurya,PGT(Chjstry) Is directed to submit 
thet of this MeMoranduo a written statement of, his defeTnce and also 	vhether he desires to be heard. In person. 

(3);. He isjnfornied that an lnquiry will be held only in 

	

respectofthose articles of charge as are not admitted. He 	J should, therefore, specifically admit or deny each article of charge.. 	•: 

Shr R.S. Maurya,PGT(Chemjstry) is further informed 
that if he does not submit his written statement of defence on 

thecat specirjed in 	aive, 	not appear in persn .befor€ the Inquirjr Authorjty or Qthe.rwjse fails or 
refuisI to Comply with the provisio. of Rule.1  Rule 	 of. the CCS(CCA) .iQr or  the ordcrc/d1rtj ., c issied in PUce of the said. rue tho nquirjng AuthorIty may hold 

the inquiry againsL him expàrte0 	• 	 - 

: Attention of Shrj, I1•S0 Maurya,PGT(chemj5y) is 
invited to Ruje...20 of the Central Civil Services (Conduct) Rules 
1964. under which no Government Servant shall bring or attempt to bring ary political or outside i,nfluence to bear upon any superior author1

tyt0further his interest in respectof matters pertaining to his. service under the Government. If any representation is 
recejvedon his behalf from another person in respect of any matter dealt wjJth In these proceedinqs it will be presumed that Sh 0  R.S. MaUrYa,PGT(ChetrY) .s aware of such a representation and that It has been made at his instance and action, will be taken against him for Volatjon of Rule20 of CCS(Cdt) Rules,1964. 

The receipt of the Memorandum may he acknowledged. 
To, 	I 	 • 	- 
Shri R.S. Maurya, 

( .4 	 AL 	 ) Teachers Qrt.No...B(1 o p 	 DR L IT11SHORE Fioor,  
Kendrjya Vidyalaya, Khanapara, 	ASSIST/1ff 00MMjSSjQNER  Guwahati ! 22  

p yt Cc 	o : 
(1) The Princjp 

(3) . Guard fi1e 

I..,. 
I 1. • 	. 	...4 

Keidriva Vldalay 	 .. •Khanapara 
Commissioi- er(,1111) KVS(Hqi's) New Delhi : 16. 

I iy- 
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ARTICLE.i.. - 

H 

That the said hr1 	Miurya, while 
functioning as PGT(Chemistry) Kendriya Vldyalaya, 
J( hanapara, Guwahatj• dur1n the academic year 

1998...99 went to Kendriya Vidyajaya, D1njn to 
Conduct Practical examination of CBSJ, Chemistry 
f 	CJas XII (Sc.) on i.02,1999 withou 

permission/rellevin4 by the competent uthority 

This act on the part of Shri U.S. 
Maya ZStitutes a misconduct, and thus oJv 	
violated Rule 3(1) (i),(ii) & (iii), Rule 1964 
as extendd to the Kendrjya Vidyalaya Sngathan 
emPloyees, 

lCLE 	
/ 

That Shri R.S.Maurya, wh:Ue 	/ 

VIA 

• 	 • S functioning as PGT(Chemjstry) Kendriya Vlalaya, 	°r \. Kanapara had not Conducted the practic,4 classes 
.ofCas XI till January'QQ -- 	- 	

IU 

cumulative Test 1998-99 examjnatjo9/j1 students 

were awrdod 30/30 marks in Praca1 Cx?;tjofl
tI  

of Chemistry. 

Thus, Shri Mau'y has acted in the 
manner of unbecoming of KVS emp1oyee and •thus 

• 

Violated Rule 3(1) (1) 9  (ii) & ( iii) of CCS 
• (Conduct) Rule 9  1964 as extended to Kendrjya 

Vid'alaya Sangathan ernp1oyee 

ARTICLE_itI 

That during the session 1998.99 Shri 
RS. Maurya while functioning as PGT(Chemistry), 

• 	 Contd.,2/.. 

a 

4 

• 	

••;. 	 • _ 
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H 	Kendriya Vidyalaya Khanapara, has 
refused 4 o take Practical 	mthation of 

Chemistry of Class XI(1990-99) and asked the 
:students' to bring chemicals for Practical.. 
''Shri Maurya also refused to take CBSE(AISSCE) 

99 Chemistry Practical, examination for 
Private students 0  

rhus, Shri Maurya has violated the 
Code of conduct, for Teachers as laid down in 
.Education code for Kendriya Vidyalaya's i ii  • 	
chapter vi and Rule 3(1) (ii.), (ii) & (iii) of 

• 	

•• ', '• 

the.Central Civil Services (Conduct) Rules, 
1964 as extended to the employees of Kendriya 
Vidyalaya Sangathan. 

ARTICLE 1V 

That Shri R.S. Murya while worfrmnq 
as PGT(Cnemjstry) in Kenthya Vldvalaya f, 
Khanapara during the academic year 1998-99, 
had not submitted session ending question 

papers in the stipulated oats as notf1erI byV/ 
• 'the Principaj,r 

Thus Shrj MauryaPGT(Chemjsf..ry) has 
v1o1at Rule 3(1) 	of Central 
Civil Services(Conduct) Rules,1964 as extended 
tp the employees of the Kendrjya Vldyalaya 
Sang athan'. 

flLEv 

That the said Shri R.S. Maurya, whil 
Vorking as PGT(Chemistry) at Kendrlya Vldyal ay a , 
durjn iy,  the period 19999 rver attended 
.ssembjjes, staff meetings called by the Principal 

ts Sh1 R.S. Maurya haa not obeyed the orders 
of the Principal.. 

this act on the part of Shri Maurya 

constitutes a mlscoduct which is unbecoming 
to. teacher(employee) of KVS in violating of 
Rule 3(1) (i) 9 (jj) & (iii) of CCS(COfldt) Rules 
1964, as extended to the employees of Kendriya 
Vidyalave Sangathan, 

Contd.3/.. 
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* 	
That Shri R.S. Maurya while functioning 

in the aforesaid capacity at Ke nd r i), a Vi.dyal3ya, 

Khanapara during the academic year 1998-99 had 

temped the Official documents. 

Thus Shri Maurya, has violated the Rule 

(ii) & (iii) of Central Civil 

Servict (Conduct) Rules 1964, as extended to 

the employees of Kendriyi Vidyalaya Sanq.athan. 

ILf 

/ 
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ANNEXUREJ I 

- 1 

ARTICLE - I 

• 	 That Shri R.S. Maurya while functioning 

as PGT(Chemistry) Kendriya Vidyalaya, Khanipara 
.during the academic year 199R99 w°nt to Kcndriya 

'.Vidyalaya, Dinjan(Army) to conduct Practical 
•:examinatjon of Class XII(Sc) CBSE on 1.02,99e 
He. was not lelieved/permitted by the Priric pal, 
Kendriya Vidyalaya, Khanapara for same as per 
Prthcipal, Kendriya Vidya1aya Khanapara letter No,. 
F.PF/KVK/9399/77376/p182, dated 18.02,1999 
(Refer Para 	4) and letter dated 0503.1999(Para.-3). 

• Thus Shri R.S. Maurya,PGT(checnjstry) has  
committsd a serious misconduct and vie] ated Rule 
%rd 	flu1- 19C.4 is xtencied to th 

• Ken-driya Vidyalayá Sàngathan Empioyees 

ARTICLE  

• 	 That Shri R.S 0  Maurya, while workIng as 
: JPGT(Chemistry). In kendriya Vidyalaya t  Khanapara 
• during the academic year 19899 had not conducted 

1 the practical classes of class XI(Sc.)(Chemistry) 
till January 1 99 but in the cuminulative Test(Half 

H Yar1y exarnfnation) all students were awarded 30/30 
marks in the said practical examination. 

R611 No 	tame of Student, Marks In Chemistry Practica). 
01 	Anjana Das 	 30 
02 - 	Absent 
03 	Banameeta 	 • 30 

• 	04 	Bhaswii 	 30 
05 	Sonti hero. 	 3- 

	

• 	 06 	Kasturi Saikia 	 30 
07 	Madhuparna 	 30 

Uontd., 

- 	r-- 	 -.-•_,.•_..__.. •=••-=-•-• - 
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0 08, 

09. 

i1. 

12, 

13. 

	

• 	. 	14, 

15. 

Ho. 
176 

H8, 

19, 

	

• 	20. 

21. 
H: 

23. 

4.24, 

	

.• 	.25. 

 

 

 

 

30 • 	.• 	•. 

jL3 1. 

	

• 	;. 	•.: 	.... 	32. 

34, 

.36. 

 

 

	

1.39 0 
 

• 	

. 

it/ti, 

h42. 

43, 

Malita Das 

Mou s orni 

Monalisa Das 

Njbedjta Sarma 
• Sangeeta 

Sikhamonj Das 

Shreyas1 

• Suranjana 

Sushila L)as 

Swat! Sarma 

Pinky Prasd 

Abhinav Pincha 

•Adjhjer Bhuyan 

Arkander 

Arup Das 

Barabjit 
•Chand an 

Deepjyotj 

Dhrubaj yoti 

Divy Ninad 
Farooq Indad 

Féroj Hussajn 

Gautam Kumar 

Indraneel 

Jitu 

Absent 
Naval Kishore 

Parish Deka 

Pralay Roy 

Praveen J. Vasana 

Raktjm Konwar 
Rupam 

Siddnaj sha 

Vikrarn Jeet Khaund 

Daisy Khargharja 

30 

30 
.10 

30 

30 

.30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30 

30.. 

30 

30 

30 

30 

30 

30 

30 

30 

-. 	..: 	• 	This act on the part of Shri, R.S. Maurya 
• 	constitutes a misconduct and thus violted Rule 3(1.) 

• (j. ) (jj, ) & (iii) Rule 1964 as extended to the 

Kendriya Vidyalaya Sangathan employees. 

Contd,. 00  .6/- 
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• 	 A 	rrr 	T 

That the said Shri R.S. Mauryawhiie 

workinj as PGT(Chemistry) in jcendriya Vidyaly, 
Khanapara during the academic session 1998-99 

• 

	

	has refused tø' take Practical of X1(Sc.) 
(Chemistry) final examination on 23rd, 24th, & 

:25thMarch 1 99 and asked the students to bring 
Chemicals for the Practjca3 examInation. 

1. N91  flameof students of 

Oh 	Anjana Das 
Banoneeta Bharali 

• 	
03. 	Bharnaij Batabye 
04 0 	Bart). Boro 

• • 	05 0 	Kasturj Sajkja 
06 	Monalisa Das 
07, 	Maljta has 

• 	 08 6 	MouSumiDey 

	

• 	09 0 	,Madhuparna Gupta 
10 0 	Nibedita Sarma 

• 	 11. 	Shikhamon3 has 
12 0 

	

	Shrasj Debnath 

Suvanjana Saikia 
• 	14. 	Vikramjit 

I 	 Arkendu Bhardwaj 

	

16. • 	•• 	 Arup Das 

NUmanj Sarmah 
Rupam Sarmah 

Shrj R.S. Maury also refused to take CBSE 
(AISSCE) 1999 Practical exrnInatjon of (Chestry), 

011  

• : 	Private 6tudents. Due to that the 
venue of Practjcaj 

examination of said students has been shifted from 
Kendriya Vidyalaya, Khanapra to HIndustnj endrjya 

Vidyal.aya on a telephonic request by the Secretary, 
CIBSE Guwahati Ilegional Office, 

Thus, Shri Maurya has violated the code 

of conduct for teachers as J:aid down In Education 

code for Kendriya Vidyalsyas In chapter VI and 
violated Rule 3(1) (i),(ij) & (iii) of the Central 

Contd.....,7/.. 

I 	 •••• 	..........* 	- 	- 	- 	'• 	- - - 	-. 	- 	-- 
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Civil Services (Conduct), Rulcs 1964 
as extended to the employees of Kendriya Vidyalaya 
Sargathan. 

ARTICLE_IV 
-- j ---  - 

That Shri R.S. Maurya while w"rk)nQ as 
-:GT(Chemistry) in Kendriya Vt.dyalaya Knpr, 

.durIng the academic year 1993.99 had not sihmjtted 
the session ending Question papers of Chemistry 

(his Class) inthe stipulated date. As per Nottce 
i,iissue&, on' 03.02.99 the last (late of submiscion of 
Question papers was 15.02.99. 

016 - 	1st Notice issued to all concrnpd on 
:o3.0299 by the Principal, Kendriya 

-. 	- 	Vidyalaya, Khanapara 0  

02, 2nd Notice (Reminider) issued to Mr. R.S. 
Maurya on 4 26,02.99 by the Prnc1pai, 
Kendriya Vidyalayc, Khanapara, 

03. 	3rd Notice (Remjng 	1cud to Mr. 	S. 
Maurya on02.0i 0 99. by the Principal, 

- Kendriya Vidyalaya, Khanapara.. 

Thus, Shri Maurya has done insubordination 
• lGailng to unbecoming behaviour of Kendriya VidyaJ.aya 

• 	Sangathan Employees and violated Rule 3(1) (i),(ij) & 
• 	(iii) of CCS(Cfldt) Rule,1964 as extended to the 

• 

6%1.;w

.ndriya Vidyalaya Sangathan Employees, 

H 
- 	That the said Shri R.S.Maurya while working 

• as PGT(Chemjstry) at Kendriya Vidyalaya, Khanapara 
during the period 1998-99 never attended assemblies in 

• 	the.Vidyaiaya, staff meetings Called by the Principal, 

thus Shrj Maurya disobeyed the orders of his controlling 
Officer j.. Principal, Kendrlya VidyaJ.aya, Khanapara. 

This act on the part of Shri Maurya constitutes 
insibordinatjon, misconduct which is unhee ofy14. to as 

- 	Contd.....8/.. 

•: 	 • - -- 	 ..-•---- ------ 	 - 	 - •- 



teacher(employee) of Kendriya Vidyalaya 
I  Sangathan in violating of Ri1e 3(1) (i),(i) & 
(iii). of CCS (conduct) Rult964 as extended to 
theHernployees of Kendriya Vidyaiaya Sanjathan, 

ARTICLE VI 

-That, Shri R.S. Murya, whilp functionina 
in the aforsa.d capacity at Kendriya Vidyalaya, 
Khanapara ç  'iurina the acder.year 19989  
tempered the Official documnts to covr up his late 

j arrival to the Kendriya Vidyalaya Khanapara at 11.30 
1.• A.M. on 08.02.99. Relieving Order issued by the Principai. 

Kendxiya Vldyalaya, Narangi vide Ref.No.4—/KVN/9899/ 

795_97, dated 06.02.99 ShriMaurya had used peon book - 
against Sl.No.211 for sGndinq his replies to the ' 
Principal, Kendr'iya Vidyalaya, Khanapara. Thus, Shri 

- Maurya has tempered the Official docunvnts which is 

a serious misconduct and violation of the Rule 3(1) 
(i),(ij) & (Iii) Of Central Civil Service (Conduct) 

Rule 1964, as extended to the employees of Kendriya 
Vidyalaya Sangathan, 

-. 	...., 
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iNEXU1E_jj 

	

01 	show Cause Notice issued by the Principal, 

Kendrjya Vidyalaya, Kanpara vide Ref.No, 
• F.PF/Kvc/9899/773..76/p182 dated 

18.02.99 Para-4, and PrincIpal, Kendriya 

Vidyalaya, Khanapara letter dated 5th 

March,1999 addressed to the Connlssioner, 

Kendriya Vldyaiaya Sangathan,New Delhi, 
• Para. ,3, 

Principaj, Kendriya Vldyalaya, 

Khanapar letter KVC/PF/flSM/999/ 
• 63233, dtted 27/28,01.99 address 
to Shri u.S. Maurya,PGT(Chemjstry) 

Complajnl; of guardjs of children 

studying at Kendriya Vidyaiay, 

Khanapara dated 21 .01 .99 and 

publication in Sentinel dated 
09.04,1999, 

Practical Note Books of Students of 

Kendriya Vidyalaya, Khahapara 

Copy of the Marks slip of Class Xi, 
•A(Science). 

Report submitted by the Principal, 
Kendriya. Vidyalaya, 	 vide 
letter dated 21,06.99 

	

0310 	(i) Copy of the letter No.KVG/58/XI/ • 	
98-99/868 dated 22,03.99 from 
Principal, Kendriya Vidyala, 
Khanapara, 

(Ii) Copy of the letters addressed to the 

Principi, Kendriya VIdyala ya , 
Khanapara, by the students of Class 

• 	XIA, dated 22.03.99, dated 23.03.99, 
dated 26.03.99 and 09.02.99, 

Contd.,, 
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• 	1 	 04. 	() Copy of the letter of Shrj U.N. 

Adhikar, kaminat.ion I/(. 

Kendriya Vidyalaya, Khanpara, 

Copy of Memo dated 26.0299 Issued 
by the Principal, Kendriya 

Vidyaiaya Khanapara. 

• 	05. 	Para 5(vIi.1) of the report submitted 

vide letter dated 21.06.99 by the 
Principai, Kendrlya Vidyalaya, 
Khanapara 0  

Copy of the Notice/Memo dated 

05.03.99 of Principa)., Kendriya 

V±dyaiaya, Khanapara, addressed to 
Mr. Maury, 

(iii) Copy of the guardiant, letter dated 
12th Jan9 with remnrks oF the 

• 	 Principal Kendriya Vldyalaya, 

066 	(i) Copy of the Relieving Order No.F,4_5/ 
• KVN/98 99/79597/, dated 06.0299, 

Issued by the Princjpaj, Kendrjya 
Vidy.aJ.aya, Narangi. Copy of Shri 
R.S. Maurya and Copy of the Principal 
Kendriya Vidyalaya, Khanapara. 

Copy of the Peon Book Sl.No.210 and 211. 

-. 	- 	t 
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REGIONAL OFF IC F. : GUWAIIAT1 

2fl.4.2OOO 

ood  post. 

WHCRE 	the discipliflarY proceedings under Rule 14 of CCS 

(CCA). Rubs, 1965 worO initiated against Shri R.S. nouryo,PGT(Chom.) ., 

(U/)Kondriya Vidyabay, Khanaparu, vido this •ffico Memorandum Na.. 

r.145/99.-KJS(CR)/5251-549 dated 09.08.99 and he was served the 

Articles of charge and imputation of misconducts through the obovo 

memorandum. 

0 WHEREAS,Shri fl.K. Gautum, principal, KOfldriYO Vidyalaye, 

tipper Shillong and Shri P.V.S. Range Rao, Principal, Kondriya 

Vidyaboyc, No.1 TDzpur uQrO appointed as Inquiry Officer and presenting 

Officer respectively to inquire in—to the charges against Shri R.S. 

Maurys and to present the Ca$O. 

AND WHEREAS,Sh. R.K. Gautom, Principal, Kondriya Vidyaloyc, 

upper Shi..loug and the Inquiry O?Ptcnr vidlo his lOttO! NF,RSM/KV-

US/992000/1033 0  dt.27.03.2000 has submittod ruprt vri the charges 

ajuiit hi1 R. 	rlouryc in which Articles I,II,IV & VI of the charço 

shoot has boon cistoblishod and Article III Partially Proved. 

NOW, THEREFORE, the undersigned forward a copy of Inquiry 

roport submitted by the Inquiry Officer to shri R.S. Maurya, PGT(Chom.) 

(u/s), Kofldriya Vidyaloyc, <honaparo and provide an opportunity to Shri 

R.S. clauryn to submit his written representation or submission if any, 

to the undersigned on the rcport of the inquiring authority within 15 

days from the tscuo of this Memorandum, failing which it will be prosumc 

that Shri R.S. Mauryn does not wish to ma<e any written representation 

or submission and furthor necessary action will be tokon as per CCS (CCA 

Rules. 

To, 

Shri R.S. Plauryc, 
PGT(chom.) (u/s), 
Teachers Qrt. No.4-6(Top Floor) 
vondriya tlidyalnva, Khenoporo, 
Guwahuti : 22. 

/CiIL' -- - 
( D. K. S

-
AINI ) :T_:)/1 • C-te 

ASSISTANT COMMISSIONER 
& 

DISIPLINt;P 	,UTflORIT? 

.. 0 0 
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PO1Tø :'iw duEs FRAMFq AGAINST .e 

• / 	IRLR.S.MAURYA.PGI LQhCm.UUNDER SUSPENSION) OF 

KDRIYAv!DYALAYA 	jAPARAgGUWAJjfl 

INIRODUCTION. 

1, R.K.Gauta1 Principal, K.V. EAC tipper Shillong ws appintcd 	inquiry officer vidc• Kvs(GR) officc order No.14-5/99KVS(Gg70I822 
dated 13-9-1999 to inquire into the charges 

framed against Shri. RS.Maiiry POT (Cheni.) (under tpcnsi), of Ky. Khanapara, Guwahatj and 
the said order was rceived on 20-9-99. The D1scip1iny Authorjt•, the Charg1 Officer and the Prscniing Officer wee informed of the appothtxient of the inquiry Officer, dc DCS I of dated 23-9- • 99 and corrigendum of dated 28-9-99. The Charged Officer was gin the opportunity to prscnt himself for preliminary hear 1ing through ktters no.. RSMKVTJS/99..7X),I53357 

dtd 2-lO-99, and N.RSMIKVUS/992O/5rQ4 dated 2510-99 (through ter post) on 2SiO-99at 11.00 lu and 
4-12-99 at 11.00 hrs. in the OffiCe of the Inquiry Officer at KV.EAC 

Upper Shillong respectively. 
'Ilic Charged Officer iaiscd certain objections regar -ding the conduct of the enquiry and its place, subsistence allowance and scurjty for self 

and his family through his representaj1j dated 25-11-99 
received on 2-12-99 by the biqu Officer. The rePrestatjon of the Charged Officer was dispocd 

off vide letter
, No.RSKVUS/992()/68385(f) dated 4-12-99 the C.O was provided another opportunity to present himself for preljmin-y hearing 

Oft 28-12-99. (Incidentally the P.O side letter No.F.Copj [K' T/99-20oo/9456 dated 31-11-99 has also requested for the dcfem 
ni of the inquiry on 4-12-99). 

Instead of presefling himself the C.0 again made two representations datedl5/161299 received 
by the 1.0 on 23-12-991raising objections of crmjnl conspiracy against officers of KVS, non-payment 
of subsistence alkwance, place of conduct of inquiry & 

se curity for  himself and hi family. Inquiry ofliccr deferred the inquiry till the discip1jna-y authority  vide letter NO.RSMK 	 ensures the payment of URpens()n allowances 
Vus/992o/57981 (IX)S-11) dated 28-2-99.  his letter No.14.5/99KVS (GRY 8990 dated 5-1-2X) 

dispo1 
Th

eprescnta1ion st
e Disciplinary au

aljng that 
thority thidc

e payment of suspension al!owaflcec not be and has not been made because the Charged Officer did not submit the certificate under F.R 53(2) 
to D.D.O. The 1.0 also being of the opinion that the onus of suhriission of certificate under FR 53(2) 

lies on the C.O. The Charged Officer vide office order no. 
RSM/KVUS /9-2O00'597 60(3 dated 13-1-2( was given the oNxxlunity to himself and to 
co-operate with the .inquiry on'27-..20Jrj as the inquiry was to be conducted on dy to day basis at K.V. 
Maligaon, Guwahati. To facilitate the Charged O 
(utiwahati at th 	 fficer the inquiry ivas shifld to 1(.V. Maligaon, 

e insistence f the C.0 for not being able to attend thc inquiry at Shi!kw wiil the ln5trUt ions that the inqtity 
shill proceed as lix-p.irie if lie still decides not to attend it. 

Inquiry was COfldUC(C( 
at K.V. Migaon in the oflice of the Inquiry Officer at II .() h. Since Ihc C.() did not present himsc1f as such, the otdcr side IcUcr 

NO.F.RS1!KVMI992 Ii(g-(39 dated 27-1-2000 was passed to procced with the Ex-p.urtc inquiry and the Presenting Officer was dirceted to 
Plcscnt the (lOcunlcnt, fbh0 be taken on record on 28-1-2000 at 10.30 hra. The C.0 was infonned of the (ICCiSj()fl 

through the lettc'r rcfthcd a1ve and telrarn dated 27-1-2000. The inquiry 
SvaA cofldnctcd on 2-1-20()0 in the office of 1.0 I't 10.30 ht. Since The  C.O'djd not picscnt himsclf the inquiry Officer 

• 	 ' ' 	Contd. on page - 2 
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Waited for the C.O for one hour. When the C.( did not rqni till 11 .30 hr, the P.O was requested to prcscffl the dcnefl( on recnrd. The P.O '':nt:d the i:u1ncnis iUti dci C TS: red as S\V-l,SW- 2, 

... S\V-1S in support o the case against Article or chaiges Ito VL Inquiiy Ofhcer vide his order (J)0S-15) No. RSM IKVM /99-2000,g8 -84 dated 28-1-2000 directed the P.O to complete his l'centation of the case on 29-L-200J and pnxcdings resumed at 10.00 lies. The (2.0 was 'also informed of the same through rgistcrcd post 

The presenting officer prc5ented his cc in complete on 29-1-2000. The inquiry officer passed the order dated 29-1-2000 ( DOS -16) directing the P.O to send his written brief in duplicate latest by 14-2-2000. The D. A once again vide letter No. I 4-5!99-Kv (GRJ'9 135 dated 12- 1-200() requested the C.O to send the certificate under FR 53(2) iii order to cnablc the I).D.0 to disburse sUspension allowance and the same was received by the 1.0 on 30-1-2000. Inquiry Officer received two representations from the C.0 on 31-1-2000 regarding gubsitece allowance -Hs representations were considered and rejected as he did not comply with the rules as laid down under FR 53(2). Submission of certificate under FR 53(2) is the responsibility of the charged officer and not the D.D.O. 

Presenting officer sent in his written b;ief in duplicate as directed through his letter No. PFfPVSRJPtincipal /KVT/99-2(X)O/1125 dated 5-2-2000 and the same was received by the 1.0 on 12-2-2000. Ilic charged o fficer was provided once again with the opporlunjty as laid down in the rules and the copy of the written brief was sent to the Charged Officer so that he may defend himself even at this stage, if he so dcsirc. This itriucat was made to the C.0 vide letter No. RSMTKV-US/992O0,869872 datcd 16-2-2000 (DOS-19) and the charged officer was requcstcd to send in his defence by 6-3-2000. 
Inquiry Officer made all possible efforts under the rules to facilitate the Charged Oflicer to participate in the inquiry and to defend himself but it seems that C.O. had hi; 	csuns for not participa 	th ting in e inquiry. 

PJk'ENcE OF TIJEc[ARGEDOFFIIER 

Finally in response to the written brief of the P.0, the reply of Charged Oflicer was received by the inquiry officer by speed poet on 13-03-2003 arid is dipoed off as under. 

Para. -1 	-Matter'of fact 

Para. -2 & 3 -The C.O. has raised the objection that he was not allowed to inspect the original documents as a resulj he could not submit his written statement. The objection of the charged officer is not maintainable, as Disciplinary Authority vidc his letter no. F .14 - 5 / 99 - KVS ( GR) / 5897 -900 dated 29 -09-99 informed the C.O. that since the 1.0. has been appointed in the case, he shall be given opportunity for inspection of dccument s  as per rules, however the C.O chose not to co-operate in the  inquiry and avail the Opportunity as laid down in  the rules. 

Pars. -4,7 &, 8 -Regarding non-payment of subsistence 
allowance The CO. was irrfi,rmcd time and again by l)rawing and l)isbnrsctncnt Officer .ind I)isciplin.it-y ,\utjioiitv to furnish certificate under I R 53(2) to l).1).o but he did not comply with it. As such tire Onus of "on-payment of RUbsi(cc allowance lies on the ('.0. arid riot the Disciplinary Authority. Inquiry Officer or the Drawing and l)isbucscrucnrt Officer, 

Pana. - 5,9&10. -lire Charged Oflicer 11"s charged the Pre0ti0 OIJic.cr, of bias i! !hc name 

Contd. Ofl page -3 
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wiK earlier rejcctcd by the disciplinary authorits vide letter no.1'.14-5/99-KvS (URyK99O dated 05-0 1-2000. Even otherwise thc presdnting officer cannot b e  cpcctcd too be neutral, as he has to defend the casc on ni behalf of the dcpartcnt. 

l'aim -6 	-iltc Chai-gcd Ofliccr raiscd objections that he made 8Cvcral requests to conduct 
inquiry at Khanapara, Guwahatj, keeping his sentiments in view the inquiry was conducted and 
concluded at Kendriya Vidyala - a Maligaon, Guwahatj which is just a few kms. away from K.V. 
Khanapara. He simply did not want to co-operate for his own reasOns. 

Para.1l 	-Charges has been denied by the Charged Officer in response to wriltenbricf of 
the presenting officer, which validates the conduct of the inquiry. 

Para.12-13 	
-The charge of the Charged Officer is bacicss that a reasonable Opportunity has 

not been given to him. This is his own creation, as whener he was requested to present and defend 
hiuiclf in the case he chose to atay away. lie is to accuse no one other titan himsclL 

INQUIRY REPoi 

Ilic Charged Officer Shti.R.S.Maurya PG F (Chern) (Under Sus)ension) has been charged of 1six 
charges tinder Artiek of charges as Article Ito VI vide fliemoranduni no.F.l4/99.Kvs((m)/525.54 
dated 9-8-99. ilic report of inquiry officer in respect of all charges, for the consideration of discilTary 
authority and necessary action is as under. 

lick of Chargçj 

That the said Shri.R.S.Maurva, while f.mctioning as PGT (Chem) Kendriya Vidyalaya, 
Khanapara, Guwahatj during the academic year 1998-99 went to Kendsya Vidyalaya, Dinjan to conduct 
practical exaniinatkn of cJ3.s.E., Chemistry for Class XU (Sc) on 1502-99 without, 
l)Cflflission/relieving by the cotnpetet authority. 

'this act on the part OfShrLRSMaurya constitutcs a nhiscondnct, arid thus violated Rule 3 (1) (1 
), (ii) & (iii), Rules 1964 as extended to Kendriva Vid alaya Sangathan employees. 
L!iaIysis of evidence: - 

Presenting Officer based his arguments on the documents brought on record as 
SW-i/i-S. SW-

1/4-5 cannot be acccptcd for to be based for the purpos.e of evidence because the copy of the same was 
not given to the charged officer to explain his conduct and also it is not authenticated by any officer of 
KVS, it is merely a photocopy. The Charged ofliccr did not defend he case in-spite of 4 cportunities 
given to him. The inquiry officer had no option but to dcid on the basis of SW-ili-3. SW-I/I is the 
order of appointment of Shri.R.S. Mauzya, PGT (Chem) of Kciidriya Vidyalaya Khanspara as practical 
examiner of Chemistry at Kcndriya Vidyataya. I)injan. 

Ilic question is not vh aulhoriscd Shri.R.S, Manna and shat C.13S.E authorities say on his 
appointment as examiner as put in by the Presentiii Officer. Nothing is proved out of this point. On the 
basis of application of Shri.R.S.h'fatjrya of dated 15 299 (S\V-1'2) and show cause notice (SW-I/3) it is 
piovcd that Shri.R.S.Maua, PGT (Chem) was given sufficient opporlunutv to explain his conduct, I Ic 
was served with the show cause notice through peon book on 18-2-99 at S.No. 1.82 page 20. (SW-I 5) 

Conid. on page 4 
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In his application (fated 15-29 áddrcscd to the Priñdipal (S\V-l/2). Shri.R.S.MaUIa )  wrote, 

I am puxccdtng to Iendnya YIdyala)a Dinj in (/niyflocondvc;tJcJjiJ pracnij 
cxam 1 nationon15..99 .  shows that he had no respect for rules as hd down for the conduct of in 
cmpfoycc. ihis cXprssjôn also proves an act of insubOrdjttj(fl] and (hrCspcct to the haf. II eéiis that lie left his dutjc without the a'af of the 

cfl petent auirj and iIt the -chkhcn iuder his charge, 
as unaucndcd. This YtoVes that the Charged Officer left his dUties and station without the approval of 
competent authority,wlljcii(;oflsti(utes misconduct on the p&'iof the Charged Officer. 

3 
	 Ili 

/tickof charge-il 

• 	 'I1at Shri.R.N1au 	
while fctionini as PGT (Chem) Kend:iya Vidyay Khanaparaliad 

not conducted the pr tiäal cLisc of class XI till January, 99 and during the cumniu!aljve Test 1998- 
99 examination all th studenis were awarded 3030. Marks in Practical examjnatjonofCi11j8 

Shri Maha has acted in the manner of unbecoming of KVS  Rule 3(1), (i), (ii) & (iii) of CCS (conduct) Ri1, 194 as extended to K cmf)ioycc and 111115 oIatcd 
employees 	 cndriya Vidvalaya Sangathan 

In order to d 1 nd tus c3e Qhe orescu tn Ocet 	hic case on docor c r 	-2 to SW 9) 
is aircidy placed on rccorth L R S !au PG i 

tCnem) has been suincd to bc sccd with 
lcttcr (SW-211) but it is not ptoved whether the cime had been scncd to him SW-j i a photocop 
and has not been aulhen.tjcated by the competeif authrjt. CoiecIjvc cPip11rjt orcuu (SW-2J2-3) have not bCCII 

confind though thdcpendcnt wincs5 and also bearyi no diary no as such its authenticity 
is again in question. $V-4.8 a copy of the .ncwspp n be made the base for a fact-finding inquiry 

 but not as (hc conclusjQc evidence in a regular inqui. 

SW-3 to SW-6 laccdon records ar e  the practical notcbook of, Master Gautarn Kninarof X1-A (Sc) MastcrDecpjyoti Das hf XI-A (Sc), MLSIC, Aditya l3huyan of X1 (Sc), arid Kqturi Saikia of XI 
tile. uhjcct teacher has initialed 
respectively. As per the index-page of these notebooks no practical was conducted before 12-1-99, and 

the entries on the index-page, It i proved that no practical was conducted in XI (Sc) clAss before 12, Jan. 99. 	. 	 • 

S\V-7 in thc award list of cumniulati-e test for class 
NI-A (Sc) 1 hr 1998-99 giving marks for theory and practical in clicrnist duly sied by SI1ri.R,S.1U PUT (Chrn). The cuTnfflhilati\c test 

asper KVS schedujô is1onducted in the month of Nvcrnber duringeven. acadctnic year. It is provcd 
that the marks have beem awarded, without conducting, practical in the class. Under no c.inum.stancc stn(lcnk 

can gel equal narks in practical part iculatly vh weak in thcorv, it is proved that students at Si: No.34 & 38 
have bcth awarded 30 marks in practical whereas they have scorcd 29 and zero rnaiks jn theory respectively 

ii 
Contd. on page -5 
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SW48 canno bc taken as authentic as hi not been verified by independent syitness. SW-9 can 
also not be rclicd up&t hccausc it is a rtpocl of the Principal to the Assistan Coinmissioncr, KVS (Gil) 
igiinst Ski-i R S Mmt)a and Shn Maucya has ncither been ptuidcd with thc copy of complaint nor 
provided with opportunity to defend himsclf. 

Finding 	
0 

ovv -j, vv-' 	vv- 1 	Y-O and SW-7 prove that Mr.R.S.Mnurya PGTChem) awn 
marks to children without conductln practkal This Is not only dereliction of duty but a 
crimInal /unethical üct on the part of Shrj.RS.Murya4  POT (CChem). iIencthls act on the 
of Shri. Mnurya corstitutes nilconduct and tnove the chae of misconduct under rules 3( 
ililand (Il) of Rule employ tM  

Article of Chare-jL1 

That during the 8CS53fl 1998-99 Shui R.S.Mauiya while functioning as PG'1' (Chcm), 
kcndnyaVidyalaya,Khanapara, has refused to take Practical examination of Chemistry of class Xl 
(1998-99) and asked the students to bring chemicals for practical. Shri;Maurya also refused to take 
CBSE (AJSSCE)' 99 Chemistry Practical examination for private students. 

'Ilius, Shri -Murva ha violated the code of conduct for Teachcrt as laid down in 
Education-Code for Kendriya Vidyalayas in chapter VI and Rule 3(1) (i); (ii), (iii) of the Central, Civil 
Services (Conduct) Rules, 1964 as extended to the employee of Kcndriya Vidyalaya Sângathan. 

Analysis of evdcnce:- - 

SW-1011 cannot form the basis of evidence, as neither it is an authenticated docunicnt (a 
photocopy of the letter wtittc'n by the Principal 10 the Ass1Cornmissjoncr, KVS (GR)) nor the copy of 
the same was endorsed to Mr.R.S.Maurya for the observance of the.principal of natural justice. S\V-1012 
is a copy of the notice written by Shri R.SMaurs - a, PGT (Chem). The copy of the same noted down by Mrs. J. Dasbasu, Prin6ipal, KV.Khanapara shows clearly a violation of conduct rules on the part of the 
Chirged Officer. SW-10/3 was sT1Uen by prove that it Slui R S Maurva, does had been written by lum 
beyond his competence. S.W.10/4 to 9 are the letters written by studei -its. It prOves that the Charged 
Officer did riot dischagc his duties as ditectcd by iliC controlling oflicer. 

As regards the rclusal of .ShriR.S.Mauiya, PGT (Chcm) to conduct the CLtSE (A1SSCE)' 99 
practical exAminatioril nothing has been placed on record except its mention in the charge sheet and 
statement made by Lhç presenting officer while pres,enting the case and in his written brief as such the 
contention of prosecution is not, accepted.. - 0 

The charge of niiscoiiduct that Shri Maiya has vlolated the code of conduct for Teachers as laid (town In Education 
(1 ode for Kendrla \jbalaas In chapter \ I and Rule 3(1) (fl 

of the Central Civil ServIcesjçnduct) Rulecj964 as extended to the elliplo yee of RendrI'a 
Vklyalaya Sangathan, is parti ally proved 

Conid. on page 
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iliat Sh1i..S.Mrya  while %vorking a POT (( ,
lin) in KcndiiNa Vidy!aya Khanapara diizn (tic acadctiijc year 1 99-99 had not 1jU1MUjttC(1 scs.im ending questions J)5J)CF in the stipulated date as • notified by the Piinbipal. 

I hus Shn Mau 	P I (( hem) h i 	30) , (0 (n) & ( ii) l LC (Coficluci) Rules 1964 as extended to U!t employees of Kendriva \idvalava Sanga(liaii. 

&!ISLSofe%iie. 

SW-il/i refers to non-subnnjssjon of,  qstion paper by ShiTi R.S.Mau a by 15-2-99. The said 
rcpoii of dated 23-299 by Shri.U.N. Ad1iik' is addts to the Pncipal. This reo is about non-
sulmussion of qucstion paper by ShriMaw - , as a.result question paper could not be Rent to the press. It also points out LhatMr.Maya did the same 

at  the time of half yearly exam. This shows that the Charged Officer is hibitually irregular in the perfrirma of hi duties. 

SW-12 isan office order in the Office Order Reste 	page..]. Through this order the 
Principal ordered Slri.R.SJvIaurya on 26-2-99 to- submit the question paper by 3 i'-1 on 26-2-99. Allcrwai -

ds there is nothiiig to show that, he did not submit the qticstion paper of session ending 
examination by the stipulatcd date and time. 

Shri.Maunya complje(l with the in.9tru c t ,  '()'is of dated 26-2-99 as contained in S\V-12 on page - l markcj in red ink in box.provcs that he does not care for rule of ,  law: 

m 

Ljiiovcd forowcoit 

tide Of Cit arge-V 

'I ha the said, Sh.ri.R.S.N-fawy while working as 
POT (Chemimy) at Kndriya Vidyalays (turing the period 1998-99 netr attended assemblies, stall meetings called by the Principal thus Slit-i.R.S. Maurya had not obeyed the orders of the Principal. 

Tlüs act on di6lpart of S1 Maui a constitutes a misconduct which is ubccothjn of a teacher 
(employee) of KVS ilating of Rule 3(1) (1) (ii) & (iii) of CCS (conduct) Rule; l96, as extended to 
the employees of Kcndriya Vidyalaya Sangathar 

thasjs of csideiice• - 

As peraicic of charge Shri.R.S. aurv& PG F (Chcmistni - ) hCvr attended mothing ascemblic.q and staff meetings callel by the Principal, 1 he 	
o 3 	 peesnting officer has based his argument.q n S \V- I / 1-2 & SW-113 	- 

Contd. on page -7 
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SW-13/1-2 tclates to rc qucs t of parents to Am the answer scripts as their wards who go( 
uncxpectcdly low narks in Chemistry in Cuniwutatjve cxm. Qii tith document the examination In- 
charge has writtcn that Mr.Maur-ya and Mr. I )wivedj has not submitted the answer RCflptS to the 
cxatnivaln,n dcpat-ttncnt. It'llecins that the 1),11C111*8 grudgc in that when their wards p.ot 30/30 in 

• Chemistry practical than how come they got less marks in thry and even does not explicitly relates to 
the article of chargc. 

SW-13/3 is a note sent to Mr.Maurva to meet the Principal at 2 PM on 5-2-99; This note 
appears: to have been sen t to Mr.Maurva when earlier he did not meet the Principal as hehad a class. In 
this note however the Principal had mentioned that he was free, but the Presenting Offlcer his not been 
able to prove either, by way of arguments or documents. SW-1313 is again not an authenticated 
document being only a photocopy. Of the documeflts brought on record and the argument presented by 
presenting officer dd,es not prove the charge as to whe n  did Mr.Maurya not attend the above referred 
assembly and staff meetings. Neither Mr.Maw -va has been served with a show cause notice not any 
evidence of his declihing to attend the meeting has been brought on record. 

l'ntdliig: - 

That the evidence on eord does no pros -v thai Shr-1 R.S.Maurydid iot obey the ordcr 
'of the Principal hence the act'on the part of Stirl 1aur'a does not constitutes a misconduct which. 
lsunbccomIngjoteaclie(emp0yee of KVS iolatlngofRu1e3j I)jl) (ID 
jesj964 as extended to the employees o f  KendriyaVidva!a',a Sangathan. 

Article ofCharge.VI 

That hii R;S.Maurva while functioning in the aforesaid capacity at Kendriva Vidyalava 
Khanapara during the academic year 98-99 had t anii 	d the official documents. 

Thus Shii Miwya, has violated the Rule, 3(1) (i) (ii) & (iii) of CCS (conduct) Rules, 
1964, as extended to the employees of Kend.riya \'idyalava Sangathan. 	 : 

Analysis of evidence:- 

sw-I 4/1 and2 are c01)ie5 of the tclieving ordcr of r,RS.Maur,, PGI' (Chem) fiomKcndriya 
Vidyalaya Narangi on the basis f which the Presenting Officer has tried to prove the tampering of 
rcc(shvtheChaJp,dOffiC On the personal scrutiny by the Inquirv Officer of the documents it is 
observe( that both the docunlents are the copies of the same 'ordcr and clearly show that' the time of 
departure has been vyni ltcn later on to suit the interests OL the Ch -gcd Officer or t;c- copy of the 
relieving order submitted in the office thus he not only tempered therecords but aLso cheated the Govt. 
by way of excessive claim of TAIDA. This proves (he misconduct on the part of the Charged Officer. 

i) I30111  the- documents (S\V-14/i, & S\V- 14/2) ar the carbon copies of the same order but the 
entries column lbr wrjting dale of relieving are different in both of them. 

- 	ii) Despatch n 	has been wiitten in PCTI 01A both copies (S \V- 14/1 and 2) by the same person 

Contd. On page - 
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SW-iS is the peon book in which the J'reenting ()Ijicer h as  diavn the attenuon of Inquiry )I ticer on the receipt Columns at SI. No, 192, 1 84 ,211,212,219  and 236. 
At S!.No. 182 the Charged Officer his written 	lime iccevcd (1jm) 	kttcr in sealed envelope with 

unknown content and signed with daft. At SLNo.184 the Charged Officer has written 
reccived a sealcd envelop with unknown content (At 12 Noon) and signed with date. 

Al Si.No.21 lii is the rcreiark of the Principal and not of the Charged Officer as such does I V not constitute an offence. 

At SL. No. 212 the Charged Officer sip.ncd and solc th the column of "b whom dcl 	I name ol the concerned peon is not mentioned' 	
y 	ivcrcd'  

At SL. No. 219 the Charged Officer %vlote a note in the peon book regarding submission of 
ell'Plo.Ynictit certificate after his suspension. Similarly at Sl.No.236 he wrote a request to provide the 
details of subsistence allowance. 

As regards the charge of tampering of iccords by way of changing /addition of time in the 
relieving ordcr is proved. The use of peon hook for correspondence and rcplies is also an act of 
misconduct on the part of the Ciargcd Officer. As such the charge of misconduct is proved. 

iJ!1(litI': - 

I-' 

Kendrlya VldyaIajngathan 

., nui. .çirJ 1'naurya Has 
L.19('4.aid ed to the e nrnlof 

QNCLUSJON;... 
Defence lead by the Charged Omcer in resPOnse to the wrItten brief of the Presenting Officer is vague and can not ccepted a.s rat!on! defenc. 
The Charged Officer Is found guIlty of nikconduct under 

Rule 3(1) (I) (II) and (Iii) of CCS (COfldc() Rules 1964 In the following Article of charges. 
Article I - 	Proved 
ArtIcle Ii - 	1roved 
Article 111 - 	Partially proved 
Article IV- 	Proved 
Article \)' - . 	Not proved 
Article VI 	Proved 
It Is proposed that the Charged Officer be ltnpo.owd 

penaRyas_under the rules against 

S I 	•_. 
l)afcd:.. Mnrch 25, 2000 	

(R.K.GAUTMI) 
!nq uiry Officer & Principal, 

Kenclrjya Vkhalay, EAC Upper Shillong. 

I 



Ki)R1y VIDy'  
Regional O[Clce 	- 

Chayrm iiawar, Mz1içaon  
(IJWAI IATI --12 

Dtd 1 29,5,2000 

0 R D E  R 

WUEREAS disc.&p1jry proceaing5 under Rule 14 of Centrj Civil 
SCrVICSS(CiasRtfictI 	Control and 

peal). 
Ru1, 1965 w,rC instituti 

3 gill-n-Ilt Shrj. R. S.  
Maurya, P0r(Cl 'nistry), KV, K napara vldr this office 

MeJflorandi1 No. 4-5/99--Kvs(cR)/525l.s4 dat1 9,8.99 
on thi following Jrtic1 	of charges * 

(1) 	That the said Stir! R.S. ?iaurya, while functioning 
as PF (Chernitry) Kendriya Vidyalays, Khanapara, 

GuwaU dur Lng the acadcrnjc year 1998-99 went to 

Kendriya V!dy1aya Dinjan to conduct prct1ca1 
xamjitton of CBSE, Chemistry for class XII(50) 

on 15 .02,1999 without P erlss10n/I:e1ievjng by 
the competent uthor.1ty. 

That Shrj. R.S. 
Mury, whIle functic Ing as 

PT(Chenistry) Kondrlya Vldyelaya,  
not conducted 	

Khanapara had 
the practical Classes of Cl89 Xj 

till January'99 and during the cumulative Test 

1998-99 examination all atudonts were awarded 30/30 
marks in Practical examjntjon of chemistry, 

That during the session 1998-99. Shri p.s, !laurya 
wi1e functioning as Par(chemjstry) Kendrlya 
Vidyalays, t(hanapara, han refud to take.practj ca l 
examination of Cherni9tryf.cj8 XI(199899) and 
asked 

the 9tudenta to bring chemicals for Practical. 
Shri. Maurya also refused to take CDSE(AXSSCE)099 

Chemistry Practical examination for Private 
\ 	students. 

() 2 	 : '• 

( f  

• . . 2/- 
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(lv) 	
That Shri E. S. Mauya while working as PF(chem) 

in Kendrlya Vidyalaya, Khanapara during the academic 
year 1990-99, had not: c 

mbmjttod e don ending 

cluestion Papers in the stipulated date as notified 
by the Principal. 

That whjl he work t.n a P0 (C irnt - ry) at 	ndrlyn V.idyalyr, 	
anapara during the period ).990-99 

never att:.endj asserjjjljq S, staff  me  
etings c1ied by 

the Pr.i.ncj pat Utun Shri R.S, Mnurya had not 
obeyed 

the orders of the Principal. 

That Shri R.S. Maurya while fUnctlorirg in the 

aforajd Capacity at Kendriya Vidyalaya, Khanapara 
durj 	

the aCademic year 1998-99 had tompe feAthe  
OfficIal documents 

A Stat:ern(jlt 01: ilmp11tatJ)r 	of midcor1u(.t/fflIJhehavl 
on whIcj1 the Articles of charges were )sed, together with

our  

 
a list Of documents by which, the cliargs were proposed 

to be 
sustained, were also forwarded to h.trn alonqw.Lth the above 
said t4emfloIndu;n dated 9.8.99, 

AND WILEREAS Sh:i R.S. 
Maurya has failed to submit 

his written 	emnent of his 
defence on the above chargesheet  

within the Stipulated time. Accordingly Shri RK. Oautam, 
Pr1ncp 	

Keit&lrlya ViUya1ay, EAC Upper Shillong was 
appointed as Inquiry Officer to 

inquire into the charges 
vide Order No.14_5/99Kvs(Ofl)/902529 dated 

13,9,99 and 
Shri P.V.S. Ranqa flo, Principal, Kenclriya Vldyalaya 

No.1, 'rezpur was Appointed as Presenting 
Officer, vide Order 

dated 13,9,99, 

AND Wh1tRrfS, the Inquiring Officer, vide his letter 

dated 27.3.2000 gave the 
findjg9 that Articles_i lily 

& VI against Shrj fl.g. tlaurya 
has been established and proved and Article iii has 
Partially estabIjed & proved, 

a 

. . 4 
3/_. 
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AND fllEflEA, a Copy of the report of Inquir,r was  
sen to Siri fl;. Maurys, vide Memo. NÔ.F.14_5/99kVS(QR)/ 
490dated 20.4.2000 and he was given an Opportunity 

Of 
making such submissions in his defen on the eport of inquiry an 

he desired. Shri R.s. Maurya han not made any 
sUbmisjon in this reqar(3 withj the st.tpui.ited period. 

Nó WUERES on croful consideration of the report 
of the I4uiry 

Officer and Othe record5 df the coae, the 
undersIgn has decided t6 accept the Eindlnqs of he Inquiry Offi 	

iii respect of Article5 I, TI, IV &Vi as 
proved and 7rt.lcje 	partially proved, 

NOW, TlI:REFor after Considering the record"'s of 
the 1nqujy and the facts and 

circumstarceq of the case, 
the uderIgned has come tO.-the conclusion that Shri R.S. 

Maury (1) left his dtig Without the approval of the 

competent authority and left the children under his charge, 
-18 
 unattended (Ii) lie awarded 'mark5 to children W1tht 

coflductji the pract[cai examinations (iii)lie refused 

to take practtcai OXamjnati6r of CR3E(AISCF) S99 Chemistry 
& asked ti0 studetg to 

bring Chenhjc19 for practical. 
(iv) dur1rg the academIc year 1998-99 had not submitted 
sessiOn endirqquestjon5 pporg In the 

9tlpuiated date 
as notjfl1 by the P.ri.ncI. (v) that during, 

	year 1999-99 Shrj u.s. 
Maurya lad tempered the official 

docu 	 thug corn itte misconduct under Ruie.3( I) (li)& (iij)of ccs(conauct) 
Rules 1964 as extended t tie em1oyeen of Kvs and hence ends of 

that the penalty of removal frOm service wit 
e late ffect which shall not be a 

I 	 - 	

{ 	H• empioIment under the KVS be Imposed upon  

IT I'S, ThEREFORE, Ordered that Shrj R.S. Murya, 

Keìdrjya Vidyalaya Khanapar re8t1y under' 
suspension be imposed the Penalty of removal £roni sfrvjce 
with Immedtate effect which shall not be a 

di8quájjf5j0 for future ernploynt 
under the Kendrlya Vidyalaya 

Sangath 

D. 
To 
ghriR.s.lairva. 	

SOOKER 

I 

'reachers 	
Stspension) 	

\lft 	
H•• 

Kendriya VIdyiy, (Top Flor) 
Ro1oniti oi ice, 	Wail 

1wnht _ 	 • 	flapara, /L 

Er 
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original App1iCaiOfl No.20 af 2001 

Date of Orderl Thjs the 28th Day Qf.JUII 2001 

}ION 4 BLE 
HONJ3L 	R. 13TTI M1*IBER 

Radhey shyam Maua, 
s/O.Sri Rain Kumar. 	 . 
Post Graduate T eacher( 	T.)Cheniiotry. 

nnc1riy8 VidyalaYa. KbanPara and at-
pre3eflt roGident. of  

Six 	 s..' 	
hppliCaflt 

By vocate 14r 1 D.KeiShra 

	

.i ,Ja1' n 	 •. 
?ir.I 	o:fl 

i. 	Union of India, 
reprO3Qflted through the Secretary. 
1)cpt.of )ducatior1 under -tintr'yyof' 
Human Resources & 

• 	shashtri Bhawan, .•, 
New Jeihi-1. 	. 	

•..
4 .;"•_ . 

24 	The commissioner, 
• 	Kendriya VidyalaYaS3fltn. 

C 

•1 
( 

:. ,.. 	 . 18. 	institutiollal iret, 
S-.ced jeot Singh Marg, 

' 

New -ethi-16 

It •.•••.•.  . 	 I  The i)eputy cQnmi55ioflers° 
('rhe appellate authority) 	. 

• 	 : 	 '/ Kandriya Vidyalaytt SangathaIl 
• 	 •: i8,Instituti6flal Area, Saheed Joet 

sing'nMarg. New.Delhi-16 

4 The 1sa1stant Coflj35iOner, 
(The Disciplinary 	.uthority) 
Kendriya vidyalaya Sangathans 
2nd Floor, Clihaya Rain Bhawafl, 
t4LjcaQfl 	uwaati_12(h5m) 

S. Dr..Praba)cr, 	- 

Ex_EdUCatiOflal Oi±icer,  

r,auhati Regional of±iceand at present 
cIucation oificr. 

Yendriyi Vidyal3ya sthn 

lea 
Intituti0flE'1 Area, Shaheed Jeet 

singh llarg, New Dethi16 

 i-Irs. Jayhreo Das 13aou(PrinCiPl) 
Kendiya Vidyalaya Khanapara, 
Cuwahati-12. 

 l4 r.G.S.C.I3o3Ob3bU(C 1 P 
K.V.S.Narar1giUWa1I1ti27. 	..•• 	osrionOonts. 

By:VoCatO ))r.U.P Todi, 
Contd/. 
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1XNISTPTI 	
IIUER 

In this applc)fl under ectjon )9 of th 'thajnj 
stratJv 

Tribunals ct 1985, the 	
cc. 	has cha11 

the Jmpugned order of. tenjtiofl.dated 
29 *5,2000 and ha H 	al 	preyed for reinstatne 	

s 
nt The applicant was a Poet 

Graduate 'reaclr(T) In Chj0 	at Kodriya  
1 	 V1dya1yi, 

ra Earl1e be  
was 'appointed Primary Toaoh(i,. 

in Auguat 1985 I 1993 he v4as 
	 a a 	 Or T TOa 

and in 1995 ha was POStOd as PT edriya Vyay 
para0 	5tated 

that with the Osting of by respondont 
on 	 the 	 cant"s probl9 start. Hj 5  

was stopped from the monthOf January 1999, On 
9.899 the applicant wa.9 8 	 1 

ervod with the Morafld of give 	
of char9evwere mentjod in the Memoranalln 

of charges which are summarised below: 

	

I) 	The appjict wont to 
CO1C 	ractj 

of *Cbemintry to 
Kofldrjya Vidyalaya: 	

Qr the 
• 	

• 	
acaej0 year 19899 itht the 

of the Principal, 
•: 	

II) 	The aPplicant did not condu 
the practical 

	

• • 	• 
 

cl 
I 

asses for class XX for, cbistry for the 
acadicyr 1990-99 ti11 Uan.99 and 
awarded 30/30 marka to all 8tudoflt.s in 
half yearly Tellto 

The 
applicant refused to áonduct 

Practical 

of chemistry of Cia59 XX for 

the year 199099 on 23rd, 24th,25th March 
1999 and asked the students to brj chj

11 813 for practicot Exarninati05 
	e 

C 	
cOntd/3 



  

refusd to take CBSE(AXSCE)'99 Chemist ry  

Practical Examinatjon.for private @tudents. 

DAle to this act of the applicant the tst 

had to be shifted from Ichanapara to Hinth 

S t a  n~'~e hd r I ya Vidyalaya. 

IV) 	Thee pplicant did not submit session on:3.irg 

quost.ion papers for the academIc year 1998-99 

y). . 	 L)urin .he period 1998-99 the applicant 

0 	 never attetded assemb1ci, staff metIrs 

called by the Prinial and did notoboy 

the orders of the.Principa1. 

VI) 	The applicant while, working at Kendriya 

VIdyalaya,.JQanapara during thd academic 
U. 

year 1998-99 hd tainered with the official 

documen.s to cover his late arrival on 

• 8.2.99. 

.Theappljcant was requrod to sunit his reply to the 

Momoranciur of charcjcjs within 10 days of reclpt. ' t he Mnoran-

durn of charges was' received by the appl1cnt on 19.8.99. 

By letter'dated 25.0,99 addressed o the Agaj5tjt 0rJsIo-

nor, KVS Guwahati Region, the applicant replied as undez 
- •. 	

., 	 . 	
0•' 

With reference to yclur aforejaId 1.tter 

bearing Memo No.F.14-5/99_Ko.S.(öR)/5251_54 

dated 09.08,99 0  I m to infon you that I 

want to inspect/procure the following 

relevant docents for the sunjsjon of 

writtrn statnents in defence against the 

charges levelled against ma. 

The applicant sent two reninders dated '13.9.99 and 23.9.99, 

The applicant did not file any written st5tot' for the 

confd/4 
":-• 	

1 	4.. 



0 

'asoa:btated by'the::pLicaüt1 as the respondents 

did not give the opportunity to inspect the dU1t8. 

of thc? docwner.t were thp.,  same as mentioned in the 

maprandum of chargo. The Cnquiry Officer was appointed h'jy 

ordLr dated 13.9.99 and the presenting officer by order ,  

• 

	

	datec1 23.9.99. The Enquiry of±lcei(fixOd hearing at Shiilorg 

on 25.10.99, 4.12.99 and 2812099. The applicant replied5'i .LY. 

letter dated S 	l6,12..9923.12.99 that as he was not 

getting subsistence allowance, he could not attend, the 

Inquiry at Shlllonçj. By letter dated 17.1.2000, te Enquiry 

• 	Officer. infoinod the applicant that the enquiry would be  

conducted at MaligaOfl. The applicant did not participate 
eV'.fl 

at'Ma1igaOL, The ±nqulry Off icr 8ubmitted the enquiry report' 

o 25.3.. 2.O0 The charges at &ria1 No. I,II,IV & VI of the 

mtho of charges have been established as proved and chare 

at aerial No III partially proved. The charga at serial fib 

was not proved. By letter dated 20.4.2000theDiciP11rY 

Authority sent a copy of the Enquiry Report to the applicant 

to submit..this represefltatiOfl/SU1i89i0fl on 
the Inquiry Report 

'wIthin 15 daya 	the d.te of issue of the froi 	 aid.tera 

13y.a letter datec 3.52000 the applicant sought 20 day 

tJ.nie for replying. y aiiotTer letter dated 5.5.2009 the 

PPl'lCZflt wrote a--e)r to the Discip1iarY authority. 

sunder.:- 	•: 	' 

1ht I m in rocotpt of Memorandum under 
re'ferenC) Utd 20.4.2000 issued by your cjood 

Zt, self wherei.y I am asked to submit my represon 
tation/submisiofl if any before your goodself 
In this connection I intend to write that for 

	

•, 	4' 	the preparation' Of the rep].y.of the said 

/ 

	

	
MerorafldUJfl dated 20.4.2000, i urgently needed 

the Documents (original and additional) as 

• ,: 	 listed in'my 'rpreacntatiofl dated 258.99 

• - 	 cnt to your good offjco. Therefore, some 
other developments have taken. place. and exparta 

	

• 	 proceedings have been conducted bythe Inquiry 

	

• 	 Officer,. During the exparto proc e eding, the 

I,O..han recorded 'some documents and as 

• 	' 	 ' 	
\ 

L 



I 

ZVjj5 
in.hj X).O.S. No. 15 dated '2.1,2000 but none of t}i0 said document8 of either D. O.S. No.15, or listed docw0 dated 25/8/99 have been su1jed 

to m, Therefore 
I am facing difficulty to preparo ray reply 
of thia instant Mnorandum in question and 
therefore your goodseif is. reu&ted to supply the 

afore1d documents within1:0 
days from today so that: I can Prepare 'my' reply 

Proparly and i can send the same to your good office wjthL, the precribed tine" 

B this rep;:eseiitatjon the 'pplicart requested 
i'or ' sup1y Of documents and 

askdanother io days time 
to 'pcpare rly properly. The appl1cat' however wa 
not iven OPortUfljty to inspect requested documnts'' 

• Not receiving any 
reply i respect of the reply atO 

	

• 	 anotherrepresontatj 	was sent to'thoDjscj_ 
Plindry authorIty on 255.5.2000 which Vra ' s recoiv by't0 
Disc4p1i na 	authority on 26.,200O. The discip1iary' 
authdrjty.c 	rot, consider this 

represenatjon ozi the 
groud that the 	ne was not received within t:h 
stipuated period.!. Tliore 

fter the Disaiplinar y Authority 
-.Passold the impugned order dated 29.5.2000 imposing the 
pnay of rnoval of the applicant from service with 

immedIate effect, which has been challon a '  ed trough 
this Appljc5tion The impugned 

order is chaljen 
the Iround that the applicant wasnot given 

any oppor-
tun1t to inspect the OrJ.83 docw5 and also 

•' 	•• uj 	I, . •# 

copio of the docentc 	not furnished by the 
Assistiant 

Commissioner, KVS, GUWL-.j The appli car.. t  
3Ought 20 days time on 5.5.2000 fOr submission of his 
reply 

tnd he 	requeted to furnih the 

by hisroproztatjo 
dated 5.52000. T1 applicant 

W43 
defied reasonable oPportunity of iflspectiIlg tho docwnt5 

and as such he 	prevo1ccd from subcnitcing his writto 
statt against the Article3 of charges, hrc has been toa1 doij of the 

princip1or natural jUtc0, 

- 	\c 
LOfld/G. 
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The Discipllnary Authority committed a grave error of 

'law and acted in violation of the prixcip1esof natural 

justice in refusing to consider the said representation 

dated 2.2000 on the ground that it was. notecéived 

within thetime allowed before passing the impugned onier 

dated 29.5.2000. The irapugüed order dated 29.5.2000 casts 

a social stic1Ia" on the applicant -h•i•eel-f and 
in 

tho same is 'punitivobature having be.n passed with 

'ultOrior motives." The same is challenged as malafide. 

2. 	We have heard the learned counsel .Mr,D.K.11ishra 

appearing on bthalf of the applicant. He argued that the 

• 	 proceedings were bad in law for deajIng the applicant 

oppottunity to inspect the documents for preparing his 

defence. There was violation of princip1cfj of natura' 

justice by not considering the representation dated 25.5.2000 

imposing the penalty of removal from servicen 25,8.99 

• 	. 	 the applicant requested for inspectIon of docuncnts to 

prepare his defence; yet without giving opportunity the 

respondents on 13.9.99 appointed Enquiry Officer. The 
_•\__ t•j' 

applicantceriicates of non-employment by registered 

post for the rci.lsiso of subsistence allowance as the Pr.Ln:J. 

pal had refuoedo receive him. The respondents were pre-

cetermined and prpjudiced against the applicant. The 

L 	i-J 
learnedcounsel for the applicän€ li&q'n the f011owing 

Judgment - 

TMState of U'' V. Shatrughan Lal (1998) r, 5CC 

651. 

3. 	In thi 	thedQcu4nflt11edon i the charge 

sheet wore not supplied to the applicant. A plea w'is Lakrni 

contd/7. 



th.1t the U.:U,nntn Could be 	'i;pocted at any tic' 

Sulireme Court held that principlee of natur1 justice 

were violated as the respondents did not afford effective 

Jortunity. Be argued that the denial pf the oppprtunity 

to inspect the 	 waS ceij,ous lacuna There were 

seious irregu1aritjes. legal infirmities and.biasnes in 

he conduct of proceedings. The - applicant had filed an 

appeal aga.nt the penalLy cirder. on 12...20-00 which is- noL 

Considered within a 1>eri6d of six months • As such the 

applicant has filed this O.A. 

4 	On the other hand Shri S.Sharma apesri.rig for the 

respondents disputed the SUbfliSsion:3 for the applicant. He 

referred to the written .s -ttemcht filed b' the respondents - 

He argued that the applicant was a teacher and his conduct 

affected the studeits- behaviour. The applicatt was not a 

responsible tCacher. The tharges. against him were very 

serious vi not condücLing classes, not holding examination, 

asking the students to bring materials for the:examinatjori. 

The applicant.did not conduct himself as a disciplined 

leather., The applicant also did not co-operate in. the 

enqijry. He has been awarded the penalty after conducting 

Onq..dry as per tubs. - 	 0 

e •have careully Consic3ered the Submissions of 

the par Lic.. and have perutsed the I'terial ulaccd h,ul crL 

'., us The unuisputcu fact is thdt the applicant did not 

.J. ')nrtIcipate in the enquiry and the report s ibmi I ted by 

-. :. the 	quiry Cfficer wa exprte. Th charges against the 
0 	 - 	

. 	 relied on 
applicant were such that he had to refer to the documonV 

contd..g 

• 	 }c - 	
0 	 . 
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by the reapondmito to uc1rit or deny the charges. AL 

stages the respondents denied that opportunity to him. 

Before the disciplinary authority the applicant made a 

representation which was received by the respondents on 

26.5.2000. The Disciplinary Authority had not passed 

any order by tht ho those to ignoe the repre8entatioL 

before passing theTher dated 29,5,2000 The applicts 

case for subsistence allowance through registered letter 

did not receive any attention. The enquiry was fixed at 

/! 	 Shlllong * through the applicant was seing at the t±mo 

• I 	 : 	of his suspension at Khanapara D  Ouwahati. The conduct 

• 	 of the applicant is.also not approciateth He had no Justjij. 

.sation for not presenting himself at Maligaon when the 

enquiry proceedings werehtaid there, He had no busines to 

ustion tho 	ca 	i.o/orof 	ional hack ground as well 

as nxpeie of the 	 doo by his letter dated 

23,99 - et it is clear to us that the proceedings surfer, 
U. 

from a major defect that vitiatthe whole proceedings 

-viz denial of opportunity to inspect the documents 

on which the respondents were relying. The Supro Court 
• 	 ••;\ 

hold on the. abvo mentioned caae thatho supply of 

qVocumentS should be at the earliest stage of the 

.:ProcoOdings. Tho. applicants requests to inspect, the 

Ga:uents by lters dated 25.399 and 55,2000 were 

ignored. No reasunb were civen for denying him ths i 

oppounjty,. For.'ths ,reaons. the proceedings, as well as 

the penalty order datd29,5,00 cannot be sustained, The 

Departmental procoedIrvj3 are set aside and the penalty 

order dated 295o00.squahed, The respondents are 

directed to restart the enquiry by appoitihg anew 

E.nquixy Officer. 	snquJry should. he held at Guwahat!, 

coritd/ 

	

1..;. 	•J'•\ 9 

I 	 . 	.. 
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'Th •pj'1tçt is clirect:t 	to ü1)rnit h i'writt 	taLeJur.ht 
two weeks. from the dac of• receipt of the 

order. 
The respondents are djrectd to provide opportjt to 
the SppUcant for 

of documents. 
 The respondct  

	

be gree to take 	ineasures s to prevent tamprj flg  
With the records/dt at 

all relevt time. The 
applicant may 	b'idt 

addjtjo:jai writen statemt 
if wiLhj two wee) after 

inspection of the docUme nts The  applicant is d.tected 
to render the necsary COcJI)CratiOfl 

to the authority for Ox1D ittcu coup0 of 
the 

Cnqtry. Th aPPlicant shnfl rCmr Undr, 
SUSPenSIOn Liii completioh of the enquiry 

5tCCeCding The repoflde5 arc 
directed to Cp1ete the 

Cfliry Proceeding 	 , 
period f 4 riiotIs The r (- SPOndents are also ordered to 
take all the 

necessary Steps for regu1 	panenL of the SUbsistence a1jow1c 

T 
app1ict0 is dispOd of s 

above. The flO 	 re sll he 	Order es to 	 ha 
costs. 

	

- 	 Sd/v1c 	CI1li, 

• 	

Sd/c1ç 	(ItJrn) 

Cop 

• 	 ••• 	
•j1 

ertf1 	
to b true 

U' 

(J) 

4'flJlflhrr 	
T,Ih LIHU 

IIgfç 
u11nrh 	Wa, 

-I 
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The /\ 	S t 	nL 	Conwiii..5 	,0fli3J 

DUctplinaKy A.i Uo:i.t.y 

KtOndLLYa VLd 	1ay 	Sancat Un 

MJ QmAul t  

(Ass am) 	... 

]N 	T1_ 	I/ILF 	OF 

5 	tc n 	11  

CO:m.JnLCd 	to 	h.II  

F 	 Kv3(('I):.:. 	-• 

9 	0 	99 	•, 

. 	. . /j 	f). 

order NF .iA./2Q;.L 

13609 diec1 	l/9/ouI 	r' 

to 	te 	J'L1iqerrcnt 	and oi:di 	d::r . 	. 	. 	. 
2e/612oo 	pAs c) 	1 	J) 	)I 

i)HflJL, 	G4uht5 	50 	0 	/ 

IN THE WTER 	P 

fldbey 	Si1yarn 	i-íuy, 

PGT(thoin1.3r.y) 

4fl1 

C/o. 	Un5.voL',l. 	IIok 

HLLe 	, 	KIln 

Gl 0) a 	5 	i2 	(i 	ill)) 

- 	. 
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The bunie applicant &ubmLtS hLs WtLttefl sLcrnni S 

as follows _ 

ARTICLE I 

1 	That with Legards to Artc1e of Charges centaLned undeL 

Article, Hi of Mem ,  of Chrg.es ,. I ce spectfuU 	talc.s that I 

was appointed as .ExtenaI ExamLnec' for conduct ing ChemLstry 

pcactical Exarninationfor Class XiI students in 1/\.V 7 C.51)1 , ., 

Am3rigog, 'Gauhai5. and K.V,Narangi , Gauhati vide order No. 

C. 50E:3li :CC' 	7(6) :piUC .Exam.99 dated /l/9 	y the 

Assistant Secretary, C. S.E.Rejional oEfLe ,Gauhati. I 

• was alsc.,. pp-LiAec.1 as an External E:Lner fbr ccndctLnq 

Cbemistr1 Pract ical Examinatiron In KV,Dinj an vL,deO.rdr No. 

F .39/KVD/98-99/3165 dated  3/2/99. The aforesaid .ChernLs± ry 

Practical Exarninat Ions were to be compictd 	152 :99  and 

List, duly completed along with answer - scri:pts yiere 1 0 he sent 

to C,13.S.E, oEfc, 

Thecopy of the Ordors dated 

8/1/99 and 3/2/99 ace /rnexed a 

Annexures land 2 respectiv.cjy. 

2. 	TI at the Principal, K.V,lKhanapara vi.d order Nh.F.58/ 

KV G/ 97 9 3/685 - 686 - 687 dated 4/2/1999 relieved r 	for cc'nducl: i.nq 

Chemist r' Practicai Examination In K.V,NarargL on 5th nd 6th 

Fu or uary 1999 , icwever, no forrni 'iThJJ.uving order was issued 

in respe :t of K.\' ,C N .,P .F. ,AflxrLgoa Gaub.at 	and K V LLni an 

rc3S pe ct i Jely. Thereafter, by scetnq the plight nf the Cla:;s 

st LJdefltS 
	

S uomit:tnd an nppn.cat ion to the :Pi:i.ncip.j,. , 

Klian apac on 10/2/99 for relIeving m to coricluci theChemtsti:y 

Practca L .  Examinat Ion at K.V,CJ .P.F,. as t)Cll .33 KV,L)3.ir)an, 

/ 



lIovje ye r, the 	Was no response Fr?J the
PLJ.IC Lad, 1 V, II h n )ap.j 1  rnt her PCESDna.LLy 	

t're0 	r.  .)JULJut 32 refused t0 respond1 ws. 
in .affLXCd as "I[iat ShouLd I do m t 

am 	put in dLfi c .t 	 L - i 
Examj Since I wa apjnt 

OflJuct 	 d 	x s Eternaj to C 	 the Chemjsry Pract tca 
	xajt.h ton of 

CIa 	XII at 	 n 
 KV,c H P.F . and l.V,Dinj n  by the C 	S L & b1 

resp tyelv I fefl duty 
bond t Chernisty PCaCL ical 	

b 	 tb0  Exaj 	ion at btj t 
152.99 	 placc on or am as 	 befor 

MI 	

J. 	
tolhLshed as to why no rr;nttor) has bee

ade E COflUC ing Chemj ry 	 n m
Pract ical Examjnion in 

K V ;  C ,U Amerjg09 ,. Gauj 130 
it Stated t hat i acJir) s ubmit ted an appljcatS011 

dated 15/2/99 o th 
P1:Lnc51 and • LnEord her n act iofl/dePQt 	
to KoJ,Dinjan for conduct C! 

	

	
5.n 

mjot fY Pract 
icaj Examination in res pact of  urtlier 	 Clss xj:r st 

Call 	Sage 	

uder 
Fl 	

is Is st ated that 	h 	
C 

e 	vas YiV

a

n dny "Ph, U  by 	

,Regjona Officer C.13.SI: nor i was asiced n.,t 	
o go to J<4V,Dinjan £ort]C 

	ariri 	is 
alsot0 b worth 

flfltioIjng herej0 that thi 
	is flo Closed flCin 

between myself and Mr .AcIar Singh Prthcjp;j. ) 
 

is well known t0 	be ing th 1 orr1 r and n 	bouL.j1 '1j 	
irJj 

of 

KV,CRPF wherej the preset P1:Lr Li)1 

t rte for her P° ing in the year J.993 by 
	 acng him, - 

70 

dany th ChaLg1 	
conQrJpd 

under A.ai lCi 	I tL 	
have cornrn).itcd a 

ser1013 
miconduct and 

VjDlàtd 
Ruj0 3(1) (i) (i5) and (i1) of 

	
'Rule 1960,, 

The CQ1 	t.h0 

and .J.5/2 	
rcs Pact i ic I y are '\flflCyd 0 

and 
res pe ct i v ly. 

/ 

(0. 

0• 	 ••0• 	
•• 	•-..• 

5 	.• c 	 - 	 -, ;- 	 . 00 
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3 	
That WLth ;cgatds to the ChaC9C [rnd 

UfldCL 	tclC 

- 	0f 	 b 9C emo of C5, i state that n 	
KhanaPaLa, the 

ChemIcalS requLrcd for conduCtIng 
Chem.rY pi:act Icals CaO5 

were not purchased In the AcademIc year 1996 - 97 ahd. j99793 

	

respectIVelY AS 	reSult ,ChmtSttY pra 	l ctIca clse5:of XI n(J 

)I could not be conducted tIll the MId - November 199.0. In 

absence of the reqLred ChemIcals , I was nt In a 
p0SLt°fl •to 

conduct practIcal Classes of not only Class XI but also Class XII. 

ThIS led to a hue and cry and the qua dIanSfPa1t5 0E Class 

L students held a rretLnY In the SChOOL On 10.7.90 and rrt tho 

\ 

 Li y Br 
pLncIpal and 	n amadO 	Cu 	nd 

should be purcaSd InmedLatClY So as to re5U11 

. 	
I 

I 
pr.act Ical Classes 

: 	

The ret Ing was followCd by notbr rneI In VihICi 
vs 

held on 1.8.98 In school pemLSeS . The rriLnutO 0E the rnt Ing 

clearly sbowS 

the reasons for not holdIng tbe CbemI5 ry PC act LcaJ 

Classes. 	
. 

The cjuardlciflS/P antS also nt the JoInt 
C11fni3SL0. 

K.V.S. durIng hIS vLS It to Gauhall and Ed.uCt Ion 	
ice offr nairnlj 

Dr,E.Prabbakar 	KV 	on 23 .3 .98 ,    and dISCUSSed t be prob In1; 

facIng K,V,Kbanapara LncludiflQ reS umpt Ion .f 
CUCfl1LS ry pract icl 

•j 	1: 	. 	classes. 
The gnS/P cnIS conce m ed about the ioi:k in 

	

u d 
	oi 

I .  

K. 
,KhanaPara In general and InabLilt'! to 0id ChcmLSi;rY 

prc: 3cH 

	

C Las sS w3S me po:ted In Local HCW5  P a r 	be As ;n T i: lb 

10.9.198. 

ecee  If the efforts  Of the gu dLans/p5fl15 and 

my p2 rsonai effort in fieet Ing t he aon.' blu Chair 3bV 

Manaef2nt C 	LtteC
and 3f:i5 i.iuj 	L 

i 
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T/ 	the  facts and LeaS S fp not boJdflRj ') IL t1 / J') ICCL1 

the fLLst Ut of CL mLcaU ci a purc 	ad 01) 32 J 90 Coi loi,od 

by another lot of CbernLcalS on .18,JJl .90 afte i whc h t tie. CbernLS t cy 

Ii PractLcal Classes were reS und. In thLS conneçLon ,tLe Uon 'ble 

S 	 CbaLman , V.MC0) K.V,KhanaPar 	ssud 	 at an "AppreCL Lon Letter" 

appreciatLIng my efforts Ln .run:rLnQ of the CbemLstrY practLcai 

rst t o o k extra effoi::t S to take tee CirrLtry Pract Lcei 

Classes oE Class XII St udents a% Lt ws f Lnal year for the st ucients 

an after cornpietLng tbetr ChmLstry projects and PrcLcal etc. 

• i started takLng Chemistry prctLcals Classes of Class X1 from 

I 	 December.l990 Therefore, Lt Ls not true and correct t'ht I 

LtentLonali;y dLd not take uptbe Chemistry Pi:actLCl Classes of 

C1Ss X1 tLII Novernber,9Sbut it ias becuse of the reasoiI5 as 

stated. aove and as such no fault could be attrLbud.to mn and 

J \ 	 tbereforj, the firt part of the Charge is acorinyi false, 

baseless 

SI 

V sLate as 

The Cumulat i. ye lest ( Ha if -- Ye .I  .r:.l.y 
) 

uixa mlnat: j.rn vi 	hi Id 

rn tYI 	-. November ,1990  during the recjtiriof (in: .ND U1iuy in) as 
•1 

Pni.nC i.pl , K .V ,Kh.en apar a 	and no Che mist ry •pi: act L c33. VJAZi ccmdu 

for C1as XI t Lii then due to the r35 one as stLcd ahov.It 

and LS emptL3t ically •deri.ed 

The copLes of t hç ieLI:e rs iI.iyi 
) (\ 

1.0.98T23o390O,9,93,6.fl.9B nd 

23.11.90 respecLivaly are annexed 

as Anne ures567Thnd9: resp2cL 

ye ly. 

SE:cXJND PMT 

That with regards t. warding 30  lyrics t eah Ln 

y pract Lcd J--xaml.natloil .  for Class XI st Udents Ln 

ye Test (Half—Ye any ExmnLna( -. Lon) .1.9.909 9 1 1)Ve t 

folioi 
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to be noted that a per the Senior 	hooi Curriculum ofCB.S.2. 

the Examination of Chemietry subject L dLvLdd/cnduct .ed in 

namz 	- Tbeoy and practicals 	The Maximum ;-MarkS 

al1ôttd or Theory is 70 .nd f  or Pract Lcals is 30 and accord Lnq]y 

I decLcd 	 the CaLCI Curriculum of CB,S. and set the 

Question Paper of Chemistry Theory for 70 Marks and allotted 

separately 30 Marks for practicals 	Since tLi Chemistry Practical 

Classes culd not be conducted duo to shortage 	 non 

availability of Chemicals aris ing due to reasons st ated above 

for which st udents could not be made to U fer.After cmplet ion 

of the Class Xii. projects and l'racticais ? I wi:oto a leU:e ;: to t:ft 

then Principal nanly SrL,N.D.Bbuyan on 13,12,93 seeking his 

guidance into the matter. The aforesaid letter was band;4dtten 

letter and the s an-s was bandeclove t to tee then PrL iji . 

lth3napara 	It was felt that &Lnce.tbe Cherntst:ry Practical 
• 	I 

Examination cannot be taken and therefore ueiform Marks shoul'J 

be given to the St udents without making any disciimLnat ton ahd 

the refore! each st udents vie re given 30 t2iarks. 

r It is to be stated that in ot bet. S UbjC CiS naro iy 

Phys iCC 	nd Biology , no practical 137,ciflLflr1t ionS were conducted at 

\ 

	

	
all durirg the Cumulat Lye Tests and Question' papers of ,  100 

were set cover inr! only Theory whIch is aga.'st t be 3eni.or  

Curriculum of C.f3S.E, as referred to above 

I,respectfully wiSh to point out: that in respect of 

this part of the Charges the Dep,rtmnent has relied upon a 

complaints f parents add reS se d to t hO 1 i:  

It is to be notad that: tLl2 said Co p1 	n.i; a t uioj:cci 0)O and 

ts 	made -. the 	iebest 	of tbe £'.L ...Cipal 	..V,Kb.ThJ"i 	-• 

which date Dt . 2 1,1.99" 	is written in 	her 	own 	h;) n 	cI:t:t.n  

be fote oie day of 	Sarasat L Puja .. It 	is 	1: urine i: 	s t:ntod  

ttGred Co nplaint 	ne ither bears any DLry 	1J.umbei: 	bor 	is 	authent L. 

c at e d I n this 	connection, it 	is 	also stated that 	rest 	of,th 
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..'f 	doc urmnts 	tJ0 	be tel Ic U upon 	by 	I be 	u 	 u. I .t 	ni 	I; 

cIIh the nart ; the 	che 	a: 	lun iL i.iinr: 	U 	bcna 

s orna 	of 	t bm are t con dur Lug t he S urnnc r Va cat ion 	by )r 	ak ing 

t be lock o I be Cherist ry 	Depart react 	rere pan 11 ic ulanJy 	t ha 	Index 

Pages 	vJhLc is sligned and examined by ma on 	27.3 ?9 	etc. 

In this connection, Sir, I v0uiU like to invite 

your kind attention towards the EditorIal 1ub1ISbud tn the  

dated 94 .99  with special reference to Parci - 2 wherein It is 

clearly stated that thepacticalS were started in Cheinistry 

subjebt In the month of Decerrber,98, Thereafter, a rejoinder 

dated 25.1.99 was published by i m who rein all the irriw 

accusatLocs WetG stoutly denied and the true and connect picture 

was given o the pa.cenLs. It is rils D to be noted that the. s aid 

publicatin was made at the behest of the said Principal of 

K.V,Khanepara just to nthli.gn my dignit y stat us and reput iit 

gained in the society. It is also to be noted that tb.e said 

publicatidn vas made after taking into conisance the 30/30 iar1.s 

of cumul ive tesi: nc1 the students ware promoted fto:n Class 

to Clas 	Therefsre Sln it is crystal clear that the 

docunnts to he relied upon by the Depart nrant are tutored 

under the dictation of the Ptincipai,K.V,Khanaparc with a niniicr 

mot ive to tc implic ate hxl in false ccc usat ions and therefore 

I empbatia1ly deny this part of Charge also , as alleged, 

Thus, I therefore stotd: ly deny that I have acted 

in the manner of unbe coming of K .V .3. employee and thus violated 

Rule 3(I)L),(jl & (lii) of CCS(Conduci)Ru3e ,1961. 

Te copy' of ibe re joinde : date U 

	

-• L 	 v- 	t.fO 	• 	> 

	

25 ,4 .9 	anne xc U as RHnC a: ui:e  y e 
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ARTICLE 	1:{I 

FIRST PART 

4(J\) 	That WLth ragarus to tb Charges trawaa unuer !\rticie -.i Ii 
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of 	emo 	of Charges , 	 I state I hat 	t he 	charges 	t bat 	I 	r e f used 	t 

take the Cbmistry PractLcaiEmLnatLon (98 	99) 	is 	totally 

false 	and baselesg, 

conducted the Chemistry Pr act ical Exarninat ion of - 

Class XI St I dents in 3—Batches on 24,3.99,25.3.99 and 2 7.399 

resctivciy I,furthez state that 15 Litres of 	thy1ated Spirit 

was bought on 15.12.1998, out of which lcj Litres were for the 

Chemistry Laboratory and 5 Litres were for the Juniou. Science 

Laboratory nd so 	amount of dLstLl).ed water was in stock when 

the Chemi3ty Practical classes were resund in November,1993. 

After condut Lncj the Chm Let ry Pr act Lc a. classes of Xl and Xi 

both these liten nanly Nthylated Spirit and DstLllod water 

were almost lexhausted. And in the interest of the Students of 

class XI I asked thorn to bring these two chemicals so that th 

Chemistry 1-1act ical Examination may be conducted in a fair aJ 

efficient mnner.(please refer Annexure 
	I have no othrwsp 

personal Lnterest in the matter. 

he Not 5.ae dat e d 20/3/99 was Sent by no to the 

Principal,.V,Kbanapa 	for her counter 	Sicjnat ure and whcn 

she refused to sign, It was pasted on the Notice 	hoard as 

as displaced on the door of the Chemistry Laboratory and the sartf3 

was infored1 to the stunts also 23.3.99 was fixed fot Chemistry 

Practical Examination for girl - students, hovever, non of them 

reported to the laboratory rt her they we :e func1 in t he Princç;;j 

Chamber, on 4 .3.99 and 25.3,99 rOS pect ively, th boys cane and 

that the PrLncipai has asked 	in noit her to aepeam: 
in t he Cbemjt 

ry Pract ical Exarninat: Lon no: to br:Lnn any (The mn).caJ s 

as you all are paying Science Fee etc. Put the ot udents 

t be ir wj.l1Lnness to appear in t tie ii: Chemist ry Pr act ira 1. I ainhm 

I, accord ingy Soirh 	by us ing t a  p aCtOr and with whate V5 Ut tie 
amount of etbyleted Spirit was left conducted the 

Ex.1 at I1. 

- groups , Lnstad of doing Lndividualy,i also made itpoint to 

save a small .qunity of hthylaied Spirit for gi1 Student; ;  

II 
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on 26/3/99,'L]e girl Students ieu by t1L5s.10onalisa Ds 
H 

cam into the Chemistry laboratory and banded over a letter 

dtd26,399 to n. Seetny the 	 of the lettr J dOu5ted 
t bat the ltt er could be writ ten by t hose girl students and I 
asked themas to ho djCtCtd the SaLd let tr All the qtrls 
said .tht the said lette r  was dictated by th Ptnci.1)al 

.V,1anap 	
and she has forced i to write the said letter 

and give it to me, on such  revealition i requested Miss .MonalLs d  
Das, who had taken dictation from the said Principal to 

write 
the said facts on this letter and accordingly , she wrote on the 

 
said letter as fci1._ 

This letter is dictated by the Principal rnaUarn 
under coercn and duress  

All the girls st udents who car on 26.3 .99sLgned on 
the back f'th said letter. I have no hesjta0 	thej:efrrp 
Sir,tbat all the conpjajr)S with regarcs to the charges in the 
said para was 

VIrLtten at the dictate of the Princjp)l 
wbd bears grudge agajst n, for being an upright. Comf:tntcc. 

and honest tleacb 	 . 

Th e 	
py of tL 14tendenc Sbef 

dtd.24/3/9923/.)/09d77/ 	
aflL 

, lOttt. dtd.26/3/99 are anne,d as 

res .pectLoiy 

ShNJj P/\FT 

4(6) 	
That I deny the Charge% that i ref 	to take t he 

ChemLstL'y Prjcttcal Examinat50 (AISSOF) 1999 in l:cspect of 
Private ,

St udents as alleged .In this connect ion I st atc that 

the Princ iPal <ViKh•)dpra in  
a 	

her OffLcü Order dated 
d 	

31.3 .99 sked Ce to CO,Ct 
Chemistry Practical Exam5tt ion for Class Xjj 

Private st udetsSjf1cc 	
th JKendrjya VLcJyalayaj1)1 Ch,nLstj.t. 

Lab, did not 	
aVe 'thyjated Spirit and Dj,Stjflpd j,,jater 

t herewasno way t0 
cncuct the CnJs ry Pract icl Exrnjnat Len 

-: 
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of 	to St ucnts I h io st P.t ed ub) to tc 
to t be Fist Part of 

t be Charge t bat t he Stck of Met hyjat 
• J• 	

Spirit. an Dist iuied Water has exhausted and 
wLt  11 

great dLf fi... 	. 
• 	

. 	
culty? I Jonduct-ed trjternai Chemistry PraCtiCal Exarninaj 
of Class xi 

with t 1)0 help of (ap water and by grouping the 

/
St 

udents in vjej of acute shortage of Aethylat 
	Spirit. 

Therefore .t wrote a letter dated 31.399 to the 

ra request Lncj her to sanct ton an arnounl 
of Only for purc!a0 of 	t[yjt 	Spirit and 

Di.stUJed Ylator el.c, • . 	. 	 afteL' whjcj. only a date for Practical Examjnatjot 
Could have 

beC!) fjed and not ifjec by me .However there was no reply 
of  tile afore;ajd lCttt Therefore 

i deny the afo;:esajd Chai:çje 
I rcjte1 that I Dave not Violated t1jo code 

of COfld1;ct for teacrs as wejJ as Rule 	and (Li) of • /1 	Rule,1964 
as alleged 

The copy Of - ttic letter dated 

31.3,99 is annej 

/ 	

UTICI. 	iv 
5. 	Tba 

witj regards to the Charge framed Undor 
n of A'e 	of Cilarges 	 Art id e Iv

, I -State that I leaEnt that t 
Papers submj1ted in advance i 

	
he Qust ion 

n th Offj 	of th I/C namely 
SrL9UoNAdbUarj(T

is being leJd 
t0 th Students ,mre Pert icularly to the 

	
ards ,te adhJj in 

.In order to stop thjevjl practice 
i I 	ajj to the Princjpai 	

.

K.VjiKhanapara 	I req 	
hr t0 perinL mese 

cYclost r i(3d  quest Lcn Paper by cut ting StCnsj)s 
ODO dy 

prior t0 th Examination However Shd1d not 
Sa I tooj her 	

i1C as her permjssjon 	
y anything 

 

Similar sit uat ion I pJ:eparcd the CYCIOStYIed Questj,) Pel . 
P 0,C one day before the 

CIJInUJatJtJQ 
Test by Seeking the verbal Permjs ion of the tb Princjp1 
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*/ 	Howevert be rb was no complaint si: nc advice oy tUe 1- r n LPd, 

Exam, I/C a n d n TY act 1. C) I a i.pe a xe ci t o be vu be en approvud by 

the PrtcLpel. 

In final ExamInat ion also. I inforried bet that 

like Cumuiet Lye Test, I Intend to use cyclostyJ.ed Paper in 

Chemistry However, she orde ted cc to bandove r L be ues ion 

Paper to the Senior Most P.G.T. namely Mrs. B.1.Csv-iarnL and 

accordingly i banded over the paper to Mrs .fl.P .oswarnL(Sun).oj' 

West P .GT ) Mj act ion was made for t be well be inj of t be 

students andi. 	en ore that undeserving student-s do not 5Cor 

vcr the merttorjous students by means of fraudulent act ion 

namely Ic akae of quest ion Paper 	The very f ccl: t bat t be 
ArtLc] of Charqus do mi n0ic3 any cefecence Lo the Cumulat ive 
TestTberef thre it is crys.t al clear that tb PrLncLpa, was 
averse to 	e method adaRted Ly me. The facL that on being 

Otdered by the Principal on 26.299 ,I Lmrmcdtately banded ovOt 
the 	uestjonpciej -  t0 tho Senior Most P.C,T 0  nei:rLv i's ,13,P •  
Goswamj. The rek ore, 

t ,Its elf would est ablish that I did nct 

violate her drder and thuS t be re was no ins ubordinel: ion lead 
Inc1 

to unbecomtn behavioLir etc., as alleged. 

In tijs cDnLect ion 	I further intend to witie tba 
5ince, 4.2 . 99 till 16.299, I vies 	ry much busy in conducting 

tho AISScE Clemistry PractIcal Exarninat lou as an Lxicjrj as 

well as an Internal Examiner and as such there is no violat icn 
of Rule 	()(L)(iL)a(ti1) of CCS(conduc -L) itui0 ,1961 )s alleged 
and I therefot0 deny the Charges in toto.  

AUFICji - 

6 	 Tihat t be Cbarqe ftn d unde u (lit i. cm V of Mcmn of 

Charges CrC tdty dnjed I State that I alwey attendec 
the 

Morning ASenjy In the Vidyalayc s el1. as Staff hetLng 

called by the Principaj lK.V,KhancpaL-a 	- 
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in 	e:..s connect ion, I am to St at(3 that tIIO 1Jpf)aEtiOfl 

has relied upon a note written by the Principal,K.V,Kbanapara 

on a pa er to meet her before 2.00 p.m. to discuss an Lupod. 

Lssue but I  was astonished that the said note has no SpQCLELC 

ag?nda for t h a t important issue which were to be discussed. 

hOwe vet, I conne d t be O1 ciet and t here was no disc US S 5. O1 

wtt Ii 1  ho 	aid P x: Lu ci pal • on any 5, mp- rt ant 3. s s ue as finn t 5.. cr)e 

in the noto 	rather she scolded me veJ:y bcily and ShcIvied 	.;1 •  

and un rmoniaus bchavLour towards me 

urtber, it is also stated that the Department has 

also relied on a complaint written by one Mrs .i\rCbana L3huyan, 

who Is tione 	other than a Primary Teacher(PRT) of K.VjKhaapara. 

She Lias:complalnt not only of high Practical Mark but also 

unexpected mark in Chemistry Theory . To see the list a n d 

supporting documents in connect ion with the inst ant Charge I 

respectf ufly sLate 1 nat t his COH(pia tnt is t utor(!ci Coinpj.aLnt t ) 

kmplic4e me in false accusation . It is pertinent to rciention 

herein bat the dc umerits to be relied on by the Department has 

no £elean 	 t cy with the he said Charge t all. 

I therefore, stoutly deny that t hLj said action 

constjtute.a misconduct , insubordination and violate Rule .(i.) 

( 1.) (ii)( l5,) of CCS(Cnduct )flu!e . l961 as allecjed it the said 

Article of Cbarqe, 

ART I CL3 - VT: 

7. That with 	reqa1:d to 	the 	CUarjr3 	cont. atned in 	ict j..c li,, 	/i 
of Iverit 	of 	2n1a Charges 	I 	am to state that 	there 	c,CL:; n 	Lcm1;hii 
of documents 	as alleged 	and therefore I 	deny the Charges 

In t his 	connect ion, 	I am to St ate 	t hat the 	S cb.00j, 	t tmn 

of KV,Narangj at 	that 	relevant point of time was from 6:30 	a.rn, 

till 	

2;0 	p. in, on 6/2/99, 	I was condurt inc 	1ruci ical 	Ixatn 'ihL CI( 
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Vq d 	£ L L.L y L. 	 be y'at Id t h( S  C be (JU.1i.i L L I:! (j 	• C 	I 	I 	I. 

Vidyalaya nanc: ly 2 :0  p.11. The conce rrid off Lce dc rk. halld::H 

over the relle viny order wit hot maldny t he last ent des ;bich 

contained Kat the date and t ine of ray release after conduct 1 b 

the Chemlist ry Pract ical Examinat Ion fr Class Xli st udents 

K .V Naracj 	. Saying, 1 'Lou nay Eli]. up the date and t life iihri 

you leave the Sc; , ibIs, he did because the SI;550L 

was OVO £ and he had to go to [u.s house . The reor.e , in the 

re lL'iLny 0 rde, eve ryt bins was f i_lied up axcc 1k the date and 

t ime of 	y  release from K .V ,1'[arany I. . This is  

it is a tacL that I did conduct the c3heinist ry Pract ice]. ii; ii.u. 

on. 6/2/91 upto 6:30 p. in. It 13 alSo not a Case of the Uii.tn;t 

that the Wract ical Exam was over in the forenooci foi which 

copy of JIM relieving oi:de r relied upon by the Depart unit 

contain entries A/N. Therefore, there was  no question of 

of the dcunnnts osal].cqed It is not the case of upoumn. 

that the entries wei:o made after eras ing tIu e earlier: uritu:Le; 

The not i_va for alleged tempering is st etecI to be 

to cover up my late arrival t0 KV,Khanap3ca at 113) 

8/2/99 	In this connect ion, I state that 6/2/99 viCS a Sat w:ci;y 

and C.B.S .E Fegional of Eice remains closed on Sat urdey and t lie 

was no wby that I could have s ubmit ted the Answer - Scj.jpIcs acId 

Award LLbtS on 53L urday i.e , on 6/2/99 .ir; any case, I ha co.es 

could have been submitted on Monday I.e., : 13/2/99 on/after 

10 a .rn. , which I did. As a result, I r cached to K V ,Khanapai:j 

at 11.30 1 a.rn. Tbereforc, to say that to cover up my late arz:Lv.:J 

I have tlmpercd t he Off Ic i.a.1. 'Jncucuent iS 1)01 IIIJIL 	I1 	n1 

any point of VLCL' Q  

So Ear as the use of Peon Jock i_s concerned, :;I, 

the attitude of the Principal, K.V,lthanapai:a because of LCCs:S 

which ar rnnt toned he cc in bel, I vies apprehended t hat If I 

do not kcp a ptof of my reply to be c Jel: te u: ,s be //111 1: i:y to 

berm me nd therefore, I sent my reply trnrcdIatly through. the 

I - 	 . 	 .. 	 . .. 
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/ icon Uoc 	on book is not king but .projf tf t tie ack.nov,Je dqc I1;n 

of re cci pt by t he conce reed person, Ike Pi:i.nc ipal had ref used 	:\ 
to talk to me , 	 and .s he bad aiic adv 	H 

refused to iccept my FR.33(2) Certj .ty o Hi 	 H 

tbercEor 	Lt 5.s crystal clear that 	t j  i'!; YHIuHn g  ;il kiln 

let ters whLh I used to send to Hr. Wder tile CACIPMances  
in order to .rot c:t n:o from be ing. f urt be r: harassed i 

my reply tbough the Peon Rook arid terefore, I emphet LcalJy 

deny that Ibave conmitted any misconduct and vi01.ated Rule 

( lit) of CCS(Conctct.)Rtj1e 1964 in ny act ton as 
alleged 0  

8. 	That ,Sir, I want t0 bring It to your ktnd not ice that 
the entire ctLon tnitiated against rre, is at the behcst of the 

Principal, K4V,l(hanap3-a )o  be cane 	tipd toviarris rre 

within a week from the date she joined her Off ice in 
1Kbanapar 

	

She joined K V,Kbanapara on 16 12 .90 	on the s ame day , she 

issued not ice to the Sc iance teachers Including myself to 

submit details of the Lten for 
purchases for the year ending 

9, March. P!irsuance to tb satd nott 	dated 11 6.J.2c 

wrote a lett4r to the Principal on 22 .12 .98 wherein subunit ted 

the requie5 for purchases and also infornd her that the 

list of requLlred Chemicals are In the office 0  In good faith, 

I also wrote that some seLected C1lem1ca3s and equlpfrentswere 

to be purclaGod as per t ho anount Sanot toned 
V it ti i:e 

restrictions from Govt. Approved Shop at printed prjcp of the 

Standard cornobijes 	Tjijs Sl 	rem3r1 offndcJ the PrLncjj 
KoV,1<ianapara to untmagtnab 	e;tent She vies vLsihly angry 
and quest0n 	

/ authority to advIce Hr in the matter of 
Purchasing f.,

QktaIning to the DepartcDnt of ChernsL:y 'be I 
was t be 

Ued of the be part n2nL .Stnce t haL day onviard; he i: 



uLt it udS towards rix 	
anjeC nd on a n y giVen o ppott 	y 

	

uid.t 	s be 

did not bes t 	to s bi ho 1 dis lLo C o 	, t h 	nc rI 	I 

is the beginn ig of t he t roubl' and a:'a irnt of t ho und 

sgned. 

In January, 99, she stopped req SD.A.. without any 

notice to rn .on 3/2/99 on my requisit ion, she herself purchased 

the ChemLclS along with one nanly MrsJ .3ora (TGT.) and 

sent the InvoVe/BL11 to incorporate necessary entries In the 

Stock 	giSO'. 
But du to unawareness 0f the proCCS s i very 

gently requosed bee to make an endorse rent on the invoice/Bill 

that the CbenLcalS were purchased by her directly , which she 

refused , She even tfsed to take back the origIDal Bill 

which she sent to m and the sarw Is still lying w th 	. 

Sir, what has astonished me LS that she appeareS 

to have a Xeox cony from the supplier and got an entry made 

by Mrs .(.Shama(T0oT.) with f0wingentrie5 

k eceived the articles in good condition and 

enteed tbem in the stock 	register under page nos mentioned 

above • 

ilrorn 
above endorsement, 	it 	is ohown that 	the 	en 	ry 

of the Chemcal5 purchased 	by 	afforeS&i invoice dated 3/2/99 

was made Lno Stock - Register on 3/2/99 whereaS the register 

wCS lyIng a tb n t i).l 24 .4,99 or) which date I de nos it:ed 

the old Stok - Registers under sealed cloth bags and another 

two regLstes were issued and counter sicjnod by the Principal 

and the un4r signed after proper .paging.lt will be interesting 

to see, a noe by of fice U.D.C. namely Ivr .U.G .Soud o K.V ,Klinapn.;. 

dated.ô/2/99 	which will cleariySho'a that the stock entry 

was not mae till i/2/99G 

'Further, there is a letter by iii:s ,Q,Sbarrna (1 G,T) 

I 
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4 4 	

nSq 

on/2/9 	by tie 	
4 G T 	c1y 	arY' tt)1 t$)IJ91 

a £od dun 	
pi e a 

nd 	
t 	9tDC oF 

• 	: 

	

CemtLY L°° 	
t ja lo to be 0ted tit 

tteX 	i n 

Pr CPa1 

ows 

doLSC° 

b L C h L5 

To crCL £Ol)0 	
U9 	Ofl 	

0 0 ftc - 

taflJ oVG 
ChdY of Che 	ty Lab. foffl PL Ln 	e 

Futt 	Lt 	
etated that the Said puc 

made by th4 pt 1 r pal on 3/2/9 havO 	b0Ct 	h thc 

theLx Audit iepot dated 4/22.5.2000' 
'Oi beV 

th aCtonp0f th pthCLP 	ou1d o to 2ho1 that 	k,ea 	a 

cgø 	aLt 	d made seva) 	
and fahr dtSd 

to yo 	goodseif and 	gh 	
and 	for 

Lt8tL0F the said 0 cpinarY 	
oceedLn i.th a 

H •strate0Y 	
thoO compi ote hava noJ been 

UbC mat 

of Ctiage9 faod 3gaLflSt m 	Jh le rep1yflg the ChdtQC$ C00t 

	

II 	
I have substantLt5d the ,  mailce tn the actor1 

0f'the: 	ncpal n 0stLgatLfl the gtd studt to b0ycott 

ChemL9t 	?aCtC 	ExamLnat.00P by coeCLflQ them to adde 	a 

Le 	p 

	

letter,tp m 	hLch 	s]-f exlanat0Y. 

' 
	

espectfUilY etate that most of the 

docU1, 
to be celLed upon by the Depttmstlt haU net. 

/ been 	pp1L 	o 	fli 
h efereflCe to yu latter dated 7/0/2f) 

: ich has peud5Ced to ma to prepaIe 	popZ ar 	GCtiO 

• 	t'ten £tatmaflt of def&nCe. TrOfo 	
St, I onCC agafl X1' 

	

godael 	 ma to supplY 	the. 5at of the 
yoW 	

lLsted docu 
1 	ate H 

\• 	• 	• 	
Lf they are volurnfl0U$ kLndlY allow m fo the n5C° o' 

orgtnai a 	
ell aS addLt Lanai documCflts. It LO futht etC 

•.tht't 	
perUS3l of the supplL3d docuunt5 	

alCo needet 

• 	• 	
, some moO, 0ddtLOflai documentS to pep3 

	a pro 	and efcL5.v 

• 	 • • 

wLen ttnm2flt of defenCe th dLs prove •th 	 MOvi therec, 

i may ktndly be gLV'fl axt chance to fL1 	otUeT Uit( fl 	J 1_fl 

Oil 

t'J 	
•! 	

• 	 '1 

''4 



i _• /-' 	- 	-- 	- 

0 	

17 
	

~
91ir 

0/ 

:- 	 Lf neces SaJy aft es LnCpect Lon of t ho docurnonts * 

• 	 16/12/98, the F311 dated 3/2/c9 

lOtGiate 16/2/99 aid 25/G,'c 

are anrexod as Annoxuros  

16 and 17 rspectively, 

Sir, Vitth great' reopect I state that tb 

are baseless and have been frad on the basis of malicious and 

false complaints written by the Pncipa1 	ViKhanapara and 

.1 tberefore request you to kindly examine the Written 

Statement uder Rule 14(5)(a) of t 110 CCS(CC/1u3ps,95 

t lie re L5 :Gt* of India instructions iSsued'by t he MJUA. 
under Q MNb.1IO1/8/B2 dated 8/12/1982 JhL cli empoers your 

goodseif to drop tb Charges after the 

of the Written SLatement of defence and Charges under the 
aforesaid pOVLSi,onc, 

v1j 	 (ci 	/ 

'0 

fl 

As stated a 

Total-' pages 

17 number-of 

rove * 

1 	includIng 

Anricures 

R 

P 0G ,T . (Ch3 tIILs t i: y 
) 

li/ti 
K\' 1 lKhanapara 
C/o,Lnyars 	800k D2ot:, 
Six Mile lKanapaz 
Gauhati 

?'. 



T: 
To 	 Dat:19/10/2001 

The Inquiry Officer, 

Venu : K.V,I1alLg.aon,• 

3aub1.L 	i2 

qUL 	Prayer for pp'nspeet.on of 1nal Listed 

and AddLtjonal Docurnts in order to submit 

MQitional Wittec. taternent of Drce. 

Ref jnc:4VWe a Letter £o.F 0 l4/2QQi - KV3/GR/1701 	17 

ciatd 11/12010.2001 

2Vide a letter 	14.../2001 KVS(GR)/ dated 

17.102001. 

With dueregards and humble submission I am to 

state as follows :- 

That, sir, the copy of the some relevant listad 

doctments bave not been furnished tome alongwith the Order 

dated 7.92tOl passed by the 1onl 	 wuich has 

gretiy prejudiced to me in preparation of my Written Statement 

of 6efence. 11 owevex 4r, wdar a great d ffl.culty a n d;  

hanLcappedness I prepared and submitted the Written Statement 

of Defencc to the competent Authority on 19.9G2001 Therefore, 

U. I shall be highly obliged to your great honour if you 

wu1d be Lind enough to furnish the same to me and/or allow 

me to Lnspct the same , if Liey are voluminous It is to 

be noted that the said documents are very much requLced to 

preparerny Mditlonal Written $tatemeit of Deience. 

The list of relevant 

Listed bocuments to be furnished 

is annexed.as 

That,SLr sorne other Additional Documents are 

alsb required to be supplied/inspected by me in order to 

preare my prop ;r effective and exhaustive AddLtLorialWLtten 



•1• 
2: 

C(I 1) 

The list of otb?r Additional 

Documents Is annexed ad 	xure2 

ba 

representatL 

suppit 

effectLve an 

Ir this ccnn 

of some of t 

,tr, all the documents mentioned in the 

n dated 2,899 and 3.3.2000 are also required 

d/inspected.. byrne in order to prepare proper , 

exhaustive, ddLtLonal Written Statement of Defence. 

Ction 1 amto state that some potost ate copies 

e documents(Mditional) as per a letter dated 

23.8499..baveheen furnished to meby the Prtnctpa1,K.V,Iaflgaon 

at 3:30p.m.on 18.10.2001. It is pertinent to mention herein 

tbat:some ofjtbe. documents banded over to me by the Principal, 

K.VMalLgaonon 10.1032001 are nt as per te list. erise, 

even tben Ihave received the same as Additional Documents 

as because tey come under the requLements.. 

The copy of the list of 

Additional Docurrnts dated 25.899, 

and 18.10.2001 are. annexed 

as Annexures 3,4 and 5 respectively. 

4. 	Tht,ir,I would .1Le to bring in your kind n3tioe 

the statement made by me in pare - 8 of my WLten Statement of 

Defence date1 1909.2001 submitted to the Hon'ble A.C.,K.V.S,(GR) 

wherein I rf1uested to provide me the reasonable opportunity 

forthe spe.- t Len of required Listed and Additional Documents 

e to prep • 	p per,ef fecU.- we And 

exhaUstive Wtttentatement of Defence, if necessary, after 

the.inspectLon of documents Q  

Tberefore,Sjr, it is prayed that your 

bonou.r wouldbe pleased to allow this representt ion and would 

also be pleased to issue an Order/direction to the concerned 

end to futnish the said daitniam documents as per the .LLst 
• 	 •• 	. 

1,2,3,4 and 5respect1vly. 



Fuz 	Lt 	s also paved tLiat 	c: great borr 

wouLd be pleased to allow me tao veeks time to submit my 

c, 	Atjon1 Wrttter statement of DefenCe from the date of 

cop1eton of tI'e inspection of uie documents 	n quesi.ion 

fo 	the interest of 	ustLCe. 

And for this act of kindness I am duty bound 

and salJ. ever prey. 

Yours faitLifully, 

aurya), 

K.V,Kbanapara 

C/c,rLers1 Book 

Depot s  

Lx MLle,Khanapara, 

(,auiat 	22. 

.. 	

. 



li 



(I) 

C9  

The ApLntnant letter of Externaj Examiner issued by 

C.8.s.. Gaubati to 	 abu, Prini€i 

/ 

K.V,Farangj,, in the year 1998 	99 in £ëspect of Class 
XII Chemistry Practjcaj.  

The relieving order of I,&,s l3ubu Lsued by Lua Cba.rma, 
VeM.C*,KoV,Narangj dated 8.2.99, 

The AppoLntnnt and relieving orders of 

PGT (Geography), 	J.Se1ver)sP(Bj0) and 

SLnb (P.E.T.) as Extnej ExaMirArS in the year 1998_99 
and 1999 2000 etc. 

The applcatj0 of the a teaicJ tce 	t 0  the  Princjpa] 
requtjngf0 thejr relieving orders to conduct Practical 

Cris 

(Li) 

(I Li') 

(L v) 

I 

(v) 	The relieving order of Mr.D.K.Jha 	Mr , 54K.K$hwat and 
lothers to work on 	 UUtL$5. 

The Practical Note Books of Class IX -- X as well, 
as Class 

XI 	Xii SCLence and Gsgrapy  Fqu&nts f t}o yea 
1998...99 and Subsiquentjy, 

(Li) 	irectLcaj Examjoatj0n Answer Scrtpte of Curnulattve/s5j0 
Ending Teat of Class xi and Class XII SclenCe atudenis in 
Physics , Chemistry and Biology respectively, 

	

SLpts of Clan XLh cInce 	 Board 

f th atdents of the Lntn u:er of 
ye 	.97-98, 

Scripts of Class XII tudnt Ln in1sh subjeci 
of C-B-S-E. Lnrespct of KdV,i1anapara of !999x) etc. 

c 



(L) / 	
Letter Written by Mr.Maurya to the Students in connection 

with sprit. 

I All office orders/notices Las 
ued by the PLncLpaj in 1  

Connectn with the Conduct of Chemistry Practical 

/ ;Examjnatons. 

Cth 	IV 

,t) be Orders/notices Lssud by the Examjrtion 	epartnt 
/c naaaly by MrCU 	AdLka, 

(i) 
the oEfice order issued by the Principal for allotnt 

Of teabersduces ôn.22j.99 in Sarwatj Puja. 

the duty 
allotment registers of iflVigjlators in External/ 

IrCZ1 Examinations iflC1djg CB.$E 0  tobe conducted 
in K.V,1thena)ara Since, Novernber1995 

(Lii). 
The Studits atterdance register in respect of XX4 
January'99 etc. 

Ij: IPeon Book Containing Serial Non. 18 

• 	.• 	 •/. an 	26 xeaactivajy. 

NLRL AcNAJ COCUI& r C.  ARI WG 

(I) Service Boot of R.S.Maurya showing deqree of 
(IL) 

- 

CpLes of all allegationsfrom previo113 Principals, 

teJp 



--- 

/ 

(Lii) 

(Lv) 

L 	(V)  

• Proof of mass tuition carried out at the resident of 

ShrL.R.S.Maurya. 

• List of the four(04) practicals conducted in One(01)Class. 

•Copy of the anonymous letter attached with the instant 

letter dated .3.99. 

SED ON. MiD DOCUMEUr 

The list of the eight pctLcais in tw0(02) claaes with 

reference to a letter dated 27/28.01.99. 

Complaint of P.GT,(PbysLcs and BLo1ogy). 

• (viLd 
	

All the documents containcd in letter dated 21,6.99 

1•. 
	 issued by the Principal, K.V,Khanapara to the A,C., 

(II) 

(LU) 

(v) 

BASED ON MARD t C UfNo. 

DespatcLi register dated 22.3.99 alongwith the follow 	up 

action taken in connection with letter dated 22.3.99. 

Stock registers of Chemistry Department containing 

entries of invoice/Bill dated 3.2.99 incorporated by 

Mrs.Q,Sharma (TG.T.). 

Audit Report of K.VKhanapara 

Quotations dated 25.199 in connection with purchases 

made on 3.2,99 and it's comparative statennt. 

The letter dated 16.2.99 issued by the U.D.C. namely 	11 

Mr.H,$oud addressed to the Principal , ICV,Kbanapara. 

The to letters dated 9.6.99 issued by the Principal, 

K.V,Kianapara in connection with th& Charge of Chemistry 

Uepartm5ntG 	 H 
i--,-• •' 	•i•• 



To 0  
I 
The 

xen 

Gau 
/ 

Osistant COlflynjagjoriar. 

iya Vidyalaya Sangathan, 

ti Region • 

Dates- 25/0/99 

a 

Xnpectiàn of. 

• 	11) Thpectjon & Procuroment of additional hr • 	1• 

' documents etc., 

4renc \ s 	Vide your off ice even letter 

5251..54 dated 09.08.99 

I tUth refrenoe to your aforesaid latter bearing Memo No4 
• 	/ '145/99 6V.5(uR)/525154 dated O9O8.99 • X am •to inform-you 

/ 	thatXwart to inspect /procure the fol1oinq r1nrat 

documents kor the submission of written statenients in defence 

the Ohargee levl1ed against mq . 
010 	8hr cause Notice iasued by the Principal • Kendriya 

Vi1yalaya , KhanaparavjdaRefo, r.P/.v.c./ 98-99/ 
7737 /P.182 , dated 18 • 02499 Para.4 ,and Prni1, 

ndriya Vidyalays t1thanaara letter dated 5th March • 

9j9.. addlt 	to the Cc nisiner 	endriya v1dya1ay 
• 	8gathan ,New,  Delhj , Pàr 	3. 

• 	. 	/026 	Ci) Principal •ndriya Vidyalya • Khanapara letter Kvc 

/ 	
. 	PF/R5M/9899 /632-33. dated 27/28.01.99 address to 

•Shri 

Complainbtof guardians of children studying at 

• 	/f 	Kendriya Vidyalaya oYjlanapara dated 21.01.99 and 
/ 	 ub1jcatjon in 8entinel dated 09.04.1999. 

Pratica1 Note flooks of students of 1(eridrlya 

idyaiaya ,Khanapara .. 

• 	 \Cc 	(iv) Copy of th3 1arks slip of class xl 	.(ince). 

• (v) Report submitted by the Principal s Kondriya Vidyelsya, \41 

• 	• 	 vide le 	rdatecj 21406.99. 

_0 

a 

fl 



f4 
/ 

a 

03. 	(i) Copy of the letter No.?Z.V.a/50/xr/ 90-99/068. 

dated 22.03.99 from Principal, Kendriya Vidyalaya, 

•Khanapara. 

i) Copy of the lctter adraeed tà the Pr.n•',ip.ij, 

Xendria Vidya]aya .thanapara • by the studenta 

of Class XX.. A&dated 1 2o03,99.dated 23.03.99 , 

dated 26.0399 and 09602.99. 

040 	() Copy of the letter of Shri U.N.Adhtkary, Examination 

I/c, Kendriya Vidyaiaya,Ichanapara f. 

I 	1i0py of Memo dated 26.02.99 ieeued by the Prinoipal, 
/ 	fl Kendriya V.idyai.aya .IQanapara 

(j) Para 5(viii) of the report submitted vide letter 

/ 	 dated 21.06.99 by the Principal ,KefldriycVldyaya. 
/ 	 Khanapara 

(ia) Copy of the Notice /Memo dated 0.03699 of Printpaj, 

	

/ 	 1ndriya Vidyalaya o iOianapara .addreed to 

)reflaurya 

)p' of thEl guardians 1iattr c1atd 12t Jn99 vrith 

J rernarla of the Principal ,Xendritya Vidyalaya 

1anapara 
4. 

• 	06, - (i) Copy of the Relieving Order 

79597/, dated 06.02,99 .isaued by the Principal, 
• •• 	:I.• 	Kendriyn V.tdyaiaya • Nrangj .Copy of Shri R.S.Maurya 

and copy of the Principal Kendriya Vidyalaya, 

}hariapara . 

Cli) Copy of the Peon Book &]..flo,210 and 211, 

• 	(8)ADDVIO NAL DOCUt4ENTS * 

of Sri .A.Singli .Prflicipl .K.V.Dinjan.wrjtten 

to the Principal. .1.1f.Khahapara for the apointmant. as 

External Exnminnr in ChmLry for ciae xtz practical 

	

0 	

. 

(\ k/cJ 
2 	Letr of refucal by tho Said P.O .. Chemistry of i.V.inapara 

givEth to tia Principa1ii in r/o clase XI (19B.9) 

chemistry Pr.: ica1s 



. 	 T 

Letter of P.a.T.cheinjstry written to the Principal . 

regarding ref usal to conduct olasa XIX C.B.3.E. Chemistry 

Practical. 1999 in rio Private Students . 

List of all I/Charges of different dapartments of K.VKhan_ 
para in hlararthy,. 

5 .I4øtof I/c Examination including name , cle13ignationafld 

capacitir to rule over a P.O.T. 

Letter of all the notices circulat4dqby Principal 
a I.V.Ihanapara 

regardjng staff meetings with appropriate acenda and min'utes of 
the meeting duly complete in all respects . 

Letters of conducting subjeat.00nncte, meeting mall.  

subjeat /corlvenors /afUlembly eta., issued by the principals 
and follow up acjonj taken in this regard and duly côrnpletedzk 

in all re3pecta . 

	 \ 8e.Appojt letter of Mr8.j6a Ba3).1 as Princi.pal in x\v.s. 
9 .Appiicatjon for transfer of Mr.J.Dasau to K.3 •Khaz)apara. 

lO.,.Tranefer order of Mra,j,Dag aasu .Principal 	KaUmj 
4 Cantt. to KeV.).z.gaLt. 

11. Reltving order of MrsJ,DaE Easu from K4V*UmroJU Cantt, 
Joiig Report of Mrn.J.D880auu .PrnQipaJ. in }c.V.Djgaru. •. 

Traztsfer 1ppliiation of Mrs.J.DasBasu sPrincipal from 

• 	 X.V.Digaru to K.V.Ichanapara . 

Trarafar order from I(.V.Digaru . 

Relieving order from K.V.D1JarU 

Joiiing Report of KoVoXhanapara . 

170 Case Cert1fcate in/r/o the said Principal eMrs.J.DasB1u'\. 

18, Permanent Address of rs.J.bagBasu , a the time o 1irst1 •\ 
joining in K.V.S. 

tters/aircularg reqar<ung ntoppage /conbinuation of 

S.D.A. to K.V.S.employe!jn & eligibility crir!' thcrc of . 

Ou.tdelines 1  of. Tran3fertrenure of a KV.emp1oy3 (Principal eta. .0; -- 

at a partiaui 	station /Viylava /njton v 

1. Purcltas !3ills in r/o Chemis try TJapirtuet/laburatory after 

l6i2e 

22. Payment of Blue regarding repair of electrical fittirigo 



II 

• 	 • 	 • 

 

in the Dept. of Cherniry /laboratory. 
• 	 23. 1oLtce •trHud b tho PrincIpal aKQV.X4dted 03G2.99, 

• 	 24. 1emnd.er  notjoø ieaued by the Principal ..Vhnspara 
• 	

on 26.02.99 to R.S.Maurya 

3rd Notice dated 02.01.99 ia8uod by the Principal ,K.V.}Unara •: 	 I 
• 	( 	

tORSaMaurya. 

Rules /guidelines regarding communications of rienvances  

• j 	
of the employee to the Pririoipaj on wilf1 c1nia1 by the 

prinqipj to receive any representation 

7 Aim and objective s  of the Peon E)ook 
- 2a. Agencies of communication of grievancea of a suEipended 

,'empjo-eeto his immediate superior 4  
291 Qiide1jneo /inetructjonn -* the I/a od Chemif3 try Dept. in 

purcIas /aoncluat of Practionja etc. 

30. qause of non-relieving the P.G.T. (chemistry) to conduct 

a 	 <I Cnemle try Practical '3rnination of 	-99. 
• 	\ 31 Tkrne-.tabj. oopy.of 1995 -99 till date along with nplit 

up 	ioda including appointment of convno of i:i -table 

32, The gui lince /Instructjons regarding setting of the 

/ 	 Papers. mr/a Class XUXII 8cie 	8tUdet .  

f. 
 

The lists of. Practajs ooflduted in BIo1oyJpIwsics dur.ipg 
• 1' . •. \th.00 yLr 199899 in Clas1 	notebooks eta. 

• 	 4. Idet of V.M.c,/E.c, of X,V.K.haniapara a nd guidelines /netruatio 

for tLfomation of same of 1997-99 and 1938-99 and after\ 

date 	• 

35. Rauonu of appo.thnt of Mr.0.S.C.Bau as an Externa 

• 	in C1mitry Prictjcl in .V.npara . . 

• 3 
1 
 6# The circular of K.v., containing the name of oonptant 

a ppo!ntirq authority for P.o.r'n before 1993 and after 1993 

to 1995 

37. Cide1jyie /InstrIle:!tIons reording appo±ntrnnt /eloction 

• K\0f 

 

Class tetchers etc. 
2\ 	 - 

(- 	38. circulars recarding the ecemption grantod 10 the Primolpal 
• for not puttin g  sign in the atten-Jance ciith t1rnnq (Arrival/ 

• dopartLure ) . 

39. Rlieving 6rders of the 	 &cen€r 	rtmient 



-5- 

8ppojntc1 by C.B.3.E 1998/99v 

40. Appoi,ntment order of MrJa }iu .Princip 	7V0apara 
88 centre 8UP 	ed 	H.EI/EXaIn1ner for marking scheme etc.for 

• 	: 	
•199899 

41 The ..l ,eav& application of MrSJ.Daa Basu •.Principaj.

Ihanpara of her absence during ituyt1Il 08th Au9unt 1999 
• 	 inCluding Station l'.ietve permission and jo:Ln ~ ng report there c 

42. The crculars authorising the Principal of a KeV.thanapara / \•• 	to OpSfl the department /laboThtory during Iona Bwnmar vacaticti  
bXbroaki 	he seal 

43, The list of invent6vAas prepared by the Mat4gtrate /Expertg 
including the names •dsigration,egr50 etc., of the experts 
44. Results Ana1p of class XII 1998-99 3cience 

• 	 \45 kesujts of Class XII ,ENGLISH 199899 nirka of a critical. 
analy10 

• 	 461Reeult Analyaja of Clasa XI Salenco 199-99, 

47, Li6t of cn1a.dians who Subtflitted reports for Publication 

Of Editorial in tha snt1n 

( 

;•• ('---r 	(c.iv-c 

\• VAc 

(fl 



• 	'• 

PMM.NT 	F 	 — 

I. The practjcaj:ecor 	hote 	
first 5 pOsit ion holdors frn1 

class 9th tjfl class 12 th in the year 199920. 
2 Th 	uestton PaPOL'S 

of PhYSiCS, Chemistry and Diology  

in respect of C13SXI th Science students of Cumulative tests 

and -session Ending Examination 1999/2000 as tejl a in 
resct 

	

of class )I th students Cwjt 	
tests and pre_Boards. ' 3. The marks Slip of Sesjon Endjng 	,nj 	 ion  of cjas 	tb and U1 th in particular and of cjas 9th and 10 tli 'tudents in genej viit 

11  special refrpc to Scjen 
5 bjct5 •  

Th result register in respect of 
C1as XI th and XIItt1 • 	ciencestudents 

5. The names[dsInati 	with SUbJCCtS0f t1i Co...ordjnat,rs 8PPoipted Ln class Xii tli En91i 	C.fl.S.E. evminat Ion ' 	•comncedfr 	
a 

24 tb Marct till 23 tti Ny12000 and the r a,. s  o A0i1. 	in the said evaluation.  / 

• 6. The names and designatj0 of the contractj P.Gj5/ 
T.G.Tv5 

teachers tjbo were assjafled the evajljation tork 
in Kb at K.V.anapara and the reas0n5 there of. 

•' 	
7,Tbe attefldence of Ws.J.Das 

BaSU, PrLncjpaj/E  
entire perio 	 durLn ta 	

d of 	 3thre 24t 	n 	h 14'/2oo. 	 t j 23t  

attendence rejister of staff  
9 	 numbers of K.VaKhianapara 
. IThie details of the amount Iecved by ti CJLspsaj of the 

anser Scripts etc, frori) the eQrjInotjor) dQpartrit since 
i99 till date by JL. U.N 	dJjkarj 
1O. 	

Unit Test cpjes of fLrs 5 poj 	hJd:s in class 

	

and X11 th  in the year 197/2 	in PbYS1CCU.cY ondI3I0. 	• 	
• 
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MI N 
To, 	 Pate -11 .10.2001. 

The Di 	pitntry AutiorLty, 

j kallgaon 

:GauLiatj. 	12, 

praye: x for tnspectton of Lsted and Additional. 

jrrrts Ln ardaic to Sjbrnt AddLt.oiaj Written 

Statement of def.nce. 

Vide rw representtL,n doted 7.10.2001 sent to 

your goocI...offLce by Speed Post bearing SPEE781652332 

'ith due regards and humble $ubmisLon I wish 

I 

	 toln4it6 your kind attention to the subject 4 141 ted above 

: 

	 an:reince dated 7.102001 as refarred to aove and in 

1 once EgaLn request to your geat honour to. 
me tti€ inspection of said docun2nts under 

referenc and provide me the reasonaoie opportuntty to 
I, 	 submLt a 1 proper, effective and exhaust Lye WrLtten 5taternt 

o defene (AthLtionai) pu uanc to th' 	b .le TribunaL 

order ,  dad23.5.2001 for the ends of justice, WIthIn 

stLp,uJ.ated ttie. 

Iurther, it is also requestedtyour great 

tionour'to grant 15 days ttn (Two (02) weeks) from the date 

:f 'the te inspection of the said dcuments to submit the 

Written Statent to your g d.fftce ,SLr, 

U 
Sincerely Yours, 

(R.$teiaurya), 
PGr(Chemistry) ,u/s 
K.V 1 GauhiatL 
C/o.WLversal 1ok 

Six Mile , Khianapara, 
Gauhatj - 224 



\y\

AA 
To, 	

0

(I 0  

LIi iJ  
D.7/fl/2001. 

T 	iicpal, 

Kbanapa, 

22. 

Ubiet : 	rayer for supply of Xerox coptes of the documents 

as per the list dtctated to Mrs1&$atkta,TGT (English) 

on I3/11./001 0  

Main, 	
•0 

With due regards X wish to invite your kind atteton 

and recluest to furnish the Xerox copies of the documents as per 

the list submitted through your representative namely Irs.A.Sajkja 

TGt(angitb), bythe instruction of the P.O.. 

In this conhection, it is also stated that the 

.Xerox COpLeS rf the said documents ought to 11aven been provided 

/ 

	

	 the same day/date and time, but it was not done 0  The 

reson for the same is Not known to me. Mtbough. the Xerox 

machine is in the school Ltself -ct. ):PL 	 cdi Q 

It is also to be noted that 3 days (Three days) time 

sas aIrady passed but I could not get the copies of the said 

documents in question. 

Therefore, I shall be highly obliged to you 	if 

you would. kindly be pleased to handover/suppj.y the said' documents 

1nquestLon as earliest as possible for the ends of justice 

LtO' 
0 	 0 	

fftvi 

through the,P.O. 	 Yours faitbully, 

2. The I•00 for kind 	 (R.S.Maurya), 

infomat ion. 	 PGT (Chemistry)U/S, 

K.VKhanapara, 

0 	 . 	 C/o..UnLve'rsai. Book Deçot, 
'y 

T 



Li 
B' 	ND 

Date : 17/11/2001 

ThèPtLncipal, 

.V,Khanapa, 

:Gauheti 	22. 

£urther submLssin of Xeroxed cbcuents regarding. 

Re  
Ail 
	

_ 	Vide Letter £P 1/KVG/2001...02/800..03 dated 

17/11/2001 

adam, 

eaanceto your letterdated 17/11/01 served to 
.me. by. be Peon Bcok at serial No.18 I am to inform you the 
fpllcwLng facts 

• That, the documents mentioned below are not the 

true copy of the original documents which were produced before 

on 13.111 .1 in tb presence of PO. 

',oc%t at SAT0. -5 dated 11.12.98,  

Document at $eNO. 6 dated 1.12.98. 

Dc.rent at S.N0. 7 dated 16.12.98, 

•2,4 	That, the original documents have been concealed 

by your good.e1f ,,and the, copy of the other fabricated document 

have been provided,to men4 as such I recetvetbe said 

doumet under protest and reserve the right. for the inspection 
• . 	Of the orLgthai documents before the commencement of the next 

proceedtn. 

/ 	3' 	That,tbe statement made by your honour In the 

/i 1ctter dated 13.j1.01 followed by another letter dated 17/11/01, 
are totally mLsie,adIng by way n f concealing the oterta1 fact 

on various pretext to produce the orIginal opies before the 

1 
	\mbC 	f t 	enquiry conimLtt, 

• 	 Therefore, kindly provide the xeroxed copies of 

Ile original documents to me latest by .or. ay for the ends of 

iUStjce 

-. 



It is for your Und informatlon and necessary 

.actipn. 

ThankLncj You. 

1. The A,C.,KVS(Gk) 101 

kind informatton through P.O. 	
e7) 

2 The X.O., fcr kLnd 
Yours fLtfui1y, 

LnfornitLon. 
:1. 	

(R.S3iaury) 

P131' (CternIstry)tJ/S, 

VKnapr, 

C/o.UnveLsaj Eiok £)pol, 

Gutiat. . 22, 

I 

I 

/ 

- 

\. 

\ 



S4  To 	 01c)E3 

.L The AssLbtant Commissioner, 	
' r - 

y 
• 	JCipinaryM 	

- 
 

• V ) l$siLgaó- 
 

•Gaubat.L-,12. 

20 The rnquiy offjcer,! 

The Prtnc!pai, 

$LlCL2ar T Aesam, 
.lSpd-Po 

uc:,  Inspection of documents regarding. 

jec :..i. Vide a Letter N. 

dated 22,i0.200L 

20  .VLde a Latter No. 

dated .2.11,j.. 

3. VLdc my Letter dated 17.11.01 

FVSIXV 

With due regards and bumble submLsston and with 

xeferenceto the sutects ctted above and the letters as 

£efer,red to ave .1 most respectfully 'would ILke to sunLt 

the contents for your kind information and introspection to 

be tnfered out of the Lnspect,n of the documents whjcb 
are as under,  

1. 	
That , Sir, I f011owed your tn8tructjons/dLrectjvs 

tn tote and 	
y best posaibje cooperotL, to the 

Concerned end. 

That • LC, I mst respectfully state that moly 

inspection of the documents was Conducted on 13.11,1 

in K.V,KLianapa.ra at L.00 p.m. sharp .It is eurtber Stated that 

'a  
1: 

 

51713 	 ; 	DAT2t 
- 	'IL 

•I 



- 2. 

the.inspecttor, of documents was cbeduled to be held on 12.11.0I 

at 11:00 a,w, tzit, the P.O. namely SrL.P.V.S.Rangarao informed 

me telephonically on dated 11.11.01 at 7:00 p.m. and expressed 

Liie inability to conduct the process on 12.11.01 and directed 

me to co.opeate for the some on 13.11.01 as Lies is pre-occupted 

on the scheduled date Accordingly, laxepted his dirccti'es 

-1 
	

ThatLr, vide a Letter dated 22.10,2301 the learned 

1.0. namely S4.N.D.JosIii informed me thut to facilitate the 

proper examination followed by inspection kka of documents , 

the P.O. has already been requisitIoned during the course of 

proceodiag dated 19.10.01 at kc.V,1Ai1igaon and the process of 

the inspection of documents should be completed by 10th of Nov' 

12001 instant But, Sir, the reason for being not materialised 

may be best known to the concerned ends only. 

4. 	Ihet, Sir, as per the directives of the P.O. , I 

presented myself in the campus of K.V,Khanapara at 11:00 a.m, 

dharpunder maintaining proper official decorum for the 

inspection ot the documents . It is to be noted that the P.O. 

enteredAnto my room at 1:00 p.r. sharp on 13.11.01. 

510 	That, Sir, at the outset the P.O. Gbowed me khO a 

l'eon Book in original followed by four PrctLc1. Records in 

respect of class XI tb students of 1998...99. Thereafter, again 

I was Shown a file containing some orignal copies of documents 

and some photostote copies of the listed documents mixed 

toget1ierLn a haphazard way and I was told by the P.O. that 

this file contains all the original documents as per the listed 

documents in the Annexure III of the Charge sheet. In this 

connection I intend to write that only a few documents were 

in original form in the 	id f!La which wa prcLJed to me in 

the name A style of so called'original listed documents ' 



•an nst of tb.durnnt 	ace.Ln the s4 211e were 

on 'my gentle request to the P.O. to 

pcode;the;oigina3. copies of those docentst,thp. 4  

• showe;bLs. inability for the same at the !.nstnt tLme 

That, ..Lr, 'thereafter the.P.O. provided me the 

'.pbotote cpLesof 14 (fo'rteen) number of docurnts and 

before' hand. in this conneçtion,i h*mbl 
• 	I' 
state that', in this cee also the documents were not as net 

the. lLst: provided 'and.. attached therein. .Inj. this COnneCtLOn,, 

am ttate that on my reqt to the P.O. to produce the 

aj a4jraj. copies In respect of ttaase 14 number of documents 

a9ath'the P.O. showedhis inablity to produce the same. Further, 

it te Isosti.ed that in the Lntnt case oay fw of the 

.otgth1 'docusnte were shown to me wb.se p!otostate copies 
in the said bunch of the documents but, in majority ,  

of the cases the oLgtna1s were not 
I 	

shown to me • it is hereby 
,ma frl aLflt.to• note that. I was shown some orgnal documents 

: tth -pbotostate.copt s  were not there in the said list 

and thekeafter I £nmediately, maJe a request to the learned p.o. 
to provide .m the Xerox copies, of tLase dacwwnta bving vital

In  ipotace in my defence bat, the P.O. ignored m' request and 

4sked tie• ZepresentatLve.of the Prtncipsj, K.V,KLanapra namely 

atr.La to. provLd the, sai within a thy or tLio 

4Lc1ii 1-46 still.-awajted 	' 	 • 

7. 	Th&t, sir, I wIsh to-bring in your kLnd ntice that some 

"ofthe docuierts sought for theirspect Lou we 	it thowri' to me 

in a most haphazard. way. tdthut gLving re a fair , adequate' and 

• roasonable opportunity and time t study , to exantne , to 

%verify • 
 

and to inspect the same wLthJ.n a very short period of 

time. of 05 hours i.e., 1:00p.m. to 6:00 p.m. 

That, Sir, thereafter I was made dead sure assured 

I, 



@1> *-, 
to make W011411,119 the reet o f the documents wLtiin a day or two 

and as such I was also prevented to take notes or extracts as 

I expressed my desire for the same in respect of the shown 

documents. It is also to be noted that the P.O. dictated and 

directed 'MC5.Ajanta Salkla q  IG1(nyiLsb),K.V 0 Kbanapara to 

prbvide the Xerox copLcs of all the documents sought for but, 

the Xerox copies of only 8 (eight) documents were iiandad over, 

to me by ri.B.Talukdar, Peon , K.V,Khanopara on dated 17.1I,01 

at '1t15 P.M. sharp through the ?eon book entered as .No. 78 

Bowever, it 	observed from the 'bcuugits suppJ.Ld by th 

Principal, K.V,}aipor on 17.11.01 that 3(tilreeO documents 

were such Which were not shown to ms duArIng tnpectiori nther 

in original ina not the cOratenLs were seen lit potostate part 

90 	 That, sir, it was observed that the services of Mrs,Ajant 

. Saikia , IGT(angljsh), K.V,thanapara used by the P.O for 

recording the statements/Lnstructjons/dLrectjoas could not 

serve the purpose as few of the documents were found changed 

with the dictated statement of P.O. because of certain gaps 

simply owir to in different ndture of work per6aps . It was 

also observed that few orjnal documents were shown at their 

part of Length but not with lull coeye . irailriy, ie 

documento weie sbn in original but their pLiotoatate copies 

were not handed over to we and I ws asked to provide the same 

later on by the P.U. Lt Is also 	ththtie to rnen.ion herein 

that the P.O. was having an acute shortage of time and told me 

that he tift,  to stop at three places on the tay wintle going 

back to destination on 13.11.01, etatiny that be L&dS to bandover 

few Official papers to the Principals of K.V,Digaru ,K.V,Jagiroad, 

and K.V,Nagaon etc.V It might be one of the valid reason for 

his shortage of time in pre..planned strategy in official favour 

but it made me jeopardised to extract all the relevant inferences 

during such stressful situation and a Late deciding juncture 

even than I fully co—operated and signed based upon the assurance 



1 01'2 

oIthe .0. in the aLd etpGclit bus procetLri9. 

1 	 still .soe 	cuwentsae tequLed to meet 

Le4uest in .oi to pcpie and submLt my piojet, eifecttve and 

•*Ve. iAtt'en Sttmcnt of Defence Ltbtn .stt loted ttme 

inde1e1 norrm-4.0 reference to my earlier letters datd 

740.01 and 19.10.01 respectively addressed to the concerned 

end 

.1...' 	. That, Lr, it is obviously understooa and apparently 

qu.Lt clear of passlng more than four montLs prtod given, by 

in its 0dr dated 28.oi for 

completion of the enury pcoceedLng but, the Order was not 

• compiled in, toto ,  by the concerned ends. K.Oreover, it was equali 

and eventudlly moje shocking and surpxtstng that the actjon was 

inLtioted only befor10 .(tn) .ays on  dated 18.10.01 vthtle the 

ztLp u1at. ed .. p e_,rLod given at the lentLi was to be snded on 

124 	,. 	TLLat, Sir, tLi.s action made me qijte peiplexed 4 nd 

.t.Ltjnj situation keepL 	aaL 	rd for niLng alrnost 

for ibur months tndtc.altng a deliberatediay in the process, 

the 	son for the same may be best known to the concerned ends 

stropIy 	S 	 . 

130 	That Sir, I. believed on the statement of P.O. and 

stgned. where ever be required my siynature in Order to eztend 

necessary cooperat.on in expeditious p ceeding ,. trusted 

with the bopeful and needful actLon on his part . I wish to 

make a point clear that the P.O. took my stgnatue on a paper 

without provIdin g  me the teasonable opportunLty to go through 

the contert 	that to 	tz,ut g,vin th 	oL the same 

to me at the most cuci.ai and knocking hours of his departure 



wbile Ianding over all the documents to Mrs.A.SaikLa ,TGT(ngUs) 

I 	ofK.VKbafldpaCa and a representative of PrLncLpal,K.V,KIanapara. 

14. 	That 4Lr,,thii is the entire matrix of the process of 

,,partFa]LinspectLoq of documents to be allowed to me to make a 

deciding point tn my life to protect my eervtces under your 

ktndudiCtouS guidance and favour for the ends of justice, 

That Sir , my parttcLçation in the said proceeding La 

,urçier proteat, and the entire prcess completely 	Od Led 
.4 	 I 

preutced and prevented me for the same and as sucLi I still 

reser my z.qLit for inspection of documents doug,44 for in 

orderto prepare and su bmit my Mdttional Written Statement of 

Defence within atkPaikead stipulated time pursuance to the order 

dated28.6.2OO1 to meet the ends of juatice.. 

I.
4 	 1 

• It is for youx hind Information and necessary 

action • 

• 	 TbnkLng you, 

ura faithfully, 
Id 	 4IS. 

(R.S.Maurya), 

.V,Kbanapara. 

• 0 	 G/o.UnLversal nook Dep 

Six MLle,Ktianapara, 

GauLatj 	22. Assam. 

/ 



/ 

To, 	@9 : I 	
Date: 29.11,1 

The Inquiry OEfLcer, 	F eD 

Mi:— ICV,auhati, 	 , 
Kbanpara. 

Inspect ion of documents rejaraing, 

•Eerbnce 	1. Vide my representations dated 7.10.01 and 

19.10.01 etc. 

2,Vjde the i.O..Letter dated 22/10/2001 

The humble applicant states :. 

That, pursuance to the lion' ble Tribunal Order 

dated 28..6,2ooi , the humble applicant submitted several 

reeentatjons to the )i8ciplLnary .uthority , X.V.S.,G.R •  etc 0 , 

but, the concerned authority took cognisance for the Inspection 

ofdocLents only on 18.10.2001 and 13.L2ooL 

That, the humble applicant was not provided a 

faL an adequate opportunity to study , to examine , to verify 

tbe;'ist of the documents sought for either in original or in 

xeroxed form. In this connection, it is also stated that the 

hum'le applicant was also aSked to sign on some documents 

bre band without going through the contents thereof. 

.3, 	 . That, the bumble applicant has been prevented 

from the inspection of documents as per tti representations 

as referred to above and as Such he reserves his right for 

tbe.insect ion of .ajj the original (LLsted and Mditionaj) 

documenlEs in order to prepare nd submLt his AdditLonaj. 

wrLttentatement of defence within Stipulated time pursuance 

to the Order dated 28.620Qj. passed by the lionble Tribunal, 

- 	4- 	 ---.---- 
YOUE KLfl Lfltorrnat'Lon and n/a please,, 

Signature of the applLcant. 



(A 	L' 
(?) 	r 	 - 

11.12.2001. 

The Inquiry Officer, 	t 

C/o.K.V,0N3C , Sirkona, 

511.cLar , Assam. 
Di 

Subject ;- 	 t  of d Ut ts egäd't:ng,in connection with Inspection  

id xpedLti.us proceeding. 

Most humbly and respect fully I do here by at ate 

tile following facts in connection with the expeditious enquiry 

proceeding s well as inspection of documents. 

IC 	 Tat, Sir, vide a letter dated 	passed by 

the Assstant Commissioner and iisctplinary AutorLty,  
I 

 

was supplied a list of documents annexed tierewLth the Xerox 

copy oL Listed documents as stated by the Disciplinary Authority. 

• Ifl.this connection, I intend t state that in para 3 of the 

said letter dated 7.9.20011 was directed to submit my WtLtté 

Statement within two weeks from the receipt of this Order and 

accordingly Y. complied the same in tot. 

That, Sir, I humbly wisb to tnforrn you that I was 

not supplied the Xerox copLes of all the Listed documents from 

the conceLned end w.s.r. to ArtL&es of C'arges No. fl,IIi,V and 

V1respect1ve1; as per the list of the documents 

• 	3..., 	That 5ij, b2ing m uprigut 	dedLcated and honest 
• 	•PGT of iCV,Yanapara , I submitted my Written Statement to the 

• Disciplthary Authority within stipulated time even in my bandLcap 

edriess by wayof:not supplying all the listed documents and as 

such I am very much prejudiced till date. 

4. 	 ihat, SLr, since 30..2001 I have been requesting 

to the Disciplinary Authority and others for the supply of- 

(4 cvV. 
0 



S 

I 

the copies of the Listed documents and/or to allow me the 

inspectL& of all the orLgLnai,Ljt 	and Adcijtional documents 
ocie to ore my iCEC 	but the same aaca been dejed 

as per the çrocedure 

3 • . 	That, Sir, I have been served letters in coonection 

with the inspection of Additional Locuments by the Principal 9  
K.V,Kbanapara vide a letter dated 27.1l.1 wherein the said 

list bears no signdture of the concerned authority and that too 

I bave been prevented from the Supply/inspection of the doCuments 

on various pretext and as such I have been prevented from free, 

faLr and adequate reasonable opportunLty for the inspection of 
documents 

Tt, Sir, a list of documents supplied by the P.o 
d at l,ed 13 	e r-, '200 	9111 1.0i vlearly spea 	that on severa' 
occasions i have been shown only a few of t hO original documents 

: 	t'110 dcunnts SuppitCd/1n to me are only the 
Xeibx copies o the documents and therefore,Sjr, I have been 

denied te inspection of the documents as per Letter and spirit 

intoto. It is further stated that, the Xerox cp.es of the 

aocurnent.s are not the gc'uine i3CUfl0nt3 to be roJid up'i in 
the said expecUt 610us procceciing. love, I uve been very 
.Mu ch pleJudiced and put in mentaj distress due to prolonging the 

• said proceeding without any reason and rhyme and my various 
dues are alsstppj in the nare f iaLd proceeding as I had 
areasn tobejeve . 

Therefore,I stj be. bLhIy obXig :c t you Si,jf 

your honour wouldr be kind enough to provide me the reasonable 

opportunity t supply/aj1o. me for the inspection of all the 

OrigLnaj copies of the all Listed and Additional documents in 

order to prove my.Lnnocence in the said proceeding. 

vi 
Yours faithfully 
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_) 	 PhOfle 	88490 
82D i0374 

KEND;Y A VIDYALAY4 €3p) 
\\!1 

1 r.. •.)11\JAN 
(Sr xT) 0  

Vt:— .JIa (Am) 

.,YO.,39/KVD/980..99/6o, f'i/Da(e 
............ ... ............................................. 

Q 	99 
To 	.. 	 . 

• 	 The Prircipal 	 . 
Kendriy.i.Vidyalaya Khänapara 
Guwahati 3 O . 0. .: 0 	 .••• 	

. ... .. 

Su)DJectAppontent for External Excwiner for Chemistry practic 
of Kendriya Vidyalaya Din Jan, (Army 

SIrD. 	 . 

•........I filled immense plesure to appoint Sh0R.S.Mauriya, PUT (Cbr 
• 	 •.of your vidyalaya to conduct practical Ean,in our vidyalaya on 

15.02,99 as COB.S.E did not sponspr any name for tMa sa,practic 
xm. )ci19dly relive Sh.R.S0Mauriya on 14.02.99 for the\ semeO 

Yorcooperation in this Mantaxxto matter is h1gy appreac 

ii 	Thanking you, Yours faithfully ?  

/ 

Copy to 
(1) .CBJS0EGuwahaj 

	
PriiiOipal0 	• 

(II)ShtRoSoMaurJ.ya,pGT(Chm) 

m '0 

• 1 

Principal 
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4t•.e •s*e**., ••t. ......... e 	 . 

lSir/Mad . m 	 .• 

- P1;?asc find enclosed a Cheque/Bank D€.Jt No 
LLted •.•'/: 	 for 	 (a es 

h4i 7~',O. 

'. 
 

on ly 	p irt  

14 
¼J 

• 	• : 	 H ':•.;; 

I 

'The reoipt f the bc;e my  

jfiiliiQ in the 	
• 	 . . .•• •. .•. 	•.. 	 . 

•'Offict, du).r signed, . 	
. 

I...... 	 . 	

• -t 	 • 

N. 
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. 	 L)3T. GOALPAfA (A5 P.i.1) 

Pt 	7 0 c 133  

	

. 	
ir'ch 1990 

To 	
AA 

* • 	 ... 	 ... 	 . 	 . 

	

ti]. 1y'i 	. •. 	. t eu 
C/C Prjncin: 1, 	 . 
Kenririya Vidy 1•' ,.. 	 . 	. 
Ban 	jon(3 

ILL WA SQCR SCf) L C LT: C/TS fmCTICAJ. 
E/,' Al 	T 	C11 	I RY- 	{J 

Sj 

3), 	1 un •t.e :1 nform you: t you '.ve boon appO.flLe(J as Extern.i 
•Examider for the conduct of Practi.ci E>F.nation in Chemistry 
n repct of Ciss XII students. 

2 	he Prctic1 Exr.i.ntion vd 1. . be conducted on th, 9th 
tOth dod I Lt Anril 1990 as per the instructions of CBSE ,DELHI 

ou are rt?quosLed: Lo ro jor'L horr' ; dyin advance.  

You will be pci id romuner;:t.i. on and TA/L)A by COSE.  

'iou:c f i thfully, 

(ci') A1)HA1 ) 
Co.oncI 

Copy o: 	 Pill JC IPAL 

1OII 	COntroller f 
3hikshaKendr, 
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1—ATED : 22IO2O02\A 
(1) 

Enqry prcedings held at K 0 V0 Khanapara on 22202 in respect 

of the charge4 framed against Shri RS 9  Maurya, P0G 4T. ChemistryU/S): 

1 I/O ShrI N 0O 0Joshi ,?rincipal, KcVø, ONCU, Srikona, Silchar 4  

2 a P 40 0  Shri P0V,S0flnga Rae , Principal, K0V 4  NI 	Tezpur 0  

3a CJO  Shri RS. Maurya,?0G0T, Chemistry (U/S) 

LO to cjo : The recordings of 191002 ,wich were ten by you fer 
preparing a fair copy may be handed over now 0  

QtojQ :- The CO0 most repecfu±!y denied allegations of the 
leirneo, I*Oo beeause as per Rule 14ot CCS(CCa) Rules 9  1965 the quest1r 
of handing over the papers of procedings for making fair copy by 

the c/o does not arise at all 0  Hence, t the'e is no substance in the 
said ailegatior 4  

IoOtoC 0O: 	IO, advised to C0. to maintain decorum & decency in, 
the preceedingan.d donot try to personalize the matters 0  The IO further 
asked the CO to clarify as to why all the students of Class XI 

Science were award,.ed 30 out of 30 marks in the Chemistry ?ractIcal'\ 
without holding Practical Examination in Cumulative 

test during the year 1998-99, 

C40tc1 0O: 	The C 0 0 4  most humbly and respectfully submitted before 
the learned i/o 	Ki:ndly adhere to previsions ef rule 14 C0C.S(C.0 0A 0 ) 

Rules, 1965 Then the learned IO adopted indifferent ittitude and 
tried to coerce the situation; and made false accusatIon in the name 
of proper decorum and decency which is hereby emphatically denied 

However 9  the C0 4  most humbly and most respectfully also denied the 

Charge No 0 2 as mentioned In the Memo of Charges and C.O. again requested 

to conduct the proceedings in the free. fair and Just manner by keepIng 

the provisionof Rule 14 as well as providing the fair adequate resonable 

opportunity to the C.OoiSO denIed to personalise the Issue 0  However 

the mot of the representations etc 0  submitted before the learned I.Q.  
h av t'x looked into 	 l 	t nor been mentioned in th-e 
IO s letter dated 0622002 

I 00o CO :- the stteent made by C.O. in para I of the above 

answer categorically disagreed and he is further advised to restrict 

himself to the p'otht5 and maintain •d.ecorum • 

i. ID 
	 - 

oAA 
6 L-----  

C entd 2 

I 



(2) C, 
In continuation the I0 asked the C.O. whether he has refused to 

take, prctic1 Examinations 	f Class XI Science students in 

Chemistry during the sessIon ending Examinaticn 1998-99 aM also 

as1!ed. the students to hHng the Chemicals for the said practicals 

as stated in article III of the charges He is further asked to 

clarify whether ho. has refused to take Chemistry Practica.ls for 

C.B,S 0 E Examination 1999 for Private students as a result the 

Venue for practIcal was shifted to Hindustani Kendriya Vidyalaya 

for conducting Practical for the Private candidates' 

C 0 00tI0.. :- The C00. most respectfully and most humbly submitted 
before the 'earned 1000 that the C000 Is a law abiding Citizen and 

K O V O S O  employee and. Is always presenting himisel'# under the proper 

official decàrum,adhereS to the rules Pf the KVS and others related 

matters which is well documented and recorded The C.O. always 

maintains sthcerty and punctuality too The.0 0 00 most respectfully 

humbly denied the charge Nc 0 3 of Memo of charges 

I0o CO:- It is expected that the statement made ty the C000 

is adhered to and put into Practice aai1 timc The I 0 O 0 further 

asked the C000 to clarify whether while working as P.GOTI (Chemistry) 

in K O V O K O  during the year 1998-99 , he had not submitted Question 

papers of Chemistry for session ending Examination as per the notice 

issued on 3299 The last date of submission of paper was 15.299. 

The Principal issued another reminder dated 26299 asking Sri R.S. 

Maurya to submit the paper as statd in Article IV of the charges, 

which has attracted the ?rovi.sion of conduct rules and led to 

in-subordination leading to unbecoming behaviour of the K.V.S.  

employee under rule of III of CCS conduct Rules 1964 0  Mr,0  Maurya 

may clarify his position in this regard 0  

C . O. to I0: 	The C,0 most happily accepted the advice furnished 

by the lrned 1.0. in order to observe the Principle of natural 

Justice and offers his gratitude to the learned 1,0, for his advice 0  

The C 0 00 most humbly denied the charge No 1  IV under Memo of 

charges. The C a O, most humbly filed objectIoncignor1rg the 

recording k1k3ff of III notice (reminder) dated 02.0199 which has 

been mentioned on Page 7  uMer article IV of the memo of charges 

by the learned 1004 in his recorded statement as stated above in 

charge No0 L 	 , 



( Sheet No 3.) 	 J4 

I0.:- The point No.3 (Illnotico) dated xx 2,1.99 as mentioned in 

article IV ofcharges was net found in the order Eook which carries 

all the erderin xespect of the examination department for the year 

1998-99 .ThiswiDuld sufficdeort to the objections fIled by the C.0. 

C.O,:- The C.O. ni most humbly & respectfully submitted 

before the learned 1.0. to produce the Honourable Disciplinary 

Authority to clarify the matters and as such filed objections again 

on the statemnt of the learned 1,00 as because It is 	matter of 

record on which a learned henou , Discipiinary Authority ought to 

have been relied upon while framing the charge No.4. (4) 

Q.to P00. :- The point III of article IV i.e0 III notice (reminder) 
- 	i 	 I 

, ted9 may be enquired with the K.V, Authority on the basi3 of whic 
the point has been added in article IV of tht* charges framed against 

Shri R,S,Maur. 

P.0 t. 1.0. :- 	Regarding the III. notice under article IV of charges 

issued to Shri R,S,Maurya dated 2.1 099the.  matter will be taken up with 

zxx,zJRJ competent authority to clarify his position. Howeverp the 

first notIce dated 3.2.99 and the reminder on 26.2.99 remanbvalid. 

160. toC.0.:- Under krticle V of the charges It Is stated that 

Shri Maurya while working as Pc.T(Chem) at K,V 0 Khanapara during year 

1998-99 never attended iDvAssamblies ,  , Staff meetings convened hy.the 

Principal and thus disobeyed the orders of his controlling officer 

1.0. the Principal K.V.X. which leads to Insubordination, misconduct 

and unbecoming of KVS employee. 

Shri Maurya may clarify his position on the said charges0 

C60. to 1.0:- The C.O. most humbly and xxte. respectfully denied the 

Charge No.5 under Memo of charge as stated above by the learned 1.0. 

1.0. :- The charges are framed under article V of the charges which 
were reproduced for seeking clarification from the C.0.They were not 
statements of .I0. as stated therein in the statement by the C60. 

C,O.to I.0 : The C,0. most 	 submitted before the 

learned 1.0o that the c harges should he produced by the departmental 

representati namttie honourable P.O. Rnd hence denied the above 

recorded statement of the learned 1.09 

1 0 0. to P.O. :- Please comment on the statement made by the P.O. 

	

The chirgeS asked by 1.0. t0 C000 ar o 	er T4emorandum 

issued by D,A. on 9,8, 99 The P.O. read out Article No.6 on,the 
	

C 

instruction of 1.0a 	
4 



Sheet No 0  

IOtoC.0. : 	Article No6 as reac out by P 00. states that Shrl Iv1aury 
has tenpered ith the official document In the yea' 199899 Shri Maria 
myclrify his position In this regard 0  

to 1600 : the COv most humbly & respectfully Submitted before 
the learned I0 and denied the charge No 0  6 of i1cmo of Charges 0  
The C00 0 

 most humbly & respectfully sub1itted before the learned 10 

Kindly be pleast0 record all the representatlQfls suIjtted to hun 
in the p$ceedingthe records and pass reasGned order today itself 
for the Intcrst of justice 0  

toC0O(1) P11 the represcntacins subittcd by tre C,0 4  were 
4I.pose4 I

off either on the spot or with In a weoktIrne and forwared 
to concerned Gmpet&t 	authoritie for symp athetic consideration, 
1.ight from first SittIng held in 0ctober 90'1 

(2).'The grijYeices 
which fa1lerview of 1,0, , were Immediately 

taken up for statable action as per ruleó with the concern d 2UtItitjes 
anc it Was ensured that the CO 	s helped by 
at 11,leve1 	every respect 	it 

4 

(3)0:Th.requet letter dated. 222,2002 for seeking perscni interview 

with the Cmm1sioner/jojnt Commissioner will be forwarded tody itself 
thrugh the ?d0 

I 	t 
The enqui1y, cametd an end in the presence of the I0 

,PO00 ,CQO. 
and writer Shrii DOK O  Gupta , Senior Mst PG0T0(Geography), at 1215 P0 1 ' ., 

on 2n4Feb 9 202 0  

iature Signature 
of P 00  

c/I 

Signatur' 
of C0O, 
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KY. ONGC, SRIKONA, 
JO. SRIKONA, CACFIAR: ASSAM 

F 1-8(a)! K\TC)NGCSNA / 2001-2002 I 	i 	 DL 26/0212002 

Office of the Inquiry Offlcer 
To 
Sh. R. S. Ma uryn 

pfr
GI 	 nein.) (U/S) d_.* 

K.V. Khanapara, 
CfO. Universal J3ook Depot., 
Six Miles, Kliannpara, 
Guwaljatj — 

7j 

Sub. : Forwarding of Presenting Officer's Brief, 

Sir, 

Please note the foiowing 

The enquiry proceedingin rio. the Charges framed agaitht you vide KVS (GR) letter no. F. 1.1 - 5/ 2001-KVS(GR) / 15532-33 dt31I08'2O01 are closed. 

The Presenting Officer's i&icf is enclosed herewith for your information. 

You may submit your 13ief within 10 days to the undersigned.' 

Yours faiüifully 

/ (N.  

PrizdpI, 
K V. ONCC, Srikoia 

& 
Inquiry,  ()fflcr. 

Copy to: 

Sli P. V. S. Ranga Rao, Presenting Officer & Principal, Ky. No.1, Tcjpiir, Pfl. Dekgaon, Distt. Soniipui: 
— 784501 (Assarn) fbi ilecessaly actiolL The Assstwt Coinniissi(mjor & Discipli.iiaiy Authoity, KVS RO) Ma1igaoi, Guwahati thi in'fonnaLior please. 	. 

Guard File.. 
Jnquiiy 1110. 

I!Xuiy Officer 



Brief on inqcgaiust Mr ! $ Matiia, P61 
Chew (U/S) 

Presen 
Kcndriya Vidyalaya KhanapaEa 

The undersigned ha: been appointed as Piesenting Officer vide letter No. II-
5/2001(VS(GR)I18,691 dated 7-9-2001 to present the ease peiaifliflg to Shri 

• R.S.mauriY PGT Chem U/S Kendriya Vidyalaya , Khanapara. 

	

If 	Shri R.S,Maurya POT Chew U/S K.V.KhanaPara,has been charge sheeted vide 
letter No. jF.145/99-KVS(0R)I552'54 dated 7-8-99 and proposed to hold inquiry 
against him for various charges. After having gone through all the stages of inquiry 
proceedings the undersigned presents the following Brief on Entire Case. 

Sttcment of imputation of rnisconduc in support of the article of charges 

framed aginst Shri R,S,Maurya. 	. 

1 The charged Officer Shri RS.Maurya while functioning as POT Chem, At 
K.V.Khaapara di.iring the Academic year 98-99 went to Kendriya ,Vidyalaya 
Dinjan(Afmy) to conduct Practical exarnintiofl of class Xli Chemistry of CI3SE on 15- 

on the request of Principal K.V.Dinjafl , without taking relieving orders from 
Controllipg authority 1,e. Principal K.V.Khanapara. It is gross violation of conduct rules 
and serious miscondict oil part of Shri RS,Maurya, it clearly shows his vested interest 

to rush dp to K.V.,Dirijan to conduct Practical examination without being relieved by 
competent authority. This act on the part of Shri R.$.Maurya constitutes a misconduct 
and thusvilated rule 3,1,(i)(ii) & (iii) rule 1964, extended to KVS employees. This can 

be substantiated vide document S.No. 23 1 hich is sufficient evidence to take 

disciplinary action against Shrr 	Maurya,PGT Chem U/S Kendriya Vidyalaya 

Khanaptra.  

Articleil 

L 	
. pat Shri R.S.Mauriya While functioning as PFT Chem at K.V.Khl1aPara had 

not coniucted the practical classes of class XI Science till Jan'99 and during Comulativc 
Test held in.No"98 all students awarded 30/30 marks in said practical examination. it is 
totally irbitrary, mischievous, illogical and defective evaluation technique to award 30 
out of 30 to all the students without conducting even single practal. This act created 
utter confusion among students and may lead to disbelief in the system of examinations. 
By commiting this blunder Shri R.S,Maurya has betrayed the sacred evaluation system 
and inadcfun of Practical examination. There by he faid miserably to ';phold ethical 

• valuesi of noble teaching profession. This act deflnitciy renders Shri R.S.Maurya 
unbecoming KVS employee. These charges can be proved beyond doubt vidc 
docunients25a,b,C,d,S.No.S, S.No.9, S,No, S.No6 S.No10 

et 

Artacle Ill 

Shri R,SJvlaurya, POT Chew during the Academic session 98-99 , refused to take 
CBSE, A1SSCE '99 Chemistry Practical examination for Private Candidates. This has 

• V  led to lot of Inconvenience to the students as well as CBSE authoritieS. Finally CI3SE 
authorities had to shift the Venue from K.V.Khanapara to 1-lindustan Kendriya 
Vidyalaya for conducting the above Practical exam. it is mere violation and defiance of 



• 	 . 

higher authorities Oil 
part of Shçi R.S.Mau,. lie also rclsed to take PactiCal exam of 

	

• class XI Science on 23Id .24 w  and 25th March 99 and asked the students to bring 	- 

Chemicals for the pratical exams. As per KV ules all heiquird ch:nc:ais and 
other materials to be provided by Vidyalaya itsplf. it is highly ob1cctioflbC to a sk 

students 
t bring c1iemicls that too the chemical like Mcthylated Sprit, which is highly 

pOiSonOns. 
He directly displayed a notice on the board withoutapprOVahIc01it of Principal 

K.V.Khanparà in which it is stated that the students should bring the methylated sprit. 
It is again violation and misconduct and insubordination on the part of Shri 

R.S.maura, The students complained that the syllabus was completed in a month's time 
without understandiflg the content. The parents also expressed deep concern over 
miscondut of Shri R.S.Maurya through letters to the Principal as well as News paper. 

The aforesaid acts broughtdowfl the image of Kendriya Vidyalaya in the society, 
thereby Shri R.S.Maurya Uamaged and defamed the reputation of Educational 
institUtiOF. The discontent among students, parents over the issue causes serious concern 
on.the functioning ofVidyalaya. lJencc Shri R,S.MaUrya clearly ignored vey basic 
values ofnoble teaching profession and unbeêoining the tcacher of KVS. Theses charges 

canbeprovedVidedocUnt5 S.No. 11,12,13,14,15,16,17,18 

Artic1e 

Shri R.SlMaurya PGT(Chem) while working in KV Khanapara had not submitted the 
question jaPer of Chmistry during session ending examinations 98-99 in the stipulated 
date. He was issuect two reminders on 3-2-99 and 26-2-99 . The last date to submit 
qüestion papers was29.It had caused great inonvenie1lce to the Vidyalaya 

Administration and detailed examination schedule. 
The exainatiofl thharge had also complained to Principal K.V.Kna'ir;; regarding 
non sulimission of question papers by Shri R.S.Maurya in time. It cicarly shows 
insubordination and false egoisn towards authorities. It amounts to the negligence of his 
duty asPGT. in Kendriya Vidyalaya. Thus Slid R.S.Maurya has done insuboidination 
leading to unbecoming behaviour of KVS employee and violated rule 3(1) (1) ,( i  ) and 

111 (iii) of CCS rule 1964 as extended to the KVS employees. Thcse charges can be 
proved vide document No S.No. 19, 2-B (order book) 

...... 
Article- y 

That Shri R.S.Maurya whije working as PGT(Chem) at K.V.Khanapara, during the 

periodj 98-99 never atr1e4 morning assembly in the Vidyalaya as well as staff 

meetings called by Priripak He always voids discussion on academic matters with 
Princii3al on the p texf busy work. Thus Shri R.S,Maurya disobeyed the orde&s of his 

controhing authority i.e. Principal K.V.Khanapara. This act on the part of Shri 

R.S.Mauriya constitutes insubordination, misconduct which is unbeconling to KVS 
cmplo'ees. These charges can be substantiated vide document No S.o. 20 ? 21 1 22 

Articic-\'l 

Shri R.S.Maurya PGT Chcm while working as PGT (Chcnl) at K.V.KhanaPar2l, during 
the academic year 1998-99 had tampered the official documents to cover up his late 

arrival to K.V,Khanapara at 11.30 a.ni. on 8-2-99 . The relieving order issued by the 

Principal, K.V.Narangi ,vide ref. 4-5/KVN/98-29/795-97 dated 99 shows tampering 
for his \'ested intcr.st by adding "after 6.30 p.;u.' in the said rciievii, ordc nf his COPY, 
where as office copy does not show any addition, it is a gross misconduct on the part of 



Shri R S Mauiya and dchbciatc attempt to tainper othcial docunicnls leads to yiol1ion 
• 	 of conduct rules. 

• 	 He also niisised Yidyalaya's peon book for replying letters in negative manner to 
controlling oflicer. 	 . 

The peon bok is meant for receipt of letters and should not be used as medium for 
corresponderce All these acts amount to misconduct and violation of conduct rules 

lit 	These charges can be_pioved videypentsNo S No 23 
The chargedThfflcer 'iThT 	in all above allegation which can be proved by 
available documents (1-26) 

(P.\'.Sai Rlanp Rao) 
Presenting Ofiiccr 

• 	 • 	 and 
Principal, K.Y.No.J , 'Iez)ur. 



• 	
H 

nW. JosLi 	
Dated— 11 Marcb,02 

I 	.PrtncLpa]. 
icy.' 0.N6(3,C., 

• 

I I 	rIon, Assarn 

' ubjedt..Inqu Lry ag a inrundersigned red, 

Vid Letter N, F.18(a)/Kv..0nc/2 1200219900  
4 	 3 

dated_26/2/2002 • 	L 

sir,, 
• .•:r3 	3: ' 

• 	1 0  4i haverecejved the aforesaid letter dated26/2/20 Under if  I 	reference on 06/03/02 in the afternoon. ±i this connection, 
,I respectfully state that filing of written brief by the 

laned iresentjng Officer (Po) as sell as by 
t lieGovt . Charged 

OfEtcer (C.o.) as provided.under Rule 14(19) of the C.C.S.(cCA) 

Rulds, 1463 are meant for making a orief submission before the 
• 	lion',ble 1.0. with regards to the evidences on recordij 1 may be 

• 	perrnittedj to state that the department did 
not produce e single  

wItness to prove and substantiate the aliegations/cbagg5 agajns 
teundersjgfled And at the same time no opportunity was 

given 
me to produce my defence witnesses. This was so, 

as I believe 
because in3 absence of the evidence on record, L could not have • 	

..• 

been asked to enter defenceas nothing has been provedagainetme 

2. Tbe so called Presenting Officer's brief is flothjngbut the 
repeatjtjOn,of the cbarges framed by the lion'ble )isCipjLa_, 
AuthoxLt:vLde Memo No.;F.14.5/99 	(GR)/525J,4 dted 09.08.99 
tcj whjc I bav 	1ready repiLed kn aetafi by my WrItten Statement 
dated 19.9',200j, 

• 	3. be 	
Lanc placed by the Learned Presenting Officer to the 

documents •mentjod in the artLcjes are wholly illegal and 
unsustajnab1e in law. Somebody who has. dealt with these documents 
or have authored them must prove them in the course of the enquiry' 
proceedings to 

enable me to Cross_examine such personsand thereby 

• 	 " 	' 	
•• 



ci fi) 
$. rchalleng'a the legality , autbenticLty and contents of the said 

docunents, without which the documents referred cannot be relied 

U,  ponj to prove the allegations. 

.4'Wjth great respect, kLrly.,permLt me to state that the procedur 
.,e adopted during the so called proceedings of the enquiry is 

unknøwn toj. .... 

I , therefore, most humbly request you to 

kindly, consider the aforesaid' facts and drop the proceedings 

by eonerattng the undersigned to meet the ends of )ustice 

oursfaLthfuljy. 	'•' .. 

Cntr,i 	 ( R.S.N.ItJRYA)  
NAIE 	0 N 

788 	 p • r• (Chemist ry) 

(INS FORRS0 /P s. K.V.hanapara C/O Universaj Book 
flT: 24 .O0/Gs1Oi / 1110312002 10:08 	 Depot , Six MLle,2banapara,Ghy2 

I 	 , - 

cy 
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/ Phor : 571791, 71 78 
: 7179 

454 
: KEDyA VDYALy SAMOA ]1AN 

'JIonalOffir.e 
mftri'i 	ritnc 	M:'çor r'harah 

1 	781012 	Guwahati: ? CI 012 	 1J! 

No F 14-5/2001-Kvs(QR)/4 5 	Datcd - March 12, 2002 

LffiO R AN JJUM 

• 	. W:ith icerdnce ,o his letter dated 	23-02-2002 regarding his 
requstto clige tile 1.0. namely Shri N. D. Joshi and to apj'nt 
11.e, w T. O  of nn KVS, from outside the Noi iii hast Renon Ii as I ,  

coiiidered but can not be acceded to. • 	. 	: 

Fq tii e 	the i a ry pro eediiigs 	er (lose (1 	li 	ii ic:i 	s 
tdby the Inquiry Officei, vide his Iettr dated 20121200 

• 

Shu R Mauya 
 

D. K. Sawl) 
PGT(Chèin.), (U/S) 	 ., 	Discip un .ry Auth only 
KV, Khanapard, 

i qio UiiversaIBo ok Depot, 	 Asis taii CO Lt P3 
Si ivJiJe, .hatjira 
(]uwliati- 22L 

1 



KENDRIYA VIDYALAYA SANGATHAN 
Poional Office, 

Guwahati-12,. 

No.F.14-5/2001_KVS(GR)/ iQ/ 
	

Da.ted : 22-3-2002 

SPEED POST 

MEMORANDUM 

WHEREAS, the disciplinary proce.dings wider Rule 14 of CCS(CCA) 
Rules, 1965 were initiated against Shri R.A. Maurya, PGT(Chern) 
(u/s), ;Kendriya Vidyaiaya Khariapara, Vthde this office Memorandum 
No .F.14-5i'99.KVS(GR)/5251_54, rlated 9--99 and he was served 
the Articles of cha1ge and imputation of thisconducts through 
the above memorandum. 

WHEREAS as per the direction of the Hon'ble CAT, Guwahati 
Bench order dated passed in OA NO.20/99 Shri N. D. Joshi, 
Principal, Kendriya Vidyaiaya, Srlkona, Slichar and Shri P.V.S. 

:.HRariga Rao, Principal, Kendriya Vidyalaya, No.1, Tezpur were 
appointed as,new Inquiry Officer and presenting officer 
repecvely to re-start inquiry into the changes against Shri 

Maurya and to present the case. 

S,hri N. D. Joshi , Principal, Kendriya Vidyalaya Srikona 
and..the new inquiry officer, vide his letter dated 9-3-2002, 
has subnitted report on the cheges against Shri R. S. Maurya 
in which Articles I.  II, fl1, IV and VI of the cha'ge - sheet 
has..been established/oroved and Article V not proved. 

NOW.. THEREFORE, the undersigned forward a copy of the 
in4uiry report submitted by the new in:uiry officer to Shri 
R.:S.Maurya, PGT(Chem.), (u/s), Kendriya Vidyalaya, Khanapara 
and .proide an opportunity to Shri. Maurya to submit his written 
represe.nttion or submission if any, to the undersigned on the 
reportof the 4.nquiring authority within 10 days from the issue 
:f this: Memorandum, failing which it will be presumed that 
Shri 	Maurya does not wish to make any written representation 
or submission and further necessary action will ho taken as 
per ccs (CCA) Rules. 

To 

Shri H. S. Maurya, 
PGT(Chem), (u/s), 
Ke.ndriya Vid.1aya, 
Khanapara, 
dO, Universal Book 
P.O. Khariapara, 
Six Mile, 
Guwahati-781 022. 

Depot., 

7ciJd& _L 
( D. K. s7 Ni) 

ASS LSTA NT COMMISS lONER 

* •rt * * * ) 



.1: 

FRAMED WAJ veil  

1CLNDFJv])yA1AyAM.)A QUlIVjLjvr. 

iROPUO1ON; 

1, 
N. 1). J•oshi, PrxicipaI, K.V. ONGC, Srikona, Silchar was appoittcd as an JtIqui1yOffica

- ,j(j KVS(GR) office ordi- No. F. 14-51200 1 KVS(GR)/1 5522-33 dt. 31 .08.2001, on tileinstijictioji - oftJ]e 
FJotou,'ab1e CAT ; ide it order (11. 28.06.2001 pas:;edinQANo. 20of2001 to inquire into 

the charges framed against Sh. R. S. Maurya, PGT(Cf,em) (Under suspension) of KV. 
Kiiaiiapara, thiwaliati an the said order was receiveJ on 054-2001. 
sent a COf)y 

of the said order to Charged Officer and the Presenting Officer respectively 
intimating the appointmejt of the Inauiiy Officer vide order evri no. dt. 31.08.2001. The Charged Officer vas 1iirt(e1- given au opportunity to submit a writt'en s t it t emu A -6 de n1S order • no. F. 15689 

dt. 07-09-2001 andaccordu1ecQfijc d 'his written statement on 19.09.2001 to the Disciplina Aul:hority. The Disciphiria Authority 
vide his letter no]?145/200 1•KVSIGR 17015-17 dL 11.10.2001 

JMovidIj1o1)1)of1jty0 the Charged'Offi for inspcctjon of original and additiojthl docuinetits at.2 pin on 18.10.2001 at 
Ky. Miligaon. Accordingly, the Charged Officer wasplovjded with 12(twelve) relevant 
docuwotits by the Piwupal, K. V. Maligaon on behalf of the Presetiting Officer. 

 /1"
eTnqdir Offkerhejdfirst sitting of Inqu iry at 10-30a(19 10 2 J1 aLKV. Migaon'fl,e Cn, ai ged om cer was Ivei i arn he oppor I tin, ty to Weak out Ii is mind and c Jeai a I I lie poi iii s hatc ci tic Wi shed 1,o e\pi c -s therein in turn the Charged Officer requested for pi ovidaigffi 

original aiid additjonal listed documents in addition to those already suppi led on 18.10.2001. The 
Inquiry Officer asked the Presenting Officer to provide all the relevant documents, which arc 
du ectly elated t the chargec tie Presenting Ofhcet a9i cd to t)T ovule all the 4umit at the 
cai liest withm ctipult ed date to the Charged Othcer. On wi ittcn lequest of the(iiarncd 011icet 
the venue of mqdiry Puoeediuigs was shifted from K V Mahiaor, to K V Khaiiapaia fuoni 
second sitting onwat ds lo fulfill the requlsitioui of the 'Charged Officer as stated above the 

Officer had shwu the following documents and photo copies handed over as p the details furnIshe(1 below - 

• a) 	I 8.1 0.2001...................12 (iOCLifljet' 
13,1 1 . 2001. ................39 docwne 	Tol 61 docutnietits 1 7 1 	200f 	03 do Lii iiL 	L' i of (lO( dilielit (kIl 	WlC(lCC(l h . 21)01...................02 (lOcuzileults 	by the Charged Officer is ciclosJ hvjth, 

• b) The second sitting of inquily was held 0fl 29.11.2001 at K.V. ianaara and the 
J'rsetiting Officer had once again shoi all thstecl docuniits inoriginial id 

satisfl] the cJueries oft he Charc(h Officer, 'lliis CerCisc Was r)catcd due to frequent request 
• j 	made by the Charged Officer, By this (late the total do cuincias shown ai id hai idL over to • 	him come to 61. (sixty one) as slat - ed earl icr. 

. 	• 
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j .  ( the p,r:iev;;iccs aie i;ouceriicd. the ;Iquiiv 01 licer cty inoin;Ly rnuicxi iiuicly 
iLisistence Allowance to the Charged Ofl'iccr. In addition, I.1TC.Athancc. 

rei mnirsein.ent of 1'ti il,  i on in respect of his sids and M edi ca I Al Iovance etc. wEe 
i c cas(lto in ip out the Charged Officer (luring the niqu iry p1 oceedin, uIn,o. ca' ewas 
I iheii mi'order to sdttsiy the ag iced official in every icc  1)CCt to mccl the end of natut l 
IusticP 
H 	 II 

(i) 11ie Chnicd ¶iificer was piovided with as many is directly ielevant documents 
rcqtiisil ioiied 1?V hint and in I trns he c(preSsed his 	islitet ion over the inspecti on or 
oi iginnl documents and procu; cments of its copies while iccording his stataucids dui tug 
he pi eeduigs h Id on 29 11 2001 (i  ef. page No 2 oC the pi oceedings of29.11.2001).  

c) 11io Pi es..i it ii i Out w uiidei II ie dii cctioii of the Jiiqu i iy 01 11w, p1 csci it cd ii ie .n igit ial 
docunients duly marked serially from serial no. 1- 26 on 29.1 1.2001 and thic same were 
taken in possssion by the Inquiry Officer in the pr;ence of the Charged Officer on 
29.1:1:2001, isellf'. 

d silt iiii, 	inquiry was hicki oi01 	id the s1atunentrctofhcch&e 
No 1 was recorded wherein the Charged Officer adiriiIti of having hell tie station wiihoui 
peruli ssiori olCompeteut Au I.hon ty to hold the practial in Chemistry for (lie Siudeni s of 
Class XII Science of Hoard Exams. in K.V. Dinjan. 

The fourth siting of inquiry was held at. 10-00 am on 18.01.2002. The Charged Officer 
i utroducèd twp' Defence witness namely Dr. C.13.Dwi 'edi, father ofMasterRohit t)vedi, 
a student of Class XI B (Arts) and Shi. Anii.ilyaNarzary, father of two cluidrai studying in 
Class 1 & ii K.V. Khariapara. Their statemneiits were recorded in the presence of the 
1nquiry0fficcr Presenting Officer & Charged Officer. Both the Defencewitness did not 
specifically mention ny point relevant to the ease. In addition, articiellw discussedat 
length wherein the 1)21111 ol awarding 30/30 marks was thoroughly examined 

l'mITh sitting of Inquiry was held at 09-00 am on 22-02-2002 wherein 5 dhngcs ic, S No 2 
to 6 Were discussed at length and the Charged Officer denied all he charges while 
recording his st.atauents. 

II IHEh? REPORT di? PRESENTING OFFiCER. 

	

1 	'rece'iir'g Offiper pi esenle(l his hr,ef report on 2 	rebnmry' 2002 and the same was 
forwarded to t'me Chrcd 01"'ficcr on 26.03.2001 The inqu try Ofitca undo a os 'ble efforts to 
niakcthë ChargedOtlicer to feel at ease since very beginning till lasiproceetlings so as to wable 
him to dcleud his cnc pm ope' 5; 

OFFICER. 
F 	 tc 	r 

The Charged Offi cct was given 1]) opportunity to Ilinmishi the details oF the DeFence Assistant 
Iroiii with iii the KV$ serving / retired cup toyces which lie th lied to comply \Vit.hi wit hut (lie 
slii)uiat.cd time and I bus himself defended the case. 



(PVAflON ON VvKHJIN S1A1EM1N1 OF CIIARGIII) Ol'HCER, 
311.11. S.'N1AURYA,D

,
t. * 19.Q 9.2001 IN RESPECT OF TIlE CHARGES. 

1 (a) En At tide 1(1) Sh R. 	 N'lauya referred the teller oft lie Pt inupal K V Dinian who 
requested Lite Principal K,V. Khanapara to relieve hint for conducting practical ill  
Chemistry at his K.V. Here, the fact remains that neither CBSE Authority nor the 
Principal KY. Khanapara consented in confirmation oIhis appointment, as an External 
Examiner for Chemistry practical at KV. Dinjan. It is surprising to note that 
Sit. R S. Maurya took. the risk of leaving the K.V. Campus without permission of 
CoIltroI.ling Authority keeping all the KVS rules aside. 

(b) 1n t epcue to Article I & 11 it is Concluded that Sh R. S Man rya cot uduct ed the 
prthaI at ' V Nai igi tiI(l kn sU It.. C'i tiLt s) '  Jp 1 "nutmciil o d us .LdIry lLc 
CflSEwlieieas such appointinetit order was neither made nor confirmed by the CBSE! 
Principal KV Khanipai a foi conducting pi acti cat Exams in Chemnistiy atKV DtrIJatL 

2.. : in•espnise ioAi1.icle No. II wherein he tried to justii his act of awarding 30!30rrjik 
'Arhilnv to all the sttI(icults without coiiductiiig practitcals in Comnnit.ativeTesi.s is full of 
flaws and against exam byclaws and titus can not be apprecIated. lids act ofMr.R. S. 
Maurya has underestimated the importance of practical exams, and thus the inquity 
Officer diSagrees With all his comments as stated theircin. 

3. • Part-(i) in ccpoiise to Article III of (he charges, he acGcpted that he asked the thiicluils to 
•brtng two chemicals naine.y. Mythylated Spirit and Distilled Water for conducting 
pu acticaic (Ref page ito S jiara 2 of his t itten statuiiciits dt 19 092001) It uc to bcuurded 
t.hat.Mythylaftd Spirit is hih1y dangerous and can I&1 to major ill eftects iii the body 
which Iiiay l)e'fataI if consumed / used unknowiigly by the students. Secondly, askirthc 

• Stild(31tS tO bring any kind of material for practical purposes Ishiilyobjectionableas per 
the K\'S iuls. Infact, all the items used in practicais arc to be supplied by the Vidyalava 
and inno  

case the students be asked to bring Chemicals. In case ofshorthgeofchen'iicals 
in Lab., the nb. in-charge is re.sponsible for procuring the same thrbughthePriucipal to 
ensure smooth cc'nduc( of vracticals. Hence, the comments made in wrIltuislatcuicutby 

• Mr.. R. S. Maurya stand invalid and thus disagreed. 

1. 	NjLn-C'nduet of picflcls for Class XJJjrh'ate students: 11mcnr,imuents of' 
Mi ). S M aurya lot mtt_,oudii t o pt ctm cal ii i..huiiih V fo trRlk u1t of Ckns 
Xli cannot. tip appieciaIed. He should have ensured availability ofcheinicals in a(tvance in 

• 	cons ultatiori with (.1 te Principal .in any case, depriving the students front taking Board 
Exarci. (ic. !racticals) is 	offence and against the principles of teaching profession. 

4 In i C\p()lS( t '(Mt lillide thu ciii A1 ide IV, Mr. R. S Maiiiya cjtNuftcal iolil'ol ,  late 
Suhi ni ss tüit o I qilestioti papci• is Jound 'to be l.)ascIeSs, Intact, (lie lest s I exanis. are 
coiiducted by the Exams. Committee comprising the teachers from amongthe sIalTwho 
are considered to be ti'ustworthuy to the exairis sys)tcnrt. Thus the apprehensive oilciikage 
of qtiestic'uu pae by Exaw; Committee us mentioned by Mr. Mauiya does not caii'y any 
wciitagc. • • • 
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Lo Art iCC \1'  ofthc charges, it ts'foL1tid t.hatMr. Pviauiya (!i(l1OtCOIflIywj1i \ 5 
• theorders of the Controlling Officer under lame excuses. Therewas an occasion wherein 
•i , Mr,  aurya refused to meet the Principal on the pretext of academic discussion on his 

uhjcct.rnatterwiffi the SUPW teacher and PGT(Eiiglish) who are not direcilyconca -ned 
with the Chemistry. fliis clearly shows his disregard to the Chair. 

6 In response to his statement under Ai tide VI, Mr M aurya made an willful attempt by 
inahmg an additional entry in his i ci icving 01 (icr (te, 'iftei 6-30 pm") winch was issuol 
by the Pi IncIl)al }. V. Nai ai gi to justify his late ai rival on next wul king (lay Ifl the 

•  •V:dyaiaya. Thus the comments made by Mr. Maurya in his written statement are 
unsustaulal) lc, 'Ilie doctuiie,its SUbnhittC(1 by W. M an 1'/a in suppoit ofliis dehiicc arc not 
directly relnte(i to the charges and thus are sctasidc. 

INO IJIRYR 1i'ORT.. 

I he Charged Ofi i cer Sb I( S. Miurva, 11 01 (Chumstt)1/S h,is been hguI ol ( (Sl\) chtgcs 
tirkrAiijdt oleharges as Ailicle I to VI \IdCmTIOrruIIC1UU1UCI.F. i/l-5/2O0i-KVS(() 5532-33 
di. 3 1.08.201)1'. The report of the Inqu by Officer in respect, of all charges, perusal of 
Disciplinary Authority arid necessary action is as under: 

AR I JCLh CF ('U AR,Jt. [ 

Thai I tic cud Sli R S. Mdurya whik fund ioiniig as P01 Cl nistry at K V Khandpara (luruig 
the academic year 1998-99 went to K. V. Dinjan to conduct practical examination of CI3SE in 
Chemistry for, Class XII Science on 15-02-2-1999 without permission / relieving order oft.he 
Competent Authom m'ty 

This act on part'6fh.'R, S Maurya constitutes a misconduct, ajid thusvioiatedru!e3 (1)( (ii) 
(iii) Rules 19,64 aslexterided to KVS employees. 

ANAL S ISOF DOCUMEmAH EVIDENCES 

Minrva mu his application dated 15 02 1999 addiessed to the Principal (Sem tal No 24) 
nieutmorjecj - I am moceedimmg to K. V. Dmnjan (Army) to conduct Class XII Chernistrypractical 
cxamjnatjotj On I 5.2. 1999, It shows that he had no respect for rules as laid down in respect of 
the conduct of an C111 1,ployee. This expression further proves aact of insubordination and thus 
disrespect to the Chair. It is understood that he lefi the place of duty wit'houtt.he pnrovaI ofthe 
Competenft fluI.horiIy and lcfl .bc stmleimis unattended who were under his chigc. 'liiis act of 
Mr. Maurya constitutes ritisconduct on his part. Tue ldter (S o.26)ittenbythepmibcjj)J KV. 
1.)iaja11 cahuot be treated as an appointment order and thu; the justificaticn furnished by 
W. Mauryn cmmnm1u .e sustained. 

'Thus tIme said act of Mr. •M.aurya.. POT Ch(m), U/S of K.V. Khanapara pioves the charge of 
iniscoudiicl: iwder rule 3(1) (i) (ii) & (iii) of CCR rules 1964 as c>tuidI to KVS en)ioyeesthat. 
lie lefi time KY. premises without the prior approval of the Competent Authority. 



U 
AflCLE () F rJIARGll1l 

Thai. Sh. M.ai:trya whilefluictioning as PGTChemistry at K.V. Khanapara hadnotconducledthe 
practical Chsses of Chis Xl (II! lanu1ry' 1999 and uurm the Comuhtive1cst 1998-99 all the 
students wa1r( e mar in pracuca examsoiisTyTjj (  I" acf&V in a manner Jf 	 3(1) (i) (ii) &(iii) of CCS 
(coIidiict) Rule 1964 as extended to KVS employee. 

ANALYSIS. OF:D OCUMETARV VIDE NCF. 

lii oidei to delend his case, tliePrentuig Officer based his caseondo meiflsser;aINo 25 a,b, 
c & d, placed on records are the pratical note books of Master (3autarn Kumar of Xl (Science), 
Master Deep jyoti this of')U (Sc). I4asterAditya Bhuyan of XI(Sc) Kastliuri Sakia of)U(Sc) 
respectively. As pcC tue index page of these note books no practical was conthicted before 
12.01.1999, 

Serial No.8 .s the a'ard li!;t of Ciin;ulative Test of Ciass Y 1  for 1998-99 indicating marks 
awarded in theoty and practical in Chemistry duly signed by Mr. Mautyn, PGT(Chcm). As per 
K.VS schedule the Cuniulatic 'lests aie conducted in the monthi of November during every 
academic yeam It is proved that the marks were awarded without conducting practicals in 
Chemistry. Under n circumstancc; all the students can get euaI marks inprict.icaIspadicuIar1y, 
when some c'Ithem Are weak in theory. It is observed that. students at SI. No. 3&38liavebeai 
awarded 3.0/30 in pactieals whereas th' have scored Q9. & 00 marks out 70 mnark in theory respectively. 

FINDIIG. 

Serial No.25 abcd and Serial No. 8 proved that Sb. R. S. Mauiya PGT(Chem) awarded 
Prtical marks to he sin dc4;ts wit ho; it condi; Ct it pracl.i cals. This is not only,  (ia'cl id ion ol' duty hut. also a en mimimial and LIImettiical act on part or Sh. R. S. Maurva. Thus (lii s act on part of 
Mr. Maurya cousIil,iitcs mniscoml(luct and proved the charge ofniisconduct tinder rtilc3(m) (ii) & 
(iii) ot iide.'i 961 mis extended to KVS employee. 

ART1CL[ OF CIIARGF ilL 

h T 	M 	'hdc wiii 	
t1.7 	P€ 1  (Chtrn) 'fu' 	the  cam 1 998-99 's cfucd to 

conduct practical exarninmi on of Chemistry of Class Xl and asked the students to bring 
chemicals forpractünl examinations Sh. Mauryaalso ref'usedto COflthCt lWactiCnls iii Chemistry 
For XII CBSF' 199 
Thus Sh.M aiirya .ha violated time code.of conduct for teachers as laid (lown in Ekicaiion Code 
for Kendniya Vi(1yalaya in Chapter Vi and Rule 3(i) (ii) &(i:ii) of CCS conduct Rules 1964 as 
extended to the employees of the KVS. 

ANALYS ] SOFJ) ociJMFNTAFyJ?\T]r;NcF 

Scral No. 11 12, [3,14,l5,1(;j 7 & 18 are the documents as placed oii records hytlie Presenting 
Officem' and prove that Sli. Maurya asked the students to bring chemIcals for practical 
examination, which is highly objectionable and against the KVS rules, Ilealso violated time 

I' 
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cc'1i.t rLilcs by directly displaying the notice, asking the students to biingthechunicals,ontlie 
SchtoiNoticcfloard without the permission of the Compctt Authority. 

Mr. Matirya did not conduct. the practi cats for private candidates of Class XII in Chauistry nuder 
the pr4tcxt oinon-avij iabi Ii t.y o1 c)ieniicals. ilils had created uneasiness a1iio1 the i4udJ

ew thus the CI3SE had to shift tiie.vemie for practicals from K.V. Khawçmi-ato 
Vidyalaya:This act ofMr. Maurya has not only created trouble for the st.udeiits but: also
(hiSrq)ute to the Institution, which is declared a Mode! Kendi'iya Vidyalaya byt1ieOrgin
Mr. Mauiya wouldliave ensured availability of chemicals roiuiredfbr conducting practic

in consultation with the Principal. Thus the arguments of Mr. Maua can 
apprec iatedin this regaid. 

F1NT)INGS 

11ie chge of miscnduct that Mr. Mawva lies violated the code of conduct for teachei 	ld 
down in Pducation ( ode For cedi a Vidyal aya hi cnater VT nno nile 3'J) (t ')& ni) oICCS 
conduct Ru Iei 964 as extended to the employee of KVS is proved. 

AR1:IL:EOF CIIARGE JV. 

1'tiat. Shi. M aua wii Ic limct ioni n as PGl'(Chicmistry) at. K. V. Kluiiiapara during the acadanic 
year 1 998-99 had iOt submiUect the question ppers for Session Ending Exams in the stipulated. 
period as notified ly the Principal. 

'ilius.Mr.Maurya, .k1T(Chcn) has violated the nile 3(1 (I) (ii) &(iii) ofCCS coixhict niles 1964 
as extended to the &uployees of 75 

ANALYlS OF DOCUMEN "I'ARY E \'iD.ENCE. 

Swat No 19 is tlticpozt of dated 23 02 1999 wiitten 	Sb UN AllukauaIKladfrcssitoljle 
Principal which refers the iton submission of questioniper 
stipulated date ie, 1:5.0:2.1999. M a result, the question paper c'ould not be sent to press for 
P1 inting The said iepoj t furthet points out that Mr. Mauiya did the same at the time of 
CurnulativeTesL This shows that the Charged Officer is habitually irregular in )erforminghis 
duties atid does not care for ordeis signed by Competent Authority. 

Serial No, 24fls 	office order dated 2.02. 1999 on page no. 1 in the orderbook. ThePrincipal, 
I hrough this order, .aked Ivfr. lvi atiiya to submit the qieio1i pnp t 3pm on 2602.1999 itself 
It. is to be iit)t ed that the last (late for submission of questioni paper was 15.02.1999. lbis sho a 
vciy casual attituddon Part ofMr Maurya towards his duties. While goingthrough therecords it 
is noticed that Mr. Matnya hd developed the habit of writing remarks / comments onthepn 
book / order booti br the Vidylaya.whicfi is highly objectionable and thus proves that 
Mr Maurya does not (azcfoi rules 

I? 1N1)INGS. 

The charge of misconduct that Sit. Maurya, PGF(Ciiern) has viplated rule 3(1) (i) (ii) & (iii)of 
CCS conduct Rule 1964 as extended to the employees of K 1VS is proved for iion-coirqliaitceof 



NIl lid lilN of Iu' iIll1fl(d1411 	slipel Jul aiilhoi ily (IL, iiCS'ii Mi) Ji'SIOlI ol ( lI 1 LIlOIII ,  i)U hWItllUi 
ii lated (late) 

4Ir1c 

That Sb. Mautyn while woking as; POT (Clinist') at Ky, Khanapara during tile ycw 1998-99 
iiever afinded assemblies ;ind SI aft'nieetings call ed by I he Principal. Tinis Mr. M an iya did fbI. obey Ihe ?I dci s of Pi uicipal 

'Ilus act on part ofiSli Maun'a constitutes a nusonduct v1iich is unbecol1Mngofl unployeeof 
the rule 3(1) (i) (ii) & (iii) of CCS conduct rules 1964 as extended to 

employees of KVS. 

J14YSJSQii' j) 0 W1Ji'I:A i 	II) 11, N Cjh 

As pei article of chaic Sn R. S Maurya PGT(Chen1ltiy) never attended the morning 
assembljs and staifnieet,jris called by the Principal. On perusal, no docurriciil.aiy eviduice was 
found in recrds. 'J1 P;rcseffl.in Officer couLd noL pi'o;ide any kind ofdocuwcny cviduice to prove the said cliavge. 

Si i ice t I ici c is 110 docuicijt aiy cvi Juice in rec ords and thuc the chai ge that Sb M aury a did not 
obeythe orcler.of tire Princi!)aL, cannot be sustained. 'ilie act on part ofMr. Maurya does not 
cOnstitute i'niscondut which is unbecoming oil part oIKVS employee and thus did not violate 
iule 31) (r) (u) &iii) of CCS conduct rules 1964 as extendedtotliernp1oyeeof's ilius the 
charge is s taside 

A.R1'ICLE OF CTARG'E VJ 

fliit Sb R S M auia, PG 1 (Cl 'n) wh i Ic woi ki rig at K V Jclinmpai i dui ii I hc i ci (UL yir 1998-99 .lmd. tanipercd Wi lit (lie ollicial documents, 'Thus Sit. Maurya had violated Iliertile 3 (I 
S c0liduct. ml cs 1964   as cxlcudcd to the t inployccs of IKVS 

&3 0UU)hS1LLULJ 

"ei ial No 2 3. a & b rue copies cl ieIievin or dci of Mr Maiir -ya, P6! ((lieni) Ii om K V 
Nai ami ()rj the bais of which the Pi eselillug Officer liac ti mcd to prose the diI(mrgc Ui<it is cIflIj)e1 trig Wi tit the fCCOI (Is by the Chai ged 01 ti cci On c los imm sal and persor ial scrutiny oftlie 
documents by the tiquii ()tticei, it is observed that both the documents are the copies of the 
same or det niut ci CM ly mdi i c li U (lie I imc o! dear t rare ii d beefl written ( -3O pm) at lal er 
stage on lh'e opv oiMr. Mauiya to stilt, his personal. interest, so that lie could justify his late 
arrival by 2 urs in I.hc Vidv&aya on next working day. This omi pa!'I of Mr. MauIya has 
proved beyond doubt, thai. I c has I ewpered with I he ofli ( I al records and ii ins; nniscoliduct sustained, 

h1 No. 23 a & b are the carbon Copi( of the same order but iii theciitmy 
coluiiiii on one ufilie copies the relieving time is shown diffcrcutlybyaddjijg 630 pniIJioum 

I 



8 

tue despaich No. ctc: lia; bccii written by the sne per~ u with same pen in both col)Rs. It. ov 
that 5k '1auiya added 6 -30 pm in his relieving order at his own level to suit his interest. 

Serial No. 1 is ' dic Peon book in which the Prescnl,iug OFFicer has drawn the at tent iou of I he 
inquity Officer on the receipt columns at serial no. 182, 184, 211, 219 &23. At all IJieplaces it 

as .quiid .tiitThe C1iargcd Officer had given remarks I obscivations which were uncalledfor. It 
dearly indicates that the C hproed Of) icer feels his bonafi de right to reord his uemai ks I 
ocinsanyv!c whether it i an order book or the Peon bookichieiotbeapirccit 
al auyle'eL 

As the chrd oft arnperiuig with the i ecords by way of additions in time at his level to tiit 1 us 
iuitcrst .jp the rd ic\ing order is proved, in the same way the usc of I)co1i book c'nlu hook for 
cudot sung I is I LWdJ ks / coiniuicuts has pu ovcd b'ond doubt the nuouiduct oil pdui of thc 
ChaigedOf fleer. As such I lie chaic of insconduct. is proved. 

I.I 
VLND_IN1.. 

1.1 ial. Ii Ie.dIrgC 01: laj up ("I - j jl ~q will, oiYical docuincnt.s is provc(l as such M r. R S. Maurya has 
vo14t1ed Ui i t'k (i) (i (ii) 	( i'i) ol CS c0n1it0 Ru 1 cs 1964 as cxte'id 1  to the wlo ' of 
KVS. 

CONCL U1() N. 
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/ 	 To, 

The Disciplinary Authority, 

The Assistant Comiiñ.ssioner, 

KendrLya VLdyalaya Sangathan, 

Maligaon , Gauhati - 12. 

:- Disciplinary Proceedings against R.S.Maurya(PGT 

Chemistry) ,U/S K.V,Khanapara, 

Reference:- Inquiry Report submitted by the 1.0. (Inquiry 

Officer) sent vide Memo.No. F.14_5/2001-KV5(Gk)/ 

5046 dated 22,3.2002. 

Sir, 

1. 	 I received the aforesaid Wcrio. under reerence 

on 30,3.02.Siflce, I received the Wemo. under reference late 

I immediately sent a telegraphic message vide receipt No 0  

942 dated 30,3.2002 and also a letter d.ted 3002 seeking 

15 (fifteen) days tLme for subm1on of my representation 

against the Inquiry Report 

2, 	 Before, I proceed to make my Written Subtr:LsLon 

in respect of the Inquiry Report I wish to point out the 

manner Lo which the Inquiry was conducted whLcf 	as folio,s :- 

I) 	 The Article of Charges namely Charge - Lt 0 IV &"i 

said to have been proved by the 1.0. are of such nature 

that they cannot be proved merely on the basis of the 

documents referred to in the Article of Charges 	or exnpi- 

Jrticle of Ctarcjo - £ natnuly that I left to conUuct 

I.xamLnat Len in Chetiist ry to K.V ,JLnj an without percnUisioii/ 

relevLnq .rdr from compterL authorLtyii. U 	fact ttt. 
.... 

Inl-SP EE7011449391H 	n.. . 
'1IIjf'4 

lo:DR 0 K SAINI 

From:RSHAURYA,GH 	
' 4NDIA PQST 

P: 0.00 	 I  
Amt: 20.00,12/04/200211:04:13 
HAVE A GOOD DAY 
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00 relieving order was issued by th PrLncLpal,Kv. 1 , 

for Conduct tog Chemistry Practia1 Examination for oLth' 

K&V,C.R.P.FerLgOg or for 	 However,I have nt 

been charged for Conducng Chemistry Practical Examinaj1 

at K . V C.R.P.F.,Amerigog because the appointment order w; 

made by 	
Gaubati. In case my appoLntrnert order 

as External Examiner was passed by C.L3.s.E, I would noL 

have been Charcjod for gong o I(V ,DLj an evuO wit haul: 

formal relieving order 	The 1.0. tberaforo,trid to dtj 

gujsb the two by holding Lnte ralla that the appoint rner 

order by the Principal,L(.v,üinjan cannot be 
trGted as dO 

appoLntment order. This issue was required to be proved b; 

the prosecution by producing witnesses in absence of 

circulars on the point . There is nothing on record 
a[JdL 

o ever frorn which the 1.0. could have hold that th 

appotntn)e! -jt made by the Principal K.V,Ujnjan cannot be 

treated as an appojntnt order. 

Sir, Similarly the other charges also requLrd 

to be proved by oral witnesses and 	because 	of th 	datci 
facts I submitted 	a nuner of J:equests for 	callLnj the 
witnesses so that 	I 	can CtOS 	

- examine them, 	however 	ui 
request 	was 	refused, I 	am ercUsL0y th( p)Ot000py oi 	iy 
request 	letters dated I9.1,22 which was duly 	recejvuj 
by the 	1,0. Therofore,t[)e whole enquiry is 	vitiated. 

The copy of the lettet datcj 

I9.I,2002 are annexed as /nnCx)re; 

d2 LeSpectiveiy 
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• 	 Li) 	

Sir, ion I was. provideci w3.th the Present Lng 
 • 	 (P.o. 's 	

brief, i poInted out again that in order tClalIonj(: 

the:veracjty ofthe documents produced by the Prosecutj 0  

tbe persons who dealt with these documents a n d authored 

them may be called for 
c rossexamjflatjon Even this request 

wa s unjustly denied and the 1.0, 'bag not 'even. whispered 

about my object ion dated 11.3,2002 in tb0 Inquiry Report. 

Th copy ,  of the C.O,'. brief 
'dated 11,3,02 Ls anexJ as 

ILq il 

That Sir,I was also dented the 
assjstace of.  

defehce Counsel/Defence SsLstantç . Vide letter dated 21,J2 
tile 	o. 

informed me that under. the K.V.s. Rules, no other 
persns'other than the 	

employee df 
can e. permitted to 

assist me as dfene assistant in 

to wtich I requested the Io by SbowLng him the EducatLon 
Code and ACCbUS code of K.V .S. that If there are 3ome 
other tules In K,V,S pleado furnIS* 11 me a copy 'o th sam 
Te response of the 1.0. was'tjt t he cpy of th py of thK.VS 

ars will, 
'be made avalajble to the Court , if necesary 

This ay I was denied the 'As sist an 'of the Defence Counse 1/ 
Defene Assistant, 

The copy of th lettcr,af;cd 

I9 .l2 .o1 1 21I221t e 1 • 	
' 	"H. ': 	' 	 1QSaqG datCd•26120J and .tctj 

• dated 13.I.01 	 are 

flxed 'as 	

,• 
4,0 

-' • 	 a 	 '' 	 • 
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Lv) 	The documents No. 11 and 12 are acceptEld in evidric 

without showing me the original and have been relied upon 

inspite of my objection that photocopy cannot be accepted 

without original. Infact in the beginning of the bearing 

itself I submitted the photocopy of the decision of the 

lion'ble Supreme Court on the admissibility of the pboto(Xeroxd) 

copy of the documents( tUR 1994 S.C. 591) 

The copy of the letters dated 

19.01.02 are annexed as /nnexures 
- 21—  

respectively. 

SIr, the observatLons of the 1.0. on my written 

Statement have been made separately and has been held to 

be nonacceptab1e by the 1.0. without any valid reasons. 

Tho learned I .0. failed to consider the St otenjnts m'thj in 

my Written StaterrQnts in its proper prospective ignoring 

the vital submissions mode therein 	The law requires tbt ri 

adjudLcatLr:q authority should first deal with the Cbarqes, 

the evidence in Support of the Charges and the defence 

against the said Charges and discuss them in bLS report 

before reaching the findings which could be based only on 

the dISCUSSIOnS nide in the wnnor as sLated abova but , 

has not been done in the instant case and the defence ha:; 

been dealt 	LLh ftrsL in Lot a.L LSo.Ldt ion ai'it ic; juLtu L' 

the prosecution c asp has been dealt with . This has causod 

a great prejudice and the Inquiry R(_, port is accordingly 

vitiated. 

On 19.1.2002, two persons known to me reached the 

El 



c6 	
M,  

iere the enquiry was being conducted in respect of 

of Charge 	I.Sinco, tber wwds are aiu 	udyiri; 

(hanapara, the 1.0. enqutred from them about the 

31 classes and asked me to put questions to them. 

:atements were recorded surprisingly as D/-i and 

when their statements did not support the stand 

)epartcnent regarding Pr0ct ical classes, thu I. 0. 

to counter s.gn their statements. i4though, in his 

report he mentions that bath the iJefence Witnesses 

specifcally mention any point relevant to the cas. 

The fact of the matter is that the 1.0. even refused to 

examine me and thus, prevented me from defending myself. 

iccording1y, the enquiry c)roceedinqG are in violation of tb 

principles of natural justice and thus,the same is vitiated. 

Sir,I wish to point out that throughout the 

enquiry proceedings the learned I.0.was reluctant to call 

oral witnesses and even refused to record my statement 

This led me to believe that,the 1401 was pre..-determined 

and bent upon to prove the Charges and thus, the entire 

proceeding w.s conducted in clear violation of the principle 

of natural justice. 

Tbat,Lr, the 1.0. conducted the entire proceedin 

arbitrarily, in as much as where it suited the prosecution 

be ignored even the listed documents on which the prosecution 

has relied whIle framing the cLirges nd took nL; constie-

ration to haul me the Mditional documents which I relied 

for my defence by giving 	a perverse i 	terpre 	iiu 	to 	t:hc 

said documents. I was denied the redsonable 	opporturiit y 	t. 

defond myself and thus the said inquiry Report is accordingly 

vitiated. 

3. 	The Charge - wise reply are as follows :- 
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	 That the said Sh.R.S.Maurya while functionincj 

as PGT(CbemLStry) at K.V,Khanapara during the academic 

year 1996-99 went to 1K.V,Dinjan to conduct practical 

examination of CBSE in Chemistry for Class XII Science on 

15.021999 without permission/relieving order of the 

Competent Aut.iority. 

This act on part)f 	1I.R..1vaurya corjStitute5 

a n)LsCOnduCt and thus violated Hule 3(1)(i)(ii)(LLL) Fu.Lu. 

1964 as extended to KV employees. 

Ui FE1\JC 

I respect fully state that jumping LO the 

cOflClUsiofl on the basis of my applic;t ion dated 15.2.99 

(Sl.No.24) that I have no respect for rules as laid down 

in respect of conduct of an employee cannot be sustained 

in law without taking into consideration the attending 

cLrcuntanceS under which I wrote the letter dated l52.99, 

whLcb is in a very simple ,respectful and cjoneroud langu.vje 

(Mnn._4 to ry Written Statement).The 1.0. failed to take 

into account the docunnts submitted by tie which are on 

the records of the enquiry proceedings. In this connection, 

I specifically refer to my Letter dated 1O.2.99(J\nn.- 3  to 

my Written St aten2nt) by which I made a i:equest to t be 

Principal,K.V ,Khanapara to relieve tiC for conduct ing 

Che mist ry P ct ic al ExminaL ion at K V ,C 	i:ie rijog 

and K.V DLrj an respect Lvoly but, no relieving 	cie c was 

cjiven to me in respect of either KV,C.lP.F.,AnerigOy or 

K.V,iJinjan by the Principal,K.V,Kbanapara whereas the PrLncLp.1 

issued relieving order in respect of other teacbes on varLou 

dates nauicly 8.2.2000,31.l.2000,28.2.2000,213 .2 .2000,2 .J..2O(), 

9.2.2000,28.1.2000 1 9.2. 2000 	9.2.2000, order dated 

03 .02 1999 08.02.2000 and 09 .02.2000. 



ie I.G. was duty bound to call tho Principal,K.V ,Khanapau. 

to verLfy ns to what vier the :ircuinstances ndci•hLcU 

she dd not issue relieving orders either for K,V,C.RJ.F., 

Arnerigog or for K0V,Dinjan respectively, 

The 1.0. has mentLoned in his report that the 

letter written by the PrincLpal,K.V,Dinjan (Sl.No26) 

cannot be treated as an appointment order, if this is so, 

then,the examination which was conducted by me in K.V,dLnj wi 

should have been annulled but this was not done because 

• there has been convention/practice in K.V.S./othiier CJJ,5.L. 

affiliated schools that the Principal also appoints extornai. 

examiner for conducting Practical Examination. Not only 

that I havu placed on record a letter dated 26,5.99 by S€ctLon 

officer of C.13.S.E.(R.o.),Gaj3atj by wbLh payment towards 

remunerat ion and T.i\./D .A. for conduct trig Cbemst ry Pract Lc;J 

Examination at K.V,N3E8fl9L,K,V,C.R.P.F. and ICV,Dtnjan was 

made vLde Cheque No 334018 dated 26.599. If the 3ppoLfltrricn: 

by the PrtncLpal,K.v,Dinjan cannot be treated as the 

appointment o'ck 	as held by the I.o.,1 am astonished how 

remuneraton,T.A./D.A. in respect pf K.V,Dinjan could have 

been given to me by CS.,R.O.,Gauhatj. 

I have also placed on record an appointn.ent order 

appointing nm to conduct Chemistry Practical Examination 

issued by the Principal,SaLnik Jcboo1,Goa1para vtd lettur 

No. 11SC/SCE/ixam/0333 dated 31 March'1990, which s1iov 

that the External Examiner,L-e also appointed by the PrincLpj.s 

in respective Fcc-ndriya Vidyalayas and other C.E3.5.E. affLli;i 

schools 

It is wortbmentioning that the comments written 
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EI) 
by ibe PrLncipal,1.V,KLan)ara gn the body of the dppoLninont 

letter dated 3,2.99 alleging that 	L.C. letter not y I 
• received and phone call with one Mr.Cboudtiary who directed 

not to relieve bim(mo).On this point I made a prayer 

before Io. to. alow me to crossexamjn e  the Principal, 

K.V,Kbanapara which was denied. For argument sake even if 

it is admitted that C.13.S.E. letter was no received • 

one Mr.Cboudbary directed the Principal not to relieve me, 

the questi on is whether any alternatjvé arrangement in that 

case was made for conducting Chemistry Practical Examinattoji 
• 

	

	
on 15.2.99 by C.B.S.E.,Gauhati. The answer is that no 

altrnatjve ay2rangement was made for that, had it been S, 

I wuld not have been allowed to conduct Chemistry Pract$.cl 

Examination in K.V,Oinjan and also 1 would not have been 

paid, remuneratjon and T .A./D.A. for conduct ing the Chemistry 

PratLca1 Examination at K.V,Jinjan. 

Sir, with all bu1iLty at my command I state that 

hadI not gone to K.V,Dinjan for conducting Chemistry Practj.daj. 

Exathinat ion I would have still been charged for the derelictLon 

of thy duty. I made a request to the 1.0. to call the appoint... 

ment orders of teachers of K.V,Kbanapara who were appointed 

as E:xternal Examiners in 1993-99 etc. and then to See whether 

all the appointments were issued by the C.B.S.E.,Gaubatj or 

Some were also issued bytbe Principal of the respective 

Vidyalaya. This request was denied unjustly, 

• 	 In view of the above I respectfully Submit thaL 

no reasonable and prudent person could have reached a 

finding that I am guilty of, Misconduct as, alleged and 

therefore, the finding of tiae 1.0. is unsustainable in lav, 
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That Shri. R.S.Maurya, while functioning as i-kif 

(Chemist ry)Kendrjya Vidyalaya, Rhanapara had not conducted 

the practical classes of Class Xl till JanL'ary'99 and 

during the cumulative test 1998-99 examination all students 

were awarded 30/30 marks in Pr act icaJ. ixarninat Lon of Chemist ry, 

Thus, Shri.Maurya has acted in the manner of 

unbecoming of !<VS employees and thus violated Rtle 3(1) (1) 

(iii) of CCS (conduct) Rule, 1964 as extended to 

Kendriya Vidyalaya Sangatlian employees. 

DEFENCE 

The aforesaid Charge can be dvLded into tvio 

parts 

 T hat , 	hri .It . S .Mau rya, while 	functioning as PUT 

(Chemistry) at 	K.V ,KLianapara had not 	conducted the Prac 	Li. 

classes of Class Xl till January'J999. 

That ,Shri ,Maurya avvrded 30/'30 marks to class XI 

students in Chemistry Practical 1xafflLnat1c)n during the 

Curju1atjve Test,1993 - 99. 

(a) This, 	part of Charge is 	said to have been pLoVri 

by producing 	four(04) Chemistry Practical Notebooks of 

Class XI students of which 1iast ,Adt ya I3huyan and  

Saikia are Primary Tedchers wards of K \I  Khanapara, 

mothers namely !vrs .Archana i3huyan arid &s ,M.B.SaLkLa are 

111. dIsposed towards ir, and they have tutou red the 

against me in all about similar language .The J\cademic 



in Knd.riya VLdyaly a stattc from fUst(it )/ril, but t[ 
c1ases of ClaSS XI students generally st art from mLd—Jul 

onwards. The Cbrge against e is thai Idid nt conduct 

PracLca1 Examination tiii January'1999. In myWjtt 

Statement I. staLed that Chemistry Pxactica1 Examination 

of Class XI and XII both could not be 'conducted till mid - 

NovernbetI1996 in absence of equ red Chrn0.ca3s EorconducjLrj( 

ChemIstry claSses . In thIs connect Ln, I may 	the 

mLnutes oft he fleeting held Wtween the parents 9f Class XII 

wLth PrincLpa1,,K.v,IKhanapar on 1,6.98 at 3:43 p.n. at the 

schoI premises and it was the follow—up of the earlier 
meet Lg dated 18,7.98 (idnexure 	5 to Written St atent), 

a Reprt published in the Assarn Tribune on 10th SepternbeJ;t9 

(Anneçure - 6 to my Written Statement) and thereafter to. 

the Office - order dated 611,98 (/-nn ure— 7 of my W:ttten 

StatEhent) whereby three tecbars tncludLng undersjcJ 

were eputed to purctlase Chemistry. iabbraory artIcles. 

From the aforesaid docurrnts it is clear that the C11T11Cn3 

required for conducting Practical classes were not available 

in K,Khanapara from July to tLli mid- ovembe98 and 

• 	 that 	was not responjb1e for sactLontng mony foc 

puL'chse of chemicals. Therefore,i understand that the 

Charad relates to the perjo from which the chrnLcais 

be c a md available L.e,,last part of Noembersj998. 

I state that I first took extra efforts ,  t o  take 

the CLiemLsry Practical Classes of ClasS.XII'StUdentF, as 

It was Final year for the students and after cmpletLng 

their CbmLst ry Projects and Pract icals etc. , I St arted 

takina ChemIstry Pract ical classes'f Class X ftbm De CC,  jj)Le ,  

p 



Md 
uc fact t ha L I took ci asses E i:ow iie combo r 93 IC ; ) Jflç)J y 

proved by document No. 7 relied by the prosecution/ 

department (para — 2 of documentsNo 0  7) but, the 1eaned 

I.G. Lgnored It and Lnstead relied on four(04) selected 

copies of the students who may not have been present when 

I started' the Chemistry Classes of Class XI in rnLd—DecembrY. 

In t114 lIst of documents Annexuce - III to the i•\rtLCle of 

Charoes at s1.Nb. 2(1).1) it Is rrenti.oned as foilovvS 

u Practical Note Books of stud(-, nts of Fcendriya 

Vtdyalaya, KLtanapara. U  

I requested the learned 1.0. to call for all the 

Practical Note—Books of Class XI students of ,  K.V,Kbanapara 

In order to find out as to when I started their Practical 

claSss together with attendance Register but, the request 

was turned clown unjustly. I tLerefoce, respectfully submtt 

that the Charge contained in thLs part - (a) by no strdb 

of Imagination can be said to have been proved. 

j(b) 	So, far as 	awarding of 30/30 marks 	to each is. 

/ 	concerned, 	I have stated 	In my Written Statement 	that 	it 

was done with the consent of then PrLncipalnairiy Sh.ri,N:J.Lhu_ 

yan and I wanted him to be brought before the 1.0., as my 

wLtness 	to corroborate the fact tha he infoct instructed 

me to award 30/30 marks each to the students without 

dLscrsrnination in view of the 	fact that 	their Practical 

clases could not even be started due to non - avaLiabLUJ:y 

of required chemicals and the students should not suffer 

for no fault of t heirs . It was also taken into conS id rut ).' 

.1 



 

 

01-  

that there ws no bath is to judge as to what rnark 	be 

indiv[dual students were entLtled to . It is also to be 

stated that in other subjects namely PilysIcs and flolog.y 

no 'Practical Exan,j,n.atLos were condu Ct ed du ring the 

Cumultjve Tests in respect of tLjo said students and 

the LestLon. Papers were set in cont•ravent6n with the 

CmBtS. cu.c:,cuium 4  

• . 
	 The 30/30 mark.s each was givii in Cumujatv 

Test: 99899 and if the present PrLnci1 of K4V,Kbanapra 

mel, Mrs.J.Das besu was of the view that the ass essrnent 

of merit in Practical Examination was not proeriy done 

earlLer , she could bave ordered r - examination before 

prontftng the students from Class ) to Class XII on 

the basis of the instant 30/3 	ks 	tis also stated 

that tbere was sufficient time for Class XI students 

or copduct,Lng re—examioatjn in the Said_Chemistry - 	-. - _• 	- 
Praèttl ff'xarnjnat ion being the internal. assessnnt -  in 

1ass XI 	, Ltwas not done ,rather she bose the said 

arnLnbtn as a weapon in 'her hand to destroy my carrer 

well as to malign my, cLnLty, status and reputatjn etc. 

Submit Uiat' tber is no vi aton of tbe 

coduc 	ule as alleged 

Contd. 

U 



Sri. ROS.MaUrya While functioning as PGT (Cbom.) 
during t[le year 1998 - 99 has refused 

t0 conduct Practjc d  
examination of Chemistry of Clasg XI and aoked the 

3tUd1) 
to bring chemicals for practical examLnatLon 	Sh.Iuryj 
also refused to conduct practicals in Chemistry for PrLvat; 
candidates who ete to take exams of class xii CBi 1999, 

Thus, She1vaurya has violated the code of conduct 
for teachers as laid down in Education Code for Kendriya 

\'idyalaya in Chapter VI and It;le 3(1)(t)() '. (5.ii) of 

CCS (condLict)Rules 1964 as extended to employees of th  

The aforesaid Charge can be dLLded id0 tl )r ,:.. O.  
parts Viz. 

:-. 

While functioning as PGT during 
year 199899 the 

C.o. refused to conduct Practical Exam, of Chemistry of 
Class XI. 

The C.O. asked the students to bring cl]omtcajs 
for Practical Examinations 

The C.o. also refused to conduct practicais in 
Chemistry for Pr1&;e candLdat e who wz:e t0 t 	uxams 
of Class xii C)SE, 1999. 

Te IO.is silent on the c[iarcje that I refud 
to conduct 

Chemistry Practical Examination of Clas5 XI durin 

the year 199899 in vL2w of overwhelming Cvjdence on recoj:d 
that I did conduct Practical Examination (fnfleXuL' - ii. of 
my Written SLetmnt dated 19.920o)). 

in S far as the Charge that t asked t he Ctud't; 

to bring chemicais for Practical Examination is concerflc2d, 
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1 ste that it was. tho bounden duty of the 1.0. 
to encuire regarding the purcbaes of the cLemLcal for 

Chemistry Pràct Lcaj classes/ExarnLnat ion made during the 

year i99899. It would have also been In their.I:c-t cf 

justie to find out as to when the last purchase of the 
chemcals etc 0  was made by JCV ,Khnapara but nothing ws 
done and the reply to the charges made by me nmy Written 
Statement that chemicals required for conducting Chemistry 

Practical classes/Examination were not purchased in 199697 
and 1997-98 respectively and that limited quantity of 

- metbylateci spirit was purchased in 1998 on 15.12..98 only, 

which as not suffLjent for conducting Prctlaj classes and 

examjnbt ion was totally ignored 
by the .1.0, I could Alave 

been hld responsible, had I not brought to the notice of 

the Prtncipai, K.V,Khanapara that neither chemicals nDr CpLrLt 
was avjjable at the relev ant time but it was not So )  I 
brougb it to the notice of the Principal on many ocasLon!; 
that no chencajs and spLiits are available for 	onduct1ng 
practLal examination but no CtLon was taken, The quard.rjs 

of the students held a meeting with the Principal on 18,79& 

and t hO condition of the ehemjstrV lab, was made known to 

the PrncLpa1. The minutes of the meeting is t Annexure - 3 

and t lie report in Assam Tribune dated io September '1998 

wherejn the guardLans decided to raLe funds fo Purchase 

of tho required bhémicajs J-nñexure - 6 tth my Written 	ato;i 
has, not even been referred to by the I.O. 1 thet- efoe, the 
0 bs e ry at ion made by. the 1 .0 under tb caption JnalysLs of 

documn ary evidence whicb:[ Luot.e 

Mr Maury,a would have ensured, avaLlibility of hemtca-

equjred for conducting practicals well In time in c 
COflSUjt at ion 	j. tU t he Principai 
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/ 
Sir, I was 1 -1")t allowU to submit t be J:equisjt toni; 

which I have given to Pricipa] for the purchase of 
chemj.caj 

etc on 22.12,93 and 23.01,99 by the 1.0. In fc1: after 
diSUSSiOn on Cbarqe 	refused to 	cevc ny 

defnce docume-)ts . 1 could not have do@ more than what I 

haVe doflo in procuring the J:euLred cherrjaJ 	etc. In fact 
the P,

urchaSGs made during Novernber,1993 after a gap of 

about two years was bec.ue of my efforts for which the then 
Hø'b1 Chairman, V .M.C.1 1K.VK[IanaPaEa wrote an appreciatj(Nl 
letter on 23 Novembar  193 Which I annexed as 1r1nexure - B 
along with my Written Staterj,en 	. IIoweve, the 1.0. not oril,' 
refused to allow me to submit defence dcumcnts afteL 

cusslon on Charge - I but the learned I 0. did not eVen 

cons ider the documents which are annexed along with my 

WrittentatiL dated I9.9.200 

That SLr,foliowing my roquLsjtion dated 23,01,99 

after Submitting Hemjnd e r NoJdatpd2299 the PrincLpaJ 

K.V,1banapra made purchase of Chemicais 
f r o m Appichei;, 

Enterrs which is not a GOVt .'pproved Shop and these 

C.ben)LpJs being of inferior quality were. f no uSe, v[r 
the purchase Bill dated 3.2,99 was sent for my SicJnature/ 
certihcat ion In order to incorporate entry Into the stock 
regiser r, I received the Sar 	by recordLn my object in on 
the body f the said Bill dated 3.2.99. CUE I Stood VLndiaLd 
when tile Audit objections were raised on the afod 
pu.rch3e 	

The Audit leporL makes an interesting reveaJ.atic) 

that th(3 payment vlas made on 
duplicate Hill. The facts as 

brougtit out by me in my Written i ater,nt in paragraf)1) 	U 
and in suppot thereof documents 'nnexed as nneures 	JA,J 

and 16 respectively . flowever, surprisingly before coming t0 
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the conc1usior which I have quoted above , tbe learned 1.0. 

did not consider the contents of the Written Statent 
I - 

and documents annexed thereto Speciall y  In view of the 

facts that be did not allow me to examine myself as defence 

wjtns. 

Under such aforesaid cLrcuiittanc 	, I was 

COnStL'ajfled to advice the Studts to bring 
cbemLcais i.e. 

100 ml mothyjated spirit and 1000 ml diStilled water s o  
that t[i0 

Chemistry Practtcaj ExmLnat ion could be conduci:ed 

in a fair and efficient manner. However, the Students did 

not bring the same, i grouped them in a group Lnsted of 

doing Practical individually and omeLow Conducted the 

Practical Examination. 

I rel4uested tile 1.0. to call for the dnvier_scr11)U. 

to prove the aforesdid points but the 1.0. refused to C)J.L 

thoSe answer - scripts of the Chemistry Practjcaj.c Exam_ 
Lnation t 9b_99 of Class XI Students in quest ion. 

31.r 1  So far as documents N..14 - .18 are uoncerned 

in my Written Statement I have pointed out that ths 

documents were dictated by the Principal, K.V,Klianapara 

This fact was djSC1od to me by girl students led by 

Miss, ivnaljsa uas who voluntarily made a note on the letter 

dated 26.3.99 which I quote as.f0jj0,3 - 

' Note - ihis letter is dLciatecj by the Principal 

Madam under coercion and duress ". 

The learned 1.0. while relying Upon these documnt 

did not make even a wbispr about the aforesaid noto mdc 

on tile body of the letter dated 263.99 which is annexe( 

as I•\nnexure - 12 to my Written Statement • I further 
St ate 



that in VIeW o the stateunt mado by me and tho documents 

annexed.as Anrxure - 12 thid charge could not have been 

proved without calling the girls etc. who said to have 

written Complaints against me but the 1.0. was reluctant 
to take oral evidence for the reaSons best known to him. 

In so far as pasting of notte on notice board is 

con cc mod, t ht 	s not t he part of the chargesnu the 

document No.12 being the extract of the notice has already 
been conimented upon in my Written Statennt 

Sir, SO far as the documents No.11 is concerned 

it is the photocopy of a letter of the Principal and th 

Same has no evidontiary value and thD7, it is not tenabip 

in law. 

SLr, 	Lam 	a 	the docuiini 	No.13 	L conce med 	it , 

is 	a request 	letter dated 22.3 .99 written by ma and given 

to laboratory attendant of Chemistry depart nnt 	in order to 
procure mett2ylated spirit 	from the 	chemicals shop to Conduct 
Class xi Chemistry Practical Examjnatj 	199E99 but 	the 

said Principal took the said letter from him when be 
f 	 -A) requested her 	permLss0n to go the 	chemcajs 	iI:op 

and the 1.0. has 	also not 	comintcd upon tW letter 	Li 
hIs enquiry report 	and therefore the S ama 	is also unsust ainabje 
in law. 

(c) 	defore I tCfCL' to the Chargcj iliat I did not Conduct 

PLactical of Private Students for Class XII on the pretext 

of nonavailabjljty of C(emicas I must bring it to your 

notice that in tnc earlIer exparte enquiry against me, this 

Charge was held as not proved. From the analysis made by th 

1 . 0 . it is not at all clear as to how ho carr to thu Cor,cju. 

Sion that I reusod 
to conduct the Pracjca1 of I'rLv1te 

S 
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Candid aLcj of class X.11, on th pretext o f non—avabji., 
of cL1emia1s 	

There is not even an iota of evLdence on 

record to show that the chemtcals were available cnd that 

I did not cond u Ct t he cx ami n at ion • On t be ot her hand 

Annexure - 13 dated 31,3,99 of my Written Statemant dated 

19.9.2001 is an evidence on 
record to 3hw that th chmij' ;  

were not available and tba I roquest 	tho Principal t o  

Sanction Rs10/_ for procurjz)y th san 	All this was 

ignored by the learned 1.0.. FurtheL - , there is nothing on 
record t o $ bow t hat I refused t o cond u ct P ra ct L Cal E x awL n at I' 
of Private Students 

In view o above I respectfully Submit that the 

finding of the 1.0. is unsustainable in law. 

That Sb .Maurya while funct toning as PGf(Ch10j5t ry) 

at K.V,Khanapara during the academic year 
!99E.92 bad not 

submitted -tile quest ion papers for Session Ending Exarra in 

the Stipu1ed period as notjfj 	by the PJ.incLoaj 

Thus, Mr.MaIJLY3, PGT(Chem) has violated the rule 

of CCs(coriduc11ul0 1964 as extendruclt 

t ho ornpoyoas of  

DFFfrF 

In order to prove this charge the departrrei-it 

initially relied on a notice dated '3,2.99 (Sl.No.23 of 
lett01 

dated 13.11.01) and a photocopy of thewas also given 

to mo 
after ri. sevora3 repeated requests,by the 1.0. and 



l , 	•' 

on rCceipt of the Said notje when I Iointed out Lnc r- 
I)olatton made O n the not 

ice and ajo Shüd my forged 

initjj made on t[je said notice and this document 

appears to bve been discarded by the I 
.0. as no where 

the IO, refers to thjs particular docurnt 
V'Ibereas th Charge is that I did not 

Submit guest ton Paper wit htn 
stipulated time. Tb time was Said 

to have been Stipu 
by document NO.23 which has been discarded therefore 

there is no basis •t0 Say that tho 	was any Stipujatp(j 
timewhcJ was brouj to my 

not Lce, However i majntaLnj that I 
am not in favour of submit QUO'Stion Papz in advance  as I have floticed 

during mY tenure in K.V 
t 	 , 1(han3p)r a  hat the 

wards of t Ile teacrs get Unexpected 
high marks in Cumultjve Tests 

and finai examinatiol)s compared to 
the marksi that, 

 theyet in tho Unit Tets hecause of tb 

aforesaid reason I was allowed by the earlier 
Principaj 

to prepar Cyclostyled uesti0n 
Paper one day before tLe 

Cumulative Test held in 

Therefore there Is ,  no bjs for 1.0. to 
hold that I am guilty 

of flOflconpliance of the instructions 

of his immdiate SuperjoL' authorities tVhti holding at 

S t be S a me t me t bat vi d e do cu me nt at 	d at e d 
26,2.99 tLt Principaj ordered rr 

to Submit quest ton Paper 
by said datoWit bout 1flCnt5orhg wbnt her I bav coInp)d 
he order br not, The very 

fact that I complied witi) the 

order of t1e Principal as ordered by her dispro;es the 
aforesaid chfàrge, 



1 

CL1i GE - iLL 

• 	 That Sh.R.S.MaULya, PGT (Cliern) while working at 

KV,Khanaparac1urjrg the academtc'.year 1998-99 had tampered 

with the official documents 

Thu,Sh.Maurya hod violated the lule 3(l)(L)(LL) 

&(i.ii) 	of 005 (conduct)Rules 1964 	as extended to the 

employees of K.V.S. 

1J1.FENCE 

Ie afores.jiU charge i Sought to b proved on 

the basis of docunnt Sl.No.23 a & b and Si.No.—I. The 

document at :arLai No. 23 a & b ae the Copy uf the 

relieving order of the C.O. wherein the 1.0. observed 

that time of departure has been written at 6:30 p.m. at 

later stage on the copy of the letter of the C.0, to suit 

his personal interest so that he could justify his late 

arrival by 2 (two) hours at the Vidyalaya on the next 

working day 	Not hing can be farther f rm t be t tut h and 

I am compelled to state here that the learned 1.0. did 

not even go through even my Written St atement which was 

the only document in my defence, Since he refused to 

record my statements during the enquiry proceedings. It 

is the caee of the Department that the oxam. was conducted 

on 5.2.99 and 6.2.99 at K.V,Narangi. and 6.2.99 oeL 

saturday on 'Th.ch dato the 1eLonal Otfcc C.LSJ. 

Gauhot L remains closed and it hardly matters 'abet her t be 

examinat ion was over early or at 6:30 p. In. as stated by 

me 	as in both the cases the answersscripts and ,award 

list could be submitt:cU only on the next workincj day 

i.e. 7 8.2.99 after 1O;QO a,m TherfoLe, the abserv,jtjm 

of tho learned 1.0,. that the time of departuce nentiorwd 

04  



() 

by me was to Suit my pers 	into i:L Lo ju 	;y my iat 
on flCx 

vor!(ifly day by two hours is wholly perverse 
and imaginary 

rN 

Sir, so far as allegat'jon of tiDçGrjng is 

concerned i State that there is no tampering Tile date 
and t ime is recorded 

12 my copy whereas in the Copy Sent 
to C.B.S.E.Gauhati the date is there, however time is 
not 

given because it might have been sent by the K.V,Narangj 

offLc to CB.S.E. during wokLng hours. I did Conduct the 

examination upto 6:30 p.m. I have not been chargec that 
t:ho oxarninat 

ion was over much boEoro 6:30 f).w. nd no 
OV1dCLCC 

is thel:e on tile record to Show that the examination 

was over before 6:3o p.m. Therefore no ritive could be 
attributed to me 

 on the basis of conjectures and surmises 
I Jccordingjy Submit that LL 	is no substance in the 

charge and therefore the finding of the Io. is Unsustainable 
in law, 

So Ear as the remarks made in the PeongooI 
at 

Sl.No. I is concerned i state that column at S1.N._ 2361 

relates to period after the Charges were Served on I9.0.99 
a far as column at S1.No. 	

1a2,ioi and 219 are concerned 

they do not find mention in the statement of iny)utation 
 

Served upon me. hbreove.r, in the Charge - Sheet Column 
N. 2jo and 211 had been relied upon. The column Nos, 
which do not find mention in th Charge - Sh 	and as well 
as in the lit of Departintat docu ,J)eñtS ought to have 
not been taken into Consideration by the I C), In ny Vie! 
of the matter in Cojujr, 	

and 184, I have remarked 
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tho condit ion in which I receive t ho letc r for my sofcgua, 
as I had invited the wrath of the Principal, 1(V,Kbanapara 

by pointing out the defects/Lrreguiarjj5 in purchase of 
chemicals made by bet and refused to make enLry in the 
Stock_fgLster unj.ess she •  initials the Bill dated 3.2,99, 

o, Ear as entries made at column nos, 211 & 219 
are Concerned, since the Principal, K.V,Khanapara had 

tefused to talk to me and did not accept any of my letter, 

I sc-nt my reply vide column no. 211 and under the same 

circumstances, I communicated to her vido column no2I9 & 

236, In fuct the observations made in the Peon 
- Book 

manifests the frus:atjnns of the CQ, who was being harassed 
and is still being barassc-d. at the behest of the Principal, 
KoV,Kbanapara being an honest, sincere, dedicated and 
upright EJt'd competent teacher. In view of above, the 

aforesaid finding of the 1.0. cannot be Sustained in law, 

Sir, 	Ltb great respect I (O 	i1UtnLl'/Subm 

tLiat no charges have bc-en proved against n and in view 

of the irreaularL3es poInted out above, I request your 

goodseif to reject the Inquiry Report and exonerat(.,  me. 

En closu LGS 
(1 

- 	 '.1 ) AS Stated above. 	 (U

Yours Laitbfully, 

( R.S./vaurya) 

PGf 

 

( Che ,)I s' t ry)U/3 

- 	 K.V,Khanapara, 

C/o,Universal Book 

Depot, 

Six Miie,Khanapara 

GaubaL -. 2. 
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K!NDR.IYA V ID YA LAYA SAN GATIl Ai 
Regional 0111cc, 

C!iayaram Bhawan, Maligaon Chariali 
(iuwahati-12 

No.F.14-5/2001-KVS(GR)/ 	 Dated: 1,5.2002 

0 R D E R 

WHEREAS, Shri R. S. Maurya, PGT(Chernistry) ,(Under Suspension), Kcndriya 
Vidyalaya, Khariapara was charge-slcetcd under Rule —14 of Central Civil Services 
(Classification, Control & Appeal) Rulcs,1965 as extended to the employees of th 
Kcndriya Vidya!aya Sangathan vide Memorandum of even number dated 9.8.99. 

WHEREAS, Pursuant to the Orders of the ITon'blc CAT, çuwahati Bench datcd 
28.06.2001, Pascd in OA No.20 of 2001, Shri N.D. Joshi, Principal, Kcndriya 
\'idya!ayi, CNOC, Srikoona, Silchar, was appointed as new Inquiry Officer to re-inquire 
into the charges fiamcd against the said Shri R.S. Maurya, vidc Order dated 31 .8.20() I 

WHEREAS, th Inquiry Officer has concluded the inquiry in keeping Wi1 the 
provisions under Rulcl4 of CCS(CCA) Rulcs,1965, as extended to the employees of 
K.VS and Shri R.S. Maurya has cooperated with the inquiry proceedings and also ava i lcd 
the opportunities provided to hi:r to defend his case. 

WHEREAS, Shri N.D. Joslii submitted is report to the Disciplinary Authority, a 

copy of which was provided to the said Shri R.S. Ivlaurya for making representation tn 
tetis of Government of India's Instructions u;.ulcr Rule-I 5 of Central Civil Services 
(C1assification, Control and Appeal) Rulcs,1965, vide Memorandum dated 22/3/2002 and 
allowed ctcnsion of time as per his request vidc ipttcr dated 4.4.2002. 

WHEREAS, Shri R.S. Maurya has submitted his written representation vidc his 
letter dated 11.4.2002 and the grounds raisc(l by him lictve been considered but can not h'; 
acceded to. 

WhEREAS, ou t: o f 06 Articles of charges, 05 Articles of charges have been held 
proved by the inquiry Officer, 'l'hc charges uhdkr said 05 Articles are as under 

That the said Shri R.S. Mauiya, PGT(Chcmistry) during the academic year 1 998-
99 went to I(cndriya Vidyalaya, Dinjan to conduct practical examination 01 
OBSE, Chemistry for class XII(Sc) on 15.2.1999 without permission/Relieving 
Order of the competent authority. 

Coiitd ... 2/- 



/ 
/ 

(0 

(2) 

That Shri R.S. Maurya had not conducted the Practical classes of class Xl till 
January,1999 and during the Comulative T 	1998-99, all the students wcrc 

a'vrdcd 30/30 marks in Practical exams of Chemistry. 

That Shri R.S. Maurya while functioning as PGT(Chcm) during the year 1998-99 
has refused to conduct Practical examination of Chemistry of class Xl and askc 
the studcnts to bring Chemicals for Practical examinations. Slid Maurya also 
refused to take class XII, CI3SE (AISSCE)99 Chemiatry Prnctial examination 
for private students. 

That Shri R.S. lvhiurya while working as iG'1(Clicm) in KV Kanpar5 dwn, 

the academic year 1998-99 had not submitted the question papers for scs;ion 
Cfl(hflg Examination within the stipulated period as notified by the Principal 

That Shri R.S. Maurya, PGT(Chcrn) while working at KV, Khanapara during th 
academic year 1998-99 had tampered with the official documents, 

AND WHEREAS, on careful consideration of the report of the Inquiry Officer and oilier 
records of the case, the undersigned has decided to accept the findings of the Inquiry 
Officer in respect of Articles-I, II, III, IV and VI as proved. 

AND WHEREAS, after considering the records of Inquiry and the facts/circumstances of 
the cases, the undersigned has come to the conclusion that Shri R.S. Maurya, whije 
working as such 
1) 	Left his duties without the approval of the conipctcnl authority (11d lell the 

students unattended who were under his charge.) - 
He . awarded the marks to the children without conducting the Practical 
Examination in Chemistry. 
He did not conduct ihc Practical for private candidates of class XII in Chcrni;1r1, 
and asked the students to bring Chemicals for Practical. 

Conid..3/- 

I-a'  

101, 
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(3), 

That Shri Maurya during the academic year 1 998-99 had net subnittcd the  
question papers for session endingExarninations in the stipulatdd period as 
notified. 
That during theyear 1998-99, Shri Maurya had tempered the official documents 
and thus committed serious misconduct under Rulc-3(I), ( i) (ii) & (iii) of CCS 
(Conduct) Rules 1964 as extended to the employees of KendriyaVidyalaya 
Sangathan. 

NO\\', TIIEREFORE, the undersigned in his capacity is Disciplinary Authority Orders 
imposition of penalty upon Shri R..S. Maurya of removal from service with immediate 
effect which shall not be a dk.ivalification for future employment undcr the Gornmcnt. 

- 

Assistant Commissioner 
To 
Shri R. S. Maurya, 
PGT(Ccmis.ry), (Under suspension), 
Kcnduiya \'idyalaya, Kianc;ara, 
C/o Universal J3ook D;c,t, 
Six Mile, Khanapara 
Guwahati-22, 

Copy to 

The Principal, Kcndriya Vidya laya, Khanapa ra 
The Dcput' Commissioi -icr(Adinn) KVS(ilqrs), New 1)elhi for informalion.I 

Assistant Collinlissioiicr 
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FRM No, 4 

(sEE RULE 42 

• ALIVLIINISTPATIVE TRL3UNAL 
GUWAHAJI 3EtCH 
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E 

' Orin 	.kPp1éctj 	No. 
.lvL.se.pet.jtjOfl.NO  

Petition 

R svi ew Appi i cat io n No, 	
. ..... 

Advocate 

	

• : 	

for the APP1eC8fl±S) 

77 
Advocace.fortheRed 	

-•..--.-- 

•• 
- 	

..-.--.. Iôe ofthe Registry 	Da 	 Order of the Tribunal 
----- -. 

J 177D2 	 Heard M. Shamjna Jahan, learn- 

	

 • 
	

ed counsel for the applicant and also  
Mr. M.K. Mazumdar, learned counsel 
for the Re5pndet at length. 

/ 

 
The 

 aga1nstea::::; is 1 	8d  d :: • 	

uhereby the Respondent authority 

imposed upon the applicant a penalty 



	

C:ontd. 	 - 

17.7.02 of removal from servi ce as a Pest 
Graduate Teacher (P61) In Chemistry,  
KVS,Khanapara after holdj 0  an 
equjry. Againet an ordPr of removal 
etc. Under the Service Rules, appjLc 

ble to the appI1cat, one can prefer 

an appeal for redressal of grievac o3  
Ns, ahan, the learned 

couflS9l ror the 
applicant submitted that the applicant 
in tact preferred an appeal 

UfldET Rule 
23 oLhe Centr 	Cijj Scrjc 

	

- 	

(lassjpjcatjon C3ntl & Appeal) Rule3 

1965 en 8th May,2002, The learned - 	
counsel submitted that 

as per 

themo dated 20,11,95 issued by the Cvt. 
of India such appeai is to be disposed 
of ithjn a month from the date of 
receipt of the appe1. The learned 
Couflsj For the applf.ca 	further 
submitted that since it 

was not done .1 

	

	
the Tribunal has ample Jut! sdictj0 
to entertain the appeal. The learned 
counsel also submitted that the bar 

put under section 20 of the Admjnjstra 
tive Tribunals Act 1985 will not 

much - .. 	-.. 	.. 	.... 	
\\ 	as the impuQnad order imposing penalty 

so illegal, Without jurisdiction 

) 	
violative  or rincii 5  of Natural 

41 

. 	 We have given our anxious 
C9fl3daatj0 

en thp matter. As mentjo 
fled earjer an appeal is provided 

ur the Statue against such order 
as a redressal The applicant ha5 

preferred an appeal which ha3 not been 
di 	

of. Under the scheme of the . 	

Administrative Tribunaj3 Act, a 

Iribunal, ordinarily is not to admit 
:..PPlicatjon unless it 

i5 satiQpOd 
that theapplicait had availed Of all 
the remedies avaj1bje to the applicant  

- 	 . 	 . 

 

Admittedly, the appli c  ant preferred 
an appeal which is yt to be disposed 

r..!. :. 

	

f, The Respondent authority no dubt, 
as cant endod by the ap1jcnt were 



• 	
. 

• 	.,..,. 

17.7.02 	
dispose 

requi

S per 9Ujdejnq Ix Pvdi tioU 'ely, but 
that by itsejf will -  not be a ground t0 
entertain the aooljr 

	

i o 	fl9 race \fP 

of 5ectj 	20 P the act. 	

n 

 •1 

n the cJ,rcu.msta9 we are 
not 

inclined to admit the application at 

this stage and instead allow the 

	

• 	
respondent authority 

t a dispose of 
the appeal !Gxpeditio u slyeCCording1 y , 
we direct the respondent, to d18p3s 

of th8 appeal within one month f rom  

71 

the date of receipt of the order if not 

already disposed of and communicate 
the order to the 

applicant expeditiously.  

•fr• 	. 	

• 	 X 

It is needle55 to say that 
it ui ll  I 	

always be open to the applicant to 
move I 	this Tribunal if he éd 

The application i5 accordi no l 

	

All 	 disPosed of. No Order 5 to costs.  

op 

sIvic CHIR[JN 

Sd/1EI1JER (A) 

\ ',N 

1. 
0 

• 	 • 	

. 	 . 	 . 
• 
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S.S 	

Y SPEED POST1CONEIDENTJAL 

KENDRIYA VII)YALAYA SANGATHAN 
(VIGILANCE SECTION) 
18 INSTITUTIONAL AREA 

SHAHID JEET SINGH MARG 
NEW DELHI-110016. 

No. F. 8-73/2002-KVS (Vi) 	 Dated; 15-11-2002 

ORDER 

Whereas, the penalty of removal from the services of KVS was imposed upon 
Shri R.S. Mauiya, ex-PGT (Chem.) Kendiiya Vidyalaya, Khanapara by the Assistant 
Commissioner, KVS, Regional Office, Guwahati being the Disciplinary Authority vide 
order dated 01-5-2002. 

Whereas, the said Sh R.S. Mainya filed an appeal dated 08-5-2002 aarist the 
aforesaid order of the Disciplinary Authority to the undersigned being the Appellate 
Authority. The Appdlint bs been personally heard on 27-8-2002. 

- 

Whereas, the appellant said during the personal hearing that appellant was not 
given chance to inspect the documents, could not cross-examine the witnesses because 
they were not produced, the defence documents were not taken on records and the 
appellant submitted question papers on time and not tempered with the relieving order 
isucd by Kendriya Vidyalaya, Narangi. 

Whereas, the Disciplinary Authority has informed with reference to the points 
raised by the Appellant during personal hearing, as under; 

L 	All the listed documents and additional relevant documents were checked and 
Xerox copies also supplied to the appellant on different dates mentioned below: 

15 

A) on 18-10-2001 
13) on 13-11-2001 

 'on 17-11-2001 
 on 29-11-2001 

12doeumentq 
- 	39 documents 
- 	08 documents 
- 	02 documents 

2. 	There was no witnesses by which the Articles of charges were proposed to be 
sustained.  

(3. 	The two dfenc wit;csses i odud by lth ki not specifically utioned any I I 	point relevant to the case. Hence same were not taken on records by the Inquiry Officer. 

'1. 	There was Ito question of Chemicals not being in stock. Special permission was 
given to hint to purchase chemicals worth Rs.50,000I- which remained sealed till 
the day of his termination. No ent!y was made in the stock register. 25 Itri äf 
spiiiL was also puieliad. 1'h 'VrvIC was nut aware and Llierfore the qusiioii of 
approval does not srhe. The Priii'al was also not infonned by hm and it came 
to her knowledge after students complained. - 

Con on —2 

L 



S.Smisc.) 	

-2-. 

5. 

 

He had not subtnifted Cueftiofl papers (n time  
below: 	 a.c per the schedu ji:rtianed 

Date oferving notice for queticn papers was 2-2-99. 

Last date of submision was 15-2-99. He did not submit question papers 
till 25-2-99 it was reported to Principal on 25-2-99 by the incharge examination  

The Principal issued an office order on 26-2-99 Which was acknowledged by him and then he submitted question papers. 

6. 	He tmpered with the relieving order by adding "after 6.30 p.m." niiauthoiisedly 
which amount to tempering of records. 

AND WHEREAS, taking into oiwidera[ju the ieturd of tIi 	fat and circumstances of the cace what stated by Appellant during 
personal bearing, the 

undcrsjcd has come to the conclusion that the penalty imposed by the Disciplinary 
Authority is commensurate to the proved guilt and that there appears no need to intertër with the order of Disciplinary Authority. 

Now, therefore, the undersigned hereby confirms the said penalty of Removal 
from the services of KVS irr& osed by DiscipIiny Authority and rejets the pl ied by the said Shri R.S. Manrya ex-PGT ((Them.) Kendriya Viclyalaya T(hanapara and dipses of the appeal accoi-dingly. . 

(D.S.BIST) 
Joint Commissioner (Admn 

Copvt 	 & Appellate Authority 

Shri R.S. Maurv Ex-PGT (Chem.). /o Universal Book Depot Six Mile, 
Khanapara, Guwahatj 22. 
Assistant Commissioner, KVS, Regional Office, Guwahati along with documents of the ease forwarded 'ide his letter dated 03-7-2002. 
Guard file. 

Ile 
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EEFORE THE C:ENTrAL. 	WISTRTiVE TPIBUNPL 
GUWAHATI RENCH 

Radhey Shyiain Maurya 

ppl i cant 

- Y 

K.V.S.& Ors 

U U 	 U 4?spondentsU 

That the Respondents have received a co 4 bf OA and 

ave gone throuqh the same 	ite and except th 	teient 

hich are specificaUy denied and rests may treated as 

~ otal denial The state- merits which are not borne on records 

Ire also denied and the applicant is rictst proof 

.1reof 

That the answering Respondents before proceedinç in. the 
[1 

attr parawise by. to place th brief history of the ce 

/ 
The applicant (Shri R.SUMaurya, PGTChem.) Kendriya 

idyalaya, Khanapara was placed under Suspension vide this 

ffice order N 14-/994(VSGR)/2Øl-93, dated 	 in 

ompliance KVS .Hqr 	lettev 

tted 

iciplinary prociedinçs under Rule 1. 4 of Central Civil 

vice (Classification Control and tpeal), Rules Vr 1965 were 

tituted r.igainst Shri RUSMaurya, PIZT (Chemistry), 

I 



v',' 

	

iya Vi dy1y 	}harpara vide this off i :e 1norandu 

'cd 9899 on the fc'I iowirq 

rti lea t'f carc- 

	

That 	tr 	i d Sh? i 	R 	Mry 	white 

fun:tlonj nq a; PT tC:ai.tr Indr iya Vidy1aya. 

(hni.para, ucha; i dur ivc the :demi c year i99-

99 'nt to Kercir i Vi dyalaya to conduct 

prt.ct I ci1 exaini 	io 	CBSE 4  ChCinistry for C:i s 

3, c i9 	without 	paIssic'n/ 

ral levi n9 y ;h 	:.;tr 	nt a ut hc;r I ty.  - 

g v 	 y a 	hiie func t j oliruw as,  PT 

(Chnitry) Kendr ;i Vuy Laya, K h a n a p at., hLd not 

conducted tne pr:t:i:l : laaeof C1 OM XI till 

Jar.aiy 9 and dur ig th :umuiat lye Teat i9H.9 

eam1rtion alt tudent; wre awarded 30/2 marks 

in practi cal xamninat ton of Cemitry 

	

That 	dui n 	the 	ea Ion 	199-, 	Shi 

	

Maurya wh :t 	funcI: ioni rig a -aii 	ChEmi t;ry) 

Idy iye, Vi d'a. aya 	hapara has re fused to take 

c ca 	a. minaLtcn cf Chemistry of CIars XI 

and asked the students to bring chemicals 

for p ract i cal 	Thr I Mauiva also refused to take 

'' ter strv Piact I cal exami rat on for 

Private ir, t u dents, 

	

That 	Shri P3Maurya while 	workiig 	as 

PGT(Chem) in Kendrlya Vidyalaya, Khanapara during 

the academic year 1998-9, had not 	dmitted 

2 

/ 



cc rr 	u 	: 	 n 	 pu i 

atd anc i i'& hi the Pr tn: i pal 

Ti, t 

y 	V 1dy 	y' 	 dur 	 period 

't 	dd 	 c 	it 

CPI IVF, by iliu P'r r 	ri thus Shi i P 8, MZk f-(t ya. hd 

rt 	 w 'r::r' rf Wiv r" 

i F. 	 1 	ft;c 14 tiri 	ri the 

ryo';dy1ay.clrllee napa r a  

thtr i n 	 , .tO-'9 hd 	 the 

I 	
1. 

• 	
•. 	 : 

• 	 Li[ 	
It 	

ttem9nt 	f imr.ut • 	 'i 	F 	vioL;r 

• 	 or, w•.(cti th Ay$( 	 c-a-i w(yj 	 v-  With a 

• 	 ,i 	of 	uri 	by 	 th chy 	wye 	 tn, 

itp f kdt htrn 

hr i R. 	 Ls.i 	i to uithin'i t hIs wr it er 	£tnn' 

t he abov-_ ,i 11 i r, 	h 

tul&d tijn* 	' 	'j hri 	 'ri ncipal 

• 	

• 	

Vt1v 	 C U 	hi 11ong w 

	

rv if f.;er to 	n 	 ut 	 vi ic 

/9 	 13 	J 	ci 
_•_i 

PVRnp 	i'+. 	 1' 1~ ­Or iya Vi dya lyoya 	 Te.p 

ILl 	
-1 	aripoAk n;€d 	1• 	 f i 	 v'ith? 	(rcir 

• 	 •- v. 	 ' 	
r - 	 . 

III 	Frding non-payment of subsi s tence aIowncek* 

• 	 i.e. Shri RS.Maurya was informd time and again byth 

	

3 	• 	
' 
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~0  

undriçvied vide th 	offce Xtter Nci4-5/3-KVS)/33?3 

90 	dated 	 thec! 1099 dated 20.93 	dted 

12 	K'3 ,i.2W dtted 2722,q, nd the DDOie. the Principal 

:enthiy a 	Vidy.y 	 vide 	her 	letter 

dated 29.6.99 dated 	GIYE99V  

9 rue ted to ui h LertctP under r 5Cj, f o r 

• payment of sub5i sten r.v a.c4wnce but he did not comply with 

it As such the once of T npaycient of subsistence al lowance 

1 ies on th C..O. nd r.;; :ith the scip1nar authority or 

the Drawinq and DibLwsinu Of'icer 

i; j 	so to ubnrt thit whmever the certificate 

tnder FP' '32) 	ub itted/ received by the D.D.U. the 

aymen1; f a1lowncs was M  i~* d to Shri 

R.S.Maurya. No p.ymer of uhistnce allowance is pending 

witFi 0t3.: .- DJ .0. i .n the Pricpal Kendriya 

V dya I aya Krip ra.. 

fhe I.rqui:ri 1J I cr vi dL,  his letter No.F.RS1i/I(V- 

1QJ 	dati. c 2 V,  20W cve t h e findings that 

Articles 1., Il IV . VI aqtiist Shri r.s.Maurya hs been 

tabii.shed 	nd P rc 	a rd Artii:Je I.TI has 	partially 

tabIihd & provEd 

A cops 	t:e 	p:•rt f Inuiry was sent to Shri 

GMaurya 	vJ 	ecNo..Fl4-!994(VS(t3R)/49 	dated 

and ve n' opportunity f making such 

s;bmissions ir. hit defence on the report of inquiry as he 

desired, Shri R.S.Maurya has no t mAde,  any submission in t.hi.s 

regard within the stipulated period. 



On careful considen, ation of the report of the inquiry 

f i c e r and -other records of the case, the undersigned has 

dcided to accept the finc&n 	of the Inquiry Officer in 

rpe spect of Articles I, Up IV & VI as proved and Article III 

rtially proveth 

	

Pfter coniderinç the reordt of the Inquiry 	nd The 

i
acts and circumtanc; of the case v  the undersigrd has 

tome to the conclusion that 3hri f.S.Maurya .i 	left hi 

without the aporovaY. of t h e competent authority and 

Lft the children under his charge y  as unattended r  (ii) He 

dedarks to children wit out conductncj the practical 

e:3ifltiOrs, 	(1i i 	 e f used 	to 	take 	practical 

?mit ions of CBSE(AICE) 99 Chemistry &. asked 	the 

tudents to brin€ Chemicals for F'rcticai (iv) during the 

,cademic year 199-99 hd not submitted session eridiri 

tions papers in the stipulated date a notified by the 

Principal 9  (v) that during the year 1998-99 3hri 1R9Maurya 

Ihad tempered the official dccuments and thus committed 

lsconduct under Rule <i)-(1:' (ii) (ii) of CCG(Conduct) 

Rulos 1964 as extenbd to the employees of KVS and hence 

:flci5 of justice require that the penalty of removal from 

Iservice with immediate effect which shall not be a 
disqualification for future emLoyment under the KVS be 

imposed upon him. 

in view of the above it was decided by the undersiqned 

in the F/N of 2020 to impose the penalty of removal of 

hri RS.Maurya PGT'Chem) from service of Kendriya 

Vidyalaya Sangathan with immediate effect (RefPage 12 of 

nc'te sheet) which shall not be a disqualification for future 

/ 

•1 
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4,,  

pioymnt uOder KVS ,  Accordi ngly the order was cpatched 

vide this office order o,F. I4-/99-KVSl3f)/1977--79, dated 

29.05.2000. 

It is further to stste that a ropresentation from Shri 

RSMaurya was received in this office in the A/N of 

2E.5200 by the time. The time given to Mr. Maurya for 

sub ision of his written represer atior was already e:pird 

on 5th May (Ref Mernor andum No. F. 14-5/99'-KVS(R ) I49, 

r!atij 2M.4.2000.)  

The aicart had subraitted a appeal aint the 

sd order r, h:&ch had also been cc'ntudered by the coipeent 

auhcr I tv and di scsd of vi de KYS CHC!RS . ) order 

Nc .'1 4/2øKVS(Vi q) dated 5.2.2001. Shr I R S. Maurya has 

I - d a c.ut casD vida OA Ji:: . %/2t1 , before the CAT, 

uwahat.i Tknch., The HorY bie CAL vi do order dated 

1,20MS.0001, cii rtc to re.tart the encuI ry by appoinbing 

new Enquiry D1i cer. Accordingly i.W.DJc'shj , Princ:pal 

endr iy. Vi dyalcya 	TMSC. Sri :cna 	Si 1 char R.eciion 	was 

po nt.ed as new I nqt ry 0q1  cer. After conduct in the re-

inquiry, as per direction of the CAT the inquiry Of ficer 

h.s submitted the I nqu:L ry rrt vi de him letter dated 

¶ uI V- V Offirer in his report, eubmi tted tha 

Article T II, Iii'. IV and VI stands proved and Arti,s::ie V 

ncf proved The tic I ol I ntry Authority after careful 

cmnsideration of the I ntuI rv report submitted by the Inqul ,y 

Officer, imposed the major penalty of removing Shri 

R.S.Maurya 	FT(Chem) Kendriya Vidyalaya, Khanapara, from 

services of K:endriya Vldyalaya Sangthan, vide this 

Wfice order No.F.145/20ø1-KVS(GR)/6692-42 dated 1.5.2002. 



* 	 4 

"The applicant filed appeal before the Joint Commissioner 

(dmn) and the Apeliate Authcority r  New Delhi. The said 

a.uthority passed the appellate order dated 15.1122 

uphlding the order dated 1.202 

That wr. to the statement made In para 1, 2 & 3 1  the 

answering, Respondents offer no comment on it, 

That w.r. to the statement made in para 4.1 	4.1 of 

the OA, The answering Pespondent offer no comment on it. 

That w.r. to the statement made in paia 4. of the OA 

thp, a wering Repondent;s while denying the contention made 

therein and beg to state that in the instant proceeding the 

certificates given by the authorities have got no bearing 

and those certificates certainly would not have helped him 

in any way in defendinp the matter. The plain reading of the 

Article of charges will reveal the fact of his performance. 

That wr. to the statement made in para 4.4, 4.5 & 4.6 

• of the OA r  the aiswering Respondents while denying the 

contention made therein beg to state the allegation made 

against the Respondent No.4 is without any basis. The 

applicant to frame a case of malafide entangle the 

Renonderit No.4 in this 0A whereas the Respondent No.4 is 

not the authority concerned to draw any such proceeding. The 

applicant to subvert his ii ga.ities made certain false 

aflegations against the Respondent No.4 having them to be 

"Personal 3round" which has got no basis. 

7 
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7 	That w • 	to th 	t ri t. eqjAde An pa a 4 7 of the OA 

th: a rwer i ncj R spc cient 	hi le ref terat ng the 	aternert. 

made above 	par"2 : bep to S t a te that the 	author i ty 

ccrcerned in c n temp. i ation of 	rjj.scj,plinavy prOC?d1 rtg placed 

the 	applicant under supenson 	,,- i de 	order 	dated I 6S9 

1. 	(nneure-6 to the W t pqe 39) wh I ch wac foil 1 	ed 	by 

nne>ure7 to the' OA memo tndum of char ies dated 	9 S. 99 

en: losing 6 Article of chre statemen t of imputt ion of 

mOidUCt with 	all, relevant factui aspect with 	I 	st of 

docerts were i sued to the ppi ± cant 

That 	W. r 	to the statement nade i n para 4 .3 & 	4 9 of 

the 

 

Opf the arswerirg Rr,?-Pipondants, to state that the Rule 

quAding 	the field however does not tntempiate 	supply of 

cument or inspection of the same at the chargeshrvvt stage r  

t:he 	Hon hie Tribunal 	In the proceeding hwever 	gave the 

appi I cant a chance to e'amine the reccrcs anc wi r, n 

observation di rec t; izh was esued to start the sme de novo 

from the stage of ppci ntment of 10. 

That w. r to the 	ateer't:- made in para 4 li1& 4.11 of 

the ØA the answer mci 	c#nderts hi to state that pursuant 

'to the jU1qErt date.1 2B61 the appi icant wa al lowed to 

submit written statemwerst and on receipt of thee 	me Mr. 

r. Jrchi 	Pr i nr: i pal K e n d r lye Vi clyaiaya f  3r i kona and Sr i 

P.V  S. Rangy Rao were ent ruet 	with th a irent of 	O 

FO to conKict the {flQUi rv 

1ø 	That w;r. to the statement made in para 4.12 of the O 

the answering Respondnts while categorically denyj ng the 

statement made thereinbeg to state that all the reasonable 

[l 



FAI 

opportunities were given to the applicant and the relevant 

documents including th additional documents were furnished 

to the applicant. Particulars of documents supplied 

inspected by the applint on various dates acting on his 

various representations are given below .  

On 110.2001 	12 documents 

On 13.11.2001 	39 documents 

 On 17.11.2001 08 documents 

iv On 29.11.2001 Q2 documents 

• 11. That w.r. to the statement made in para 4.13 of the OA 

the answrinq Respondents while denying the -contentions made 

therein beg to state that the concerned authority while 

anirina the relevancy of the matter vis-a-vis the changes 

may ailw the delinquent fore additional materials such as 

H additional document and witnesses if necessity arises. If 

the charges are clear and established the said authority may 

not look into any other material in connection with the said 

proceedings. It is therefore the duty of the delinquent to 

state the relevancy of such additional materials alongwith 

the prayer and It is not mandatory that all those materials 

need to be Droceed to the delinquent. It is also provided by 

the Rules that the delinquent must show the pre,judice in 

absence of thae materials. However, in the instant case 

while complying with the judgment passed by the Hon'hle 

Tribunal and the Rules quiding the field all the reasonable 

opportunity was pro%'Ided to the present applicant. 

12. That with regard to the statement made in paragraph 

4.14 the answering Respondents deny the correctness of the 

same and beg to state that, all the reasonable opportunity 

9 



wa 	r rl v j. ded to the pi 	c.! n zi p1 .1 cnt and the i.sue ric 

by hic 	will be revca 2ci in the I ntroduct ion pert of the 

En•wi. ry Peperi; . Thc pp  11 cei; 	and every st ge priyed 

or IPIIOMACtion of doctentt. n piece meal and even object i n 

h:un to inspect all tother 61 

rJOAIrItS It Ii. tEiore f  t ne contnt.icn raised in this 

PCIa ii nc,:t cOi:. t 

13 	That 	with reard to th. 	t a. ;emert: made in 	pra 	4 	i5 

4 lb the answer i nc t esondents 	- ii e deny I nçj the 	content ion 

meh 	therein be 	to 	state 	that 	ur I ng 	the 	course 	of 

cceedi nq 	it Was 	 out to him 	rerdi nq 	the 	said  

a I legat ion 	nd the Appl cant ecepted the 	saPe 	In 	t h i 

cornc t ion 	the c'rd 	o 	Ga3.ning 	to the 	stId 	proceedi 	q 

s the fact that procethi.i e as per 	the F:uie c?uidi  nq 	the 

been followed at no pof nt of time 	the 	Ar p1 if, cant 

wa 	den:ieci wi t any opp'.rtuni ty of 	hear i nn 

14 	That 	wi th t reiard to the et 	ant made in 	para 	4 17 

9 	1 nd ' 	1 	- nw 	nc 	 l 

LI 	
r€rat I nq and reef f I rmi nj the atatamentc made above bag 	to 

tit 	iftC stm1sLC4t of the 	PO. 	hr ie f 	c Iquiry 

report 	was 	1..Itop1 i e d 	to 	him 	the 	i icant 	therteftr 
I 	

ubmitted 	his representarcn 	a. a i ns i; 	the 	said 	enquiry 

report 	The AU tc-i t 	on 	receipt. 	of 

1 representat ion and 	a f cr 	ca Y sfL&I 	cons iderat ioh 	of 	the 

L t lals passed the crne -  data 	1. 	'3 22 removinq him 	frc.m 

1 	That 	with reqard 	o th 	tatemn 4 	made in 	par 	4 2 

4.24 & 	4 . 25 	the 	answering 	Pespondent 	while 

10 

j 
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t itratnq and 'effi 	 tacemcnt made above heck to 

Late 	thM pvoviding 8 i th E,  rEMLAMe irppcertunity 	the 

aapl la to authority dcc idd 'he 1ter arid takinç into 

c;ridert;irin th grvity of miscrinduct while uphold'ing the 

pn.lty re jecilled the appeal 

1 	That with reçard statefrient made in the para 5 to 11 th 

.Answering Resporidents while denying the contention 	made 

tJerein beg to state that ;h prceedirg w 	concluded as 

psJ Rule and as such there is no çirourd to chal lenge the 

sme and as uch there is no scope to provide a relief to 

th present; appli .cant It is,  t- herefore the Respondents pray 

this Honble Tribunal not to interfere in the matter 

acd to dismiss the OP with cot 

I 	 ii 
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VERIFICATION 

I., Sunder Sinh Sehrawat, S/o Shri Harish 

hander,Age about52 •  years, presently working as the 

Assistait Commissioner, Kendriya Vidya1ayaSanathan, 

GtiwhatiReion, Mal1aon hariali, Guwahati - 12, do 

here by verify that the statement made in paragraphs i,2()1 3,1 

1 f I ? t3,I— /are true to my knowledge and those 

made in paragraphs 2(e),Va, 	are based on records. 

And I sirt this verification on this 2.7the 

day of 2003 at Guwahati. 

Place : Guwahati 	 . 

DEPONENT 

Date :.Z7/-03. 

- __, 
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PEFORE THE CENTRAL ADM N STRAT I VE TR I }3UNAL 

itiWHArI EhIC:H 

Rdry ivtm Ma" 

ApIicant 

KV,S 	: Os 

Respodent 

I 	That the 	:epdnt:s haVE, 	ceived a copy of 	CiA 	and 

ione throuqh the Same and except the v 	tements 

which 	are speci fically deid and rests may be trted 	a 

ctaI deniaL The sbatements which are not borne on 	records 

also cierecJ 	and 	the jj ppIi':.ant 	is strictest 	proof 

: 	That the aforemert ioned Respor;dent Nc2 be to state 

hat he has been aryavj as; a party espondent in this CiA 

thout any basis. At that relevant; point of time he wa th 

t 	Comniisorr arid the Disc i p1 i nary Authority of the 

A:pl .icart. 	In the 0 i rta I Apol icat ion 	however 	the 

i :ant ha fa 	i to make cut a prima•fac 4 C 	ainst 

hm 	In this c rcumstane the Respondent No 2 of fers no 

rnmert except bhos made i ri the wr I tten statement al r e a d y 

f1ed by the responden noi & 2 and he relies on the sarne 

• 	
13 
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0 

	

Th 	 n': 3 Ill c;v€r pry 2 be fov e thi 

Ho t -, ` ble Tihur1 t;i: 	 1 I tJ" 	1-'1'ant ma ter ii 	t 	th 

time of haring of 1b 

3 	Ttt tikirg I nt: 	th 	ion thc 	wr I ttn 	t;trnerat; 

fiIed by th F pondrt no :1 & 2 tha,  repodent no 	prays 

be fc-ire this Hon' ble ir I b.%ri not to inter f$rE in the ivattir 

	

to dismi 	th e C)i with 

14 
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rIIa 

V E RI F I A T I ON 

- - 

I, Shri Deo Kishan Saini, son of Sri C. L. Saini, aged about 

53 years, presently workemg as the Assistant Commissioner, Kendriya 

Vidyalaya Sangathan, ChandigarhReghChafldiQrh2Q 

do hereby verify that the statement made in paraphs are true to 

my knowledge and those made in paragraphs are based on records. 

And I sign this verification on this the 	2 161 day of 

cJan2Q3atChandjgarh. 

Place :9arh.  

DEPONENT 

Date: 



EFORE THE CENTRAL. AMINISTRATIVE TUAL 

iUWAHATi BENCH 

±2L2003  

F.adhey 3hyam Maurya. 

VS 

. .Ap1iarit. 

Or 

Respondents. 

WRiTTEN STATEMENT FILED SY THE REPONDENT NO.4. 

11 	That the Respondents have rec -:ived a copy of OA and 

have gone through the same. same and except the statements 

which are Epecificlly denied and rests may be tratd as 

::tti denial The st'atements .whi :h are not borne on records 

re also denied and the applicant is 	rictest proof 

hereof.. 

• That the Respondent No.4 for the sh4ke of brevity begs 

o state that she will rely u.ori the written statement filed 

y the respondert no I & 2 However she denies the 

ontention raise by the applicant in pare 4.4, 4.5 & 4.6 of 

ha OA and state that the applicant only w i t h the sole 

urpose to create confusion in the matter and to draw the 

ympathy of the Hon'ble Tribunal entan - led her in the matter 

ithout any basis.. it is further stated that she is not the 

ompetent authority t proceed departmentally against the 

priiicant and the story rratec by the applicant is false 

nd fabricated and same has qct no hearing in this case. 

That in view of the aforesaid facts and circumstances 

he OA deserves to be dismissed with cost. 

16 
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YrriFIc(TioN 

kbout 	 6v 	of 	. . 	 at 

	

working as Friccp 	 khanapra 	uw;t22 

dc 	u v e% h 	Sce imniy a,f i l l .  m 	nd 'r 'fy that 	th ei 	;rnnt, 

track 	J. r; th.s Paraç4rph 	 are truc 	t .-:1 my 

:dge and those made ir para 	 are  

cttr of 	cord. which I b1 iEved to be true and ra; re 

my humble sthrniior before th HorY ble Tribunal 

	

I s in this v&ri fica:ion on this th 	dy of 

I 

17 


